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LOK SABHA
Wednesday, 4th December, 1957.

The LoJc Sabha met at Eleven of the
Clock.

[Mr. S p e ak er  in  th e  Chair]

ORAL ANSWERS TO QUESTIONS
Protection of Monuments

+
„ J  Shri Radha Raman:

\  Shri Shree Narayan Das:
Will the Minister of Education and

Scientific Research be pleased to
state:

(a) the extent to which the various
State Governments have given effect
to the proposal of having legislation
for the protection of monuments and
sites other than of national impor
tance as suggested by the Central
Advisory Board of Archaeology; and

(b) which of the States have so
far set up organisation of their own
for looking otter such monuments
and 6ites?

The Minister of State la the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrlmall): (a) The
States of Orissa and Uttar Pradesh
have enacted their own legislation
in the matter.

(b) Uttar Pradesh, Madhya Pra
desh, Orissa, Mysore, Rajasthan,
Bombay, Kerala and Andhra Pradesh

Shri Radha Raman: May I know
what steps Government is taking in
respect of protection to monuments
which lie in tho Centrally adminis
tered areas, particularly Delhi?
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Dr. K. L. Shrlmall: I am afraid I
do not have the information the hon.
Member wants. I shall need notioa
with regard to that question.

Shri Radha Raman: May I know
what are the steps in order to protect
the monuments—as the Government
desires that the various States should
protect these monuments—and whe
ther the Government of Delhi has
submitted any li3t to the Central
Government with regard to the monu
ments that are considered to be such
ts  require protection under the law?

Dr. K. L. Shrlmall: I shall need
notice for that.

Shri Vlswanatha Reddy; Is it under
the contemplation of Government to
bring forward legislation to provide
that the Central Government might
include or exclude from the list of
national monuments certain buildings
etc. of importance without having to
come to the House for legislative sanc
tion again?

Dr. K. L. Shrlmall: I am hoping to
introduce a Bill in Parliament shor
tly.

Shri C. R. Pattabhi Raman: I find
that the repairs done to some monu
ments are done in a haphazard way.
Will Government take steps to see
that these repairs are done under the
supervision of C P.W.D. by expert
hands?

Dr. K. L. Shrlmall: Government
lakes every care see that the
monuments are not spoiled in any
way Government has a laboratory
which makes careful chemical analy
sis and they take every care that the
monuments are not affected in any
way. As far as I am aware the Ar- 
chaelogocial Department has greatly
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helped in improving many of the 
monuments which were'in a very bad 
condition. But, if the hon. Member 
has any particular monument in view 
which has been affected, I shall be 
very glad to look into it. A* far as 
1 am aware no inonument has been 
affected adversely on account of the 
repairs.

Shri Radha Raman: Is the Govern
ment aware that there are a large 
number of monuments which are be
ing used as slums by the poor classes 
snd in some placra those monuments 
have been converted either into a 
moBque or a temple; what is the 
proposal of the Government to pro
tect these against such acts?

Dr. K. L. Shrimall: As far as the
protected monuments are concerned, 
I am not aware of any monument 
being used as a slum. We do not 
allow them tp be used in any way. As 
far as the unprotected monuments 
are concerned, the Central Govern
ment cannot give any guarantee. We 
have already requested the State 
Governments to take necessary mea
sures to protect their monument*.

Artificial Earth Satellites
+

Shri D. C. Sharma:
Shrl Raghunath Singh:
Shri Sanganna:
Shri P. G. Deb:
Shri V. C. Shukla;
Shri S. M. Banerjee:
Shri Parulekar:
Shri Radha Raman:
Shri Shivananjappa:
Shri Wodeyar:
Shri Narasimhan:
Shri Vajpayee:
Shrl V. P. Nayar:
Shri Shree Narayan Das: 
Shrl Nanshlr Bharncha: 
Shri Rameshwar Tantia:

wm the Minister of Education and 
Scientific Research be pleased to 
state:

(a) the names of scientific and 
other in*7?vtions in India where the

artificial earth satellites launched by 
the Soviet Union have been studied 
and photographed;

(b) the details of the data collected 
regarding the movements and other 
aspects of the satellites;

(c) whether it is a fact that the 
observatory at National Physical 
Laboratory at New Delhi several 
times failed to sight the satellites due 
to lack of proper equipment;

(d) if so the steps taken to remedy 
the shortcoming; and

(e) whether the Government of 
U.S.S.R. have supplied any scientific 
information and data collected from 
the artificial satellites?

The Deputy Minister of Education
and Scientific Research (Shri M. M. 
Das: (a) and (b). A statement giving 
the required information is laid on 
the Table of the Lok Sabha. [See 
Appendix III, annexure No. 40].

(c) There is no Observatory at the 
National Physical Laboratory, New 
Delhi.

(d) Question does not rise.
(e) No, Sir.
Shri D. C. Sharma: In the state

ment it is said that no authentic in
formation is available about the 
observance of Russian Satellite Sput
nik I. May I know whether it is not 
due to lack of equipment or due to 
some other thing’

Shrl M. M. Das: Not at all. The only 
scientist organisations or country, 
that can give us detailed information 
Rbout these Sputniks are those of the 
Russians. And, unless that country 
rends us information, it is not possi
ble for us to know what has happen
ed.

Shri V. P. Nayar: May I know whe
ther Government intend to publish 
details of all the observations mad* 
about Sputniks I and II at various 
places in India and, if so, by what 
time can w<? expect it?



AMI **. IK. Das: The only observa
tion* that have been made about 
theae Sjmtuik* are the receiving of 
radio signals that have been transmit
ted from the Sputniks; and the U.P. 
Government Observatory at Naini 
Tal has taken a photograph and seen 
Sputnik II. Kxcepting these, there 
is no other information available in 
this country so far as these Sputniks 
are concerned.

Shri Hem Bartia: In view of the 
fact that neither the National Phy
sical Laboratory at New Delhi nor 
the All India Radio Research Station 
has given either a photograph or col
lected any materials relating to Spu
tnik I, may I know if it is due to the 
■fact that Sputnik 1 took these orga
nisations unawares?

Sbrl M. M. Das: Not at all. Sir. 
Taking photographs of these Sputniks 
requires specialised instruments For 
the international geophysical year 
some specialised equipment is being 
sent by the Smithsonian Institute of 
Washington to the observatory in In
dia, namely the U.P. Government 
Observatory at Nainin Tal, which 
took a photograph of Sputnik 
II. So far as the other laboratories are 
concerned, especially the National 
Physical Laboratory, it is not a labo
ratory established for carrying on re
search work in astronomy; it is a la
boratory for carrying out research in 
applied physics and fundamental 
physics also. So, it is not proposed 
even to equip this laboratory with 
specialised instruments through which 
these Sputniks can be seen.

Shri Radha Raman: May I know 
whether the Government or its scien
tific ' department has written any 
letter to the Russian Government 
asking for information about these 
two Sputniks which were released 
from there? And again. . . .

Mr. Speaker: Only one question at 
time.

Shri M. M. Das: We have not writ
ten to the USSR Government for de
tailed information about these Sput
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niks, because we can Imagine what 
the result -will be.

Mica Inswlatlng Bricks
+

['Shri Sabodh HuAa;
*766. j Shri S. C. Samanta:

 ̂Dr. Ram Snbhag Singh:
Will the Minister of Education attd 

Scientific Research be pleased to
state:

(a) the amount of royalties obtain
ed from two firms to whom the pro
cess for the manufacture of mica 
insulating bricks developed at the 
Central Glass and Ceramic Research 
Institute, Calcutta has been licensed 
foe commercial development;

(b) whether manufacture of the 
bricks has since been started; and

(c) the commercial and nationAl 
importance of th-; said research, if 
any?

The Deputy Minister of Education 
and Scientific Research (Shri M. M.
Das): A lumpsum premium of Rs. 
35,000 has ben received from the two 
firms. In addition, a recurring roya
lty at 2£%of the sale price is also 
payable for 14 years,

(b) Not yet, Sir.
(c) The manufacture of mica 

bricks is expected to save foreign ex
change at present being spent on 
importing Vermiculite for further 
manufacture of Vermiculite insulating 
bricks Besides, the mica bricks are 
also likely to be used in some of the 
new steel plants under erection in 
the country.

Shri Subodh Hasda: What are the 
names of the two Arms to whom the 
process has been leased out and the 
respective premiujns that have been 
charged from each of them?

Shri M. M. Das: Sir, the two firms
are—Messrs Bhupal Mining Works, 
Bhilwara and the premium charged 
is Rs. 10,000; and the second firm is 
Messrs Reliance Fire Bricks Ac Pot
tery Co., Calcutta and the premium 
charged is Rs. 25,000|-.
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Shri 8. C. S tm u te: May I know
how these mica bricks compare in 
quality with the imported vermicu- 
lite bricks?

Shri M. M. Das: In quality these 
mica bricks compare very favourably 
with the imported vercniculite bricks 
and the costa so far as these new 
mica bricks are concerned will be 
roughly about Rs. 230|-for manufac
turing 1000 bricks.

Shri Subodh Hasda: May I know
what sure the reasons for the invi
dious distinction in the amount of 
premia charged?

Shri M. M. Das: The Bhupal Min
ing Works, Bhilwara has been given 
a licence for the western zone of the 
country. The Reliance Fire Bricks 
& Pottery Co., Ltd. of Calcutta has 
been given the licence for the eastern 
part of the country. The areas are 
not equal. The Calcutta company 
commands more areas under them 
and most of our industrial installa
tions are also in the eastern zone. So, 
it is hoped that the Calcutta com
pany will be able to command more 
orders for these bricks. So, the pre
mium charged is more.

Central Indian Medicinal Plants 
Organisation

+
f  Shri S. C. Samanta:

* \  Shri Subodh Hasda:

Will the Minister of Education and 
Scientific Research be pleased to 
state:

(a) whether, the Council of Scienti
fic and Industrial Research has 
taken final decision regarding the 
establishment of a Central Indian 
Medicinal Plants Organisation 
(C.I.M.P.O);

(b) if so, what are going to be the 
functions of the Organisation to be 
set up and its recurring and non
recurring expenditure; and
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(c) whether the Organisation Coer 
the development of medicinal plants 
cet up by the Ministries of Health 
and Food and Agriculture will else 
continue to function after the estab
lishment of C.I.M.P.O.?

The Deputy Minister o f Educattoa 
and Scientific Research (Shri M. M.
Das): (a) Yes, Sir.

(b) A statement giving the requir
ed information is laid on the Table 
of the Lok Sabha. [See Appendix III. 
annexure No. 41].

(c) Yes, Sir.

Shri S. C. Samanta: May I know
what are the reasons for the exis
tence of so many organisations in 
different Ministries when CIMPO ia 
sought to be established?

Shri M. M. Das: This central orga
nisation is contemplated to take up 
the co-ordination work. It is a fact 
that three different Ministries are 
engaged in the development and ex
pansion of this national medicinal 
plants industry. So far as the Agri
culture Ministry is concerned, they 
ere interested in growing these plants 
and tackling plant diseases, and the 
soil, climate, etc., in which these 
plants grow, and perhaps the hon. 
Member will agree with me that this 
is the only Ministry which can deal 
with these matters suitably.

The Health Ministry is concerned 
with the therapeutic properties of 
the ingredients ot these plants, and 
the CIMPO is concerned with co
ordinating the research work of all 
these organisations.

Shri S. C. Samanta: May I know
whether the expense that will be 
incurred by different Ministries will 
be met from the allotment made to 
CIMPO?

Shri M. M. Das: The allotment that 
has been made to the CSIR for this 
purpose will be incurred only for the
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C1MFO and other organisations 
under C. S. I. H. So far u  the orga
nisations working under the other 
Ministries are concerned, thSir ex
penditure w ill be met from the al
lotment- of the respective Ministries.

Shrl Subodh Hasda: May I know 
■where the CIMPO w ill be establish
ed?

Shrl M. M. Das: It is an organisa
tion. Where the head office will be 
has not yet been decided.

Shri V. P. Nayar: From the state
ment I find that there is no specific 
function for this organisation to do 
research in evolving new techniques 
or finding out new methods for the 
extraction of active principles from 
Indian drugs; and in view of the 
fact that 75 per cent of drugs of 
vegetable origin listed m the British 
Pharmacopoeia are from Indian 
herbs, I want to know why this has 
not been included.

Shri M. M. Das: During the last
session, the hon. Member gave notice 
cf a Half-an-hour discussion. The dis
cussion did not take place. But the 
Deputy-Speaker, who was in the 
Chair, directed me to lay on the Table 
a detailed statement about that par
ticular qutstion. A statement was 
laid, and I think the hon. Member 
has gone through the statement. The 
statement g’ves all this information.

Shri V. P. Nayar: This is the latest 
statement.

Regional School of Printing, Delhi
*768. Dr. Ram Snbhag Singh: Will 

the Minister of Education and Scienti
fic Research be pleased to state:

(a) whether the plan for opening 
of Regional School of Printing In 
Delhi has since been finalised; and

(b) if so, the cost involved in 
opening this school?

The Deputy Minister of Education 
and Scientific Research (Shrl M. M. 
Das): (a) and (b). A scheme for the
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establishment of a Department of 
Printing Technology in the Delhi 
Polytechnic has been prepared. It la 
estimated to cost Rs. 9.45 lacs for 
buildings and equipment, and Rs. 1.11 
lacs recurring per year.

The Scheme is under consideration.

Dr. Ram Snbhag Singh: May I know
by what time the scheme is likely to 
be executed?

Shrl M. M. Das: It is under the Fin
ance Ministry now. As soon as the 
Finance Ministry gives its approval, 
we will go on with the scheme.

W  *51* : 3ft O T  wrf'Ttf'
PtiHi rn Tjtf
^ i h srw t ^iiwr fr f=F frspr
#  ^  st̂ st fVr sft? 
f w n f f  i

Shrl M. M. Das: It is not a regional
school. There are four other institu
tions of this class which are regional 
institutions One is established in
Calcutta for the eastern region; an
other in Bombay for the western
region; another in Madras for the 
southern region, and another in
Allahabad for the northern region. 
So far as Delhi is concerned,—I am not 
prepared to comment on this—what I 
think is, it will admit sutudents from 
all parts of India.

'Legal Aid for Poor*

+
f  Shrl Blbhutl Mlshra:

*769.  ̂ Dr. Ram Snbhag Singh.:
[  Shrl Tangamani:

Will the Minister of Law be pleas
ed to state:

(a) whether it is a fact that Central 
Government have aaked various 
State Governments to send their 
schemes regarding ‘Legal aid for 
poor*;

(b) if so, names of the States who 
have submitted their schemes till the 
31st October, 1957;
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(c) nature of the schemas submit
ted by the States; and

(d) period within which the 
schemes are going (to be implement
ed?

The Minister of Law (Shri A. K. 
Sen): (a) The question of legal aid 
to the poor was one of the items in 
the agenda for the State Law Minis
ters’ Conference which was held on 
the 18th and 19th September, 1957. 
The Confcience recommended that 
each State should formulate a scheme 
for legal aid to the poor and also 
forward the scheme formulated by 
it to the Union Ministry of Law. It 
was also reported in the Conference 
that the Governments of Kerala and 
Bombay had alreody formulated cer
tain schemes for giving legal aid to 
the poor in their respective States.

(b) No scheme has so far been re
ceived from any State in the Union 
Law Ministry after the Law Minis
ters’ Conference.

(c) Does not arise.
(d) The formulation and imple

mentation oi any scheme in this re
gard is entirely the concern of the 
respective State Governments.

’T •'I I fid l
j  fT  ^ 5ft irftiff JjftacT ir? ^  
W  fipTT

Shri A. K. Sen: Which particular
scheme does the hon. Member mention 
now?

Shri Blbhnti Mishra: T want to
know the nature, the quantum and the 
shape of the aid which the Kerala 
Government has proposed to give to 
the poor.

Shri A. K. Sen: So far as the
Kerala Government’s scheme is con
cerned, they have provided for legal 
assistance to the poor, which has been 
defined in the Act itself, for criminal 
cases. So far as civil cases are con
cerned, they have also formulated a 
scheme lor giving legal aid to the poor 
who may be certified as poor by cer

tain categories of officers including A *  
court itself. The fees are also pres
cribed by the rules framed under the 
Act.

Dr. Ram Subha* Stnjrh: May I know
whether there is any scheme or any 
proposal for formulating such a scheme 
for the cases pending in the Supreme 
Court also and, if so, who will formu
late that scheme—the Union Govern
ment or the State Government?

Shri A. K. Sen: So far as the State
Governments are concerned, it is open 
to them to provide legal assistance to 
the poor coming from their States in 
relation to the proceedings before the 
Supreme Court. It is equally possible 
for the Central Government to afford 
such assistance. So far as the Central 
Government are concerned, they have 
not formulated any scheme. The 
question was referred to the Law 
Commission and the Law Commission 
has, in its questionnaires, included 
several questions on this point, and we 
are awaiting the recommendations of 
the Law Commission, if any, on the 
point. But, at the present moment, 
our efforts are directed towards induc
ing or assisting the State Governments 
to arrive at particular schemes relevant 
to the respective States.

Shri C. R. Pattabhi Raman: Are the
Government aware that the Madras
State Bar Federation has evolved a 
scheme and has been working on a 
scheme for legal aid to the poor for 
sometime now?

Shri A. K. Sen: No such scheme has 
been forwarded to us either by the 
Madras State Government or by the 
Madras State Bar Federation.

nift fan  : 51T fafHfAT
«Ft *  TTxff % apT̂ T iTfrpflr *PT

gr for tot ?rr ^  fe tm  n
tTfft v t f  | fa. *rfWr fasT 

jt s ^uwt 3rr? i

Shri A. K. Sen: It is only after
jchemes are received when any qutt-
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tu n < f  aarfstanca, m  M*r as the Central 
Government is concerned, may be 
taken Into account. Without schemes, 
it is absolutely useless to enter into 
apeculative proposals for assistance.

8hrt BiUnrti MUhra: My question is 
not answered. I wanted to know. . . .

Mr. Speaker: Until the schemes
from various. States are received, the 
Central Government is not going to 
formulate on a blank slate.

Shri BibbnU Mishra: He mentions
the State Governments. Has the Law 
Minister any scheme in his mind or 
not?

Mr. Speaker: Order, order. Next
question.

fironr uiqVi
- f *

f*«ft HW T3PT :
*W»o ^ Wo smf :

fMCIH Rt? :

<ftt ftnsn n in«n«N t
v  % dKif+d spr- w r
*y y y  %

i ftp :

( v )  w  firm vnTpt n
tfNr snrrr e v r s  ^rr fam 

t  ;
(?r) r̂, <ft w r *ft

*nrr t ^ r  qr t o t  sn^rr ; 

(*r) srnfhr ^  ftm rfwf qr w r 
v n N r ^ t  * 5t  3 t t  x $ t  t  ?

f t n p n  s f t r  4 * t 6 w  ' i w w i

«t rnro-sjrfV ( » to « to  hto «fhmA) :
{ * )  \ «tt*$ «nf^pr % r̂«ft w*

w T ^ fV  f c f t i  ^  t  i

(m ) thtt (*r). jt ft  ^  i

Shri V. P. Nayar: The Bngllah ans
wer may also be read.

Mr. 8peaker: Yes.

Dr. K. L. Shrlmall: (a) Yes Sir, 
but the Commission has not yet sub* 
mitted its report.

(b) and (c). Do not arise.

WWRT *rt?T *TT
fa  ^frspr w tot w f <m r v r f  
mn^r zrm i w  % an* 3W 
TfRrrrw pr?:rTvvntnt i «w 
■sfr »tot | w k  k xa j
?TM'IVT ?fr# TRTT I  I A W 1 g
ftp ^rr sprrflr & f̂t fc 1

Dr. K. L. Shrlmall: I quite agrae
that the Commission should have sub
mitted its report by this time, but un
fortunately the matter has been 
delayed. Two of the members were 
not present at the last meeting of the 
Commission where the report had to 
be signed and the report has been 
circulated. 1 have now been told that 
the report is ready and it was due to 
be submitted on 30th November. I am 
expecting the report any day.

^*7 *JT»T : sffrTH, f  *T WMWTg
W ?PP Sc'fTdT & fa  W  W lsH

ifk  v f  *  vP* $  imfrz
ir?r^^5T^t w  ft fa  vnsr
Sff T r̂ t  wt Tfr 'R  *rvm
•Ft s>h) wft ^
Dr. K. t>. Shrlmall: No, Sir. How can 

1 say that unless I receive the report
of the Commission?

Committee on Companies Act
+

•m i /  8hrl Nathwani:\  Shri Morarka:
Will the Minister of Finance be

pleased to state:
(a) whether the Committee on 

Companies Act has submitted its 
report; and
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(b ) II not, by what time it it ex
pected to be submitted?

The DejHtty Minister ot Fhuukoe 
(Shri R. K. Bhagat): (a) Yea, Sir.

(b) Does not arise.

8hri Nathwanl: May I know whe
ther the Government has considered 
the report of the Committee? And 
do they propose to bring forward any 
Bill, incorporating such recommen
dations as may be acceptable to the 
Government?

Shrl B. R. Bharat: The report is 
being considered.

Shri Blmal Ghose: May 1 know
whether the report would be placed 
on the Table of the House at an 
early date7

Shrl B. B. Bhagat: We have sent 
the report for printing and as soon 
as printed copies are available, we 
will place sufficient number of copies 
in the Library.

Shri R. Ramanathan Chettlar: May
I know how long the consideration 
of the report will take?

Shri V. P. Nayar: The usual time.

Shrl B. R. Bharat: The Committee 
has reported on the entire gamut of 
the Companies Act. It is a volumi
nous report and it will take some 
time before Government finalises its 
decision.

Shri Nathwanl: In view of the fact 
that the Committee was appointed to 
remove practical difficulties in the 
working of the Act, will the Gov
ernment take a quick decision In the 
matter?

Mr. Speaker: How does this arise? 
It is a suggestion. Another hon. 
Member has also asked how long It 
w ill take.

By-Pretfocta ( v m  Steal I t a *

+
•Ml. / S1“ * A S'77** \ 8h ri Heda:
Will the Minister of Steel, Mtew 

and Fuel be pleased to state:

(a) whether Government have al
ready taken into consideration the 
by-products that would be available 
when the three steel plants go into
production;

(b) if so, how these by-produet* 
would be used;

(c) the plans therefor and whether 
these ancillary industries would be 
taken up oy the private enterprise; 
and

(d) how far these by-products 
would meet the country’s demand* 
for them?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a)
V es, Sir.

(b) to (d). The by-products are pri
marily those arising from the coking 
of coal. Crude tar and crude benzol 
will be distilled to remove such of 
the valuable fractions as are not re
quired for heating furnaces in the 
steel works themselves. These valua
ble fractions—like naphthalene oil, 
naphthalene, phenol and pitch will 
bo sold to private industry for fur
ther processing into various chemi
cals, drugs, plastics and road tar. 
Benzene, toluene and xylene will be 
used mostly by the Defence indust
ries. Initially the market in India 
might not be able to absorb all the 
by-products arising in the steel 
works. To the extent that there ia 
no market in India, export of these 
fractions will be encouraged.

Shri A. S. Sateal: May I know
whether any private enterprise hw  
come forward to work this in this 
country?

Sardar Swaran Singh: Not so txr
as these by-products are concerned*.



Orissa b n  ore Minns
•778. Shri ra a ifn h l: Will the

Minister of Steel, MIb m  and Fuel be 
pleased to state:

(a) whether any scheme has been 
worked out for the development of 
iron mines in Onssa with a view to 
supply iron ore for Rourkela Steel 
Plant; and

(b) whether Government of India 
have entered into arrangement with 
any American firm for the develop
ment of iron mines in Orissa?

The Minister of Steel, Mines and 
ruel (Sardar Swaran Singh): (a)
Yes, Sir

(b) Orders for supply of Plant and 
Equipment etc have been placed 
with an American firm

Shri Fanigrahl: May I know whe
ther the Government of India has
come to an agreement with this busi
ness firm to develop Berasua ore
mines, 50 miles away from the Rour
kela Steel Plant7

Sardar Swaran Singh: These or
ders are for supply of plant and
equipment There is no such general 
agreement for development of ore 
mines I do not know what ore mine 
the hon Member has m mind for 
development Of course, any plant 
and equipment will result in the 
development of ore mines

Shri Panlgrahl* I want to know 
v/hether an / iron ore mine is going 
to be developed near Rourkela for 
supplying non ore to the Rourkela 
Steel plant

Sardar Swaran Singh: I require 
separate notice as to which is the 
particular mine in the mind of the 
hon Member

8hrl C. D. Pande: In view of the 
fact that large quantities of iron ore 
are being exported to Japan, is it not 
advisable that more pig iron should 
b e  developed here b o  that we can earn 
more foreign exchange?
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Sardar Swann Singh: Theoreti
cally there is no objection to a pro
position like thi3 The deposit of 
iron ore in this country is quite con* 
siderable So there is scope fot ex
port of iron ore besides conversion 
of iron ore into pig iron to the extent 
to which in the foreseeable future 
we can develop capacity in the coun
try

Shri T. B. Vittal Rao: May I know
whether the American firm on which 
orders for equipment has been placed 
is the same firm which has submitted 
a project report about this mine*

Sardar Swaran Singh: I haven't 
pot any such information at the mo
ment

Shri Panigrahi: May 1 know the 
estimated expenditure involved under 
this agreement’

Sardar Swaran Singh: It is roughly
Rs 8 crores for the mine proper ex
cluding the lownship

Mysore. Iron and Steel Works
•777 Shri Shivananjappa: Will the 

Minister of Steel, Mines and Fuel be
pleased to state

(a) whether the work in connection 
with the installation of a cast iron 
spun pipe plant in the Mysore Iron and 
Steel Works at Bhadravati under the 
scheme sanctioned by the Government 
of India is now complete, and

(b) if so, at what cost the plant has 
been installed7

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a)
Yes, Sir

(b) It is estimated that the cost 
will work out at Rs 55 Lakhs

Shri Shivananjappa: May I know
the actual rated capacity of this 
plant7 May I also know how far this 
will meet the internal requirements 
of the country?

Sardar Swaran Singh: So far as the 
internal requirements are concerned,
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it is an expanding demand. It is 
Tery difficult to *97 that it will meat 
the entire demand in the country. 
With ragard to the capacity' of the 
plant, I haven’t sot the details with 
me.

Shrl Shirananjappa; May I know 
when it is going into production?

Sardar Swaran Singh: I think it is 
ready for going into production. I 
think some sort of trial tests have al
ready taken place.

Shrl Joachim Alva: Has the Gov
ernment of India rendered full assis
tance to the Mysore Iron and Steel 
Works, Bhadravati, or is it treated 
differently from the other factories in 
the private sector like Tatas and the 
Indian Iron and Steel Company?

Sardar Swaran Singh: The two
cases are not comparable at all.

Shri Shivananjappa: May I know
whether any foreign experts were 
engaged for this plant?

*
Sardar Swaran Singh: I am afraid, 

1 haven’t got that information. Com
ing back to the capacity of the plant, 
it is 17,000 tons of spun pipes per 
annum.

War Damage Compensation
•779. Shrl L. Achaw Singh: Will the 

Minister of Defence be pleased to 
state:

(a) whether the claims of compen
sation for war damages pending with 
the claims Department m Manipur 
have all been disposed off;

(b) the amount of pending compen
sation claims still not disposed off;

(c) whether the claims department 
has been aboiished; and

(d) if so whether the claims will be 
dealt with by any other department?

The Deputy Minister of Defence 
<Sardar Majtthla): (a) Yes, Sir, with 
'the exception of SI claims.

(b) Ba. 12,637-62 nP.

(c) Yea.
(d) The claims will be settled by 

the Manipur Administration.
Shrl L. Achaw 81ngh: May I know 

what has happened to the claims for 
compensation of damages caused by 
enemy action during last war and has 
Japan offered anything by way .of 
compensation? *

Sardar Majithia: That Question was 
answered in the last Parliament. 
Anyhow, I don’t mind repeating it. 
We did not take anything from Japan 
by way of compensation.
Himachal Pradesh Territorial Council

•780. Shrl Y. S. Parmar: Will the
Minister of Home Affairs be pleased 
to state:

(a) whether his attention has been 
drawn to a Resolution unanimously 
passed by the Members of the Hima
chal Pradesh Territorial Council in a 
Session held in October, 1957; and

(b) whether it is a fact that formal 
orders for the transfer of subjects 
allotted to it have not yet been issued?

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
(a). Yes.

(b) No formal orders for the 
transfer of subjects and institutions 
were issued in August last.

Shrl Y. S. Parmar: May I know
whether the Government have taken 
any decision and, if so, what on the 
resolution?

Shri Datar: It is not necessary at
this stage to take any further action. 
In fact they ought to have worked 
this Act for some time and then made 
suggestions.

Shrl Y. S. Parmar: May I know
whether the district Panchayats with 
their assets and liabilities have been 
transferred to the Territorial Council 
but the gram panchayats have not 
been transferred?

Shrl Daitar: I should like to hava
notice on this specific question.
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I M  T. ft. Tarmmr; Is it not a fact 
that after the Territorial Council had 
started functioning, elections were 
taken in hand for the gram pancha- 
yats by the administration without 
the knowledge or approval of the 
Territorial Council which has to sup
ervise and control them.

Shri Pa tar: So far as this particu
lar question is concerned, I am not 
aware of it  But we are acting en
tirely under the rules and the A ct

Shri Tyagt: Sir, on a point of order. 
I would submit that the question is of 
a very general nature and casts as
persions on officers in general.

Mr. Speaker: Which question?

Shri Tyagi: The question which has 
just now been called, No. 783. It says: 
“whether Government are aware that 
officers trave ling on official business 
obtain tickets for rail and air jour
neys bought by non-officials in many 
cases” etc. This is too general an al
legation, and unless it is a matter of 
common knowledge, such questions, 
I hope, should be declared as out of 
order.

Shri V. P. Nayar: Where is the point 
o f order? It is within the Speaker's 
power.

Mr. Speaker: Among thousands of 
questions that we receive, some such 
questions escape our notice. There 
is no good asking such general ques
tions whether all traders are bad or 
whether all officers are bad or whe
ther all officers are travelling without 
obtaining tickets etc. No doubt, if I 
had had time to apply greater scru
tiny, I would have disallowed this 
question. There is no purpose in ask
ing generally whether the whole Gov
ernment is bad or whether all the 
officers are bad. If the hon. Member 
has any particular instance, he can 
bring it to my notice and if it is very 
serious I will allow it. Otherwise, 
he can ask the Minister and bring it 
to Ms notice. Such general questions 
lead us nowhere.

Shri T. P. Nayaa: Sir, may I point 
out that the word “some”  between tba 
words “ that” and “officers” has been 
left. As you know. Sir, we also write 
several hundred questions, and it is 
an omission. It is never my inten
tion to cast an aspersion on all offi
cers. I request you to correct the 
question like this, “whether Govern
ment are aware that some officers 
etc.”

Mr. Speaker: I can make that cor
rection, but even if it is “some offi
cers” . .,

Shri V. P. Nayar: We do not have
Private Secretaries and we write the 
questions in haste.

Mr. Speaker: I am not quarrelling 
about it. As we commit mistakes, 
hon. Members also commit mistakes, 
and Office also commits mistakes. I 
am not quarrelling about that. On 
the other hand, what I say is, having 
regard to the general nature of the 
question, it leads us nowhere. There 
are some, there are not—how does it 
help us?

Shrt Thtrumala Kao: May 1 know
whether Government is prepared to 
answer it? Before that is known, dis
cussion is going on.

Mr. Speaker: What is the harm?

Shri Thlrumala Rao: We must know 
the attitude. . .

Mr. Speaker: Order, please. The
hon. Member assumes too much. That 
is not the way. An hon. Member 
raised the question that this is of too 
general a nature and it leads us no
where. The hon. Member who tabled 
that question says that the word 
“some” has been inadvertently omit
ted. Even with respect to that, so far 
as this matter is concerned, even if 
that correction is made, I was point
ing out the general nature of the 
question. Now, the hon. Member to 
the right says that we are spending 
away the time and. not coming to ttw 
point. It is very wrong.
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Shri TU m m tla Kao: Sir, I apolo
gize if I have been misunderstood.

H r. Speaker: No misunderstanding.
Shri Thiromala Rao: I only wanted 

the House to be enlightened regarding 
the attitude of the Government on 
this.

Mr. Speaker: That is only after I 
allow the question and make up my 
mind to take it up. The hon. Mem
ber should not advise me.

Anyhow, so far as this matter is 
concerned, this question having been 
admitted, let it be answered with 
this correction, “whether Government 
are aware that some officers etc.”

Travelling Allowance
•783. Shri V. P. Nayar: Will the

Minister of Home Affairs be pleased 
to state:

(a) whether Government are aware 
that some officers travelling on offi
cial business, obtain tickets for rail 
afld air journeys bought by non-offi- 
cials in many cases and that for such 
travel, the officers claim T.A. at sanc
tioned rates, without having to spend 
any money from their own pocket;

(b) how Government ensure that 
such abuses are not resorted to by 
touring officers who have patronage; 
and

(c) whether Government have con
sidered the desirability of introducing 
the system of Government warrants 
for all travels by officers to make 
such travels “foolproof?

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
(a) and (b). Any officer indulging in 
such abuses wou'd have to act in the 
full knowledge that he is committing 
fraud and is also guilty of corruption 
thus inviting upon himself the punish
ment of dismissal as well as a crimi
nal prosecution. That these conse
quences are a sufficient deterrent is 
Indicated by the fact that no such

cases have ton e to Government’* 
notice.

(c) The system of issuing Govern
ment warrants already exists in cer
tain Departments. The experience ot 
such Departments would indicate that 
the extension of the system to all duty 
journeys by all Government servant* 
would create serious administrative 
and accounting difficulties and would 
further involve unnecessary expendi
ture.

Mr. Speaker: Next question.
Shri T. B. Vlttal Rao: Sir, one sup

plementary. The hon. Minister haa 
said that the issue of warrant* will 
create many administrative diffi
culties. For the Defence person
nel, which is quite a pretty number, 
warrants are issued and no adminis
trative trouble is experienced.

Shri Datar: Our number is larger.
The number of government officers 
on the civil side would be far larger.

Shri V. P. Nayar: This refers only
to officers, not clerks and others.

Shri T. B. Vittal Rao: Even for the 
police officers of the State, warrants 
are issued. What is the difficulty it 
you make it foolproof and do not give 
any room for misunderstanding or 
doubt?

Shri Datar: That question was con
sidered and it was found to be very 
expensive and to a certain extent im
practicable also.

Shri V. P. Nayar rose—
Mr. Speaker: We cannot argue this.
Shri V, P. Nayar: He has misunder

stood the question. We asked about 
officers—some officers—and it is not a 
question of the rank and Ale. The 
officers by themselves will not num
ber much. In Defence, warrants are 
issued for all the personnel. There 
should be no administrative difficulty 
at all.

Shri Datar: Anyway this is a sug
gestion for consideration.
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-f-
u  /S h r i  Bishwanath Roy: 

\S hri Kaghunath 8tngh:
Will the Minister of Home ASai*. 

be pleased to state whether it is a 
fact that some bombs and explosives 
bearing Pakistan Army marks were 
found recently in possession of a 
Pakistani Army Havildar who had 
crossed into Indian territory near 
Uri?

The Minister of State In the Minis
try off Home Affairs (Shrl Datar):
The case is under investigation and 
it would not be in public interest to 
disclose the details.

Shrl Bishwanath Roy: May 1 know 
whether the person arrested given 
any statement which implies the dir
ect hand of the Pakistan Government 
in sending explosives and bombs for 
overthrowing the Government?

Shri Datar: Sir, I would point out 
to the House that it would not be in 
public interest to disclose any details.

Shri Hem Barna rose—
Mr. Speaker: When it is not in the 

pub ic interest what is the use of 
putting further questions?

Shrl Hem Barua: I want to know
whether this matter of sabotage in the 
State is resorted to by officially spon
sored organisations m Pakistan like 
the one led by the former Major- 
General Akbar Khan?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): The hon. Member is trying
to find out by indirect way the ans
wer to the very question whidh you 
•aid would not be proper at this stage.

Mr. Speaker: Exactly so.
Annual Increments 

+
Shri B. C. MulUck:
Shri Surendranath Dwivedi:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether It is a fact that differ
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ent principles are observed in the 
matter ol granting annual increments 
to the graded and non-grfcded Assis
tants in so far as type-writing tests 
are concerned; and

(b) if so, the reasons thereof?
The Minister of State in the Minis

try of Home Affairs (Shri Datar):
(a) and (b). Non-graded persons are 
appointed to posts of Assistant on a 
purely temporary and ad hoe basis. 
It is the intention of Government to 
revert them as early as possible. 
Ordinarily, therefore, they are not ex
pected to continue in posts of Assis
tant long enough to earn increments. 
Government are aware, however, that 
on account of shortage of graded per
sonnel at this level, non-graded per
sons have, in fact, continued for long 
periods as Assistants. What should 
be done in such cases, if the persons 
have not qualified at the type-writing 
test, is engaging the attention of Gov
ernment.

Shrl B. C. Mulllck: May I know
whether officers who have attained 
the age of forty or forty-five are 
being asked to practise and to appear 
for Typing tests and in case of failure 
to pass such tests their increments 
are stopped?

Shri Datar: In the case of displaced
government servants who are above 
forty-five, they are not required to 
pass the test—so far as I am aware, 
at present.

Visit of British Director of Naval 
Intelligence

*787. Shri Rameshwar Tantia: Will
the Minister ol Defence be pleased to 
state:

(a) whether it is a fact that the 
British Director of Naval Intelligence 
recently visited India; and

(b) if so, what was the purpose of 
his visit?

The Prime Minister and Minister e f 
External Affairs (Shrl Jawabarlal
Nehru): (a) and (b). Yes. He halted
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«t Delhi for a day en route from 
Karachi to Singapore. K f arrived in 
Defci on the 17th October and left 
Delhi on the 18th October 1957. The 
visit was principally one of courtesy. 
The Officer was passing through en 
route from the United Kingdom to 
the Far East.

Shri Kameehwar Tastfa: Is Govern
ment aware of a news item published 
in the Daily Express of London dated 
24th October that the British Admi
ralty »s worried about the possibility 
of leakages of secrets to Russia and 
Red China through Commonwealth 
naval co-operation with India and that 
the visit to India of the British Naval 
Chief of Intelligence was connected 
with it?

Shri Jawaharlal Nehru: Govern
ment’s attention has been drawn to 
this news item. So far as the Gov
ernment knows, there is no truth in 
it; that is to say, certainly no refer
ence was made to this or discussion 
took place on any such subject here.

Shri Joachim Alva: Did the British 
Director of Naval Intelligence pay any 
calls on our Naval Officers, Sir?

Shri Jawaharlal Nehru: Obviously
he had come for that purpose. It was 
a visit of courtesy, to pay calls. Other
wise it would not have been a visit 
of courtesy.

Beggar Problem
*789. Shri B. S. Murthy: Will the 

Minister of Home Affairs be pleased 
to state:

(a) whether any State Governments 
have sent schemes for tackling beggar 
problem within the State;

(b) if so, the names of the States; 
and

(c) the financial assistance asked 
by the States?

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) Yes.

(b) Uttar Pradesh, Bombay, and 
Madras.

• (cl Uttar PradcSh R». 4 0̂00"̂  Hot 
Bombay Rt. " 39000 J the
Madras Rs. 13035 > year

J *957-
J  58

Shri B. S. Murthy: What about the 
other States?

Skrfaottt Alva: Some States have
sent their schemes and I have given
figures for those States. The other 
States have not sent their schemes yet.

Shri B. S. Murthy: May I know
whether the Central Government is 
having a comprehensive scheme in 
this matter?

ShrimatJ Alva: Yes, Sir. The Cen
tral Government has a comprehensive 
scheme of Rs. 2 crores tinder the 
Second Five Year Plan. But, we have 
to leave the details of the schemes to 
the State Governments.

Shri Thlmmaiah: May I know whe
ther the Government has given some 
financial assistance to some States 
which have a’ready started tackling 
this problem of beggars?

Sbrimati Alva: Yes, Sir. We give 50 
per cent of the recurring expenditure 
every year.
Fees on Applications for Government 

Posts
*791. Raja Mahendra Fratap: Will

the Minister of Home Affairs be pleas
ed to state:

(a) whether it is a fact that every 
applicant for every Government post 
made through Union Public Service- 
Commission has to pay a fee;

(b) whether it is a fact that this fee. 
is forfeited even if the applicant does, 
not receive the job; and

(c) if so, the reasons therefor?

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
(a) Yes.

(b) The fee is not refundable ex
cept in certain circumstances.
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<c) The fee* charged are »et off 
ngiifant the expenses incurred by Ifce 
Union Public Service Commission 
for conducting the recruitment or 
holding the examination.

Shri Thimmalah: When a candidate 
applies to the U.P.S.C. In response to 
an advertisement, he has to spend 
Rs. 7 to 10. Is the Government aware 
that having spent Rs. 7 to 10, the 
candidate does not get even a reply 
about his application or his Interview?

Shri Datar: In every case, receipt is 
acknowledged.

Inoome Tax on Income from Coffee
*792. Shri Maniyangadan: Will the 

Minister of Finance be pleased to 
state:

(a) whether any portion of the in
come from coffee is considered as non- 
agricultural income for purposes of 
assessing income tax;

(b) whether State Governments as
sess the whole income from coffee as 
agricultural income;

(c) whether any steps are taken to 
relieve the assessees from being taxed
on the same income both as agricul
tural and non-agricultural income;

(d) whether appeals have been filed 
by assessees whose income from coffee 
has been assessed as non-agricultural 
income;

(e) whether any instructions have 
been issued to officers of the Income 
Tax Department regarding realisation 
at income tax from persons who have 
tiled such appeals; and

(f) if so, their nature?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) Yes, Sir. But 
the Coffee Estates have not accepted 
the assessment and the matter is 
pending before the High Court.

(b) Yes, Sir.

(c) The question of relief -can be 
considered only when the question o f  
law is decided ,by the Court.

(d) and (e). Yes, S r .
(f) Recovery of income-tax haa 

been held in abeyance till the matter 
is finally decided by a competent 
court.

Shri Maniyangadan: May I know
whether any steps are being taken or 
any instructions are issued to the 
Income-tax authorities not to include 
the income from coffee in assessing 
income-tax and super-tax?

Shri B. R. Bhagat: In all assessment 
realisation 'has been kept in abeyance- 
pending decision of the court. AU 
matters which are relevant to the de
cision of the court in regard to assess
ment of coffee income have been held’ 
m abeyance.

Shri R. Ramanathan Chettiar: As
this matter has been pending for a 
long time in the High Court, wi'l tn«* 
Government consider the question o f  
referring the matter to the Ministry 
of Law for opinion on this matter?

Mr. Speaker: The matter is pending 
in the High Court. What can the 
Minister of Law do?

Shri Dasappa: When did the Gov
ernment first think of assessing a 
part of the income on coffee estates- 
as income derived other than from 
agriculture?

Shri B. R. Bhagat: I cannot say the 
exact date. This principle. . . .

Shri Dasappa: I am not asking for- 
the date; I am asking for the year.

Shri B. R. Bhagat: I do not have
that information.

Mr. Speaker: Next question.

Shri Maniyangadan: One question^
Sir.

Mr. Speaker: The matter is pending 
before the High Court. What is the- 
use of going into details?
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Shri I am not going
-into the details. I only want to know 
this. The State Governments are as
sessing: the whole income from coltee 
a i  agricultural income. That being 
-the case, it is practically a dispute 
Detween the State Governments and 
-the Central Government. I want to 
know whether consultation has been 
had between the State Governments 
and the Central Government in this 
matter so as to relieve the assessees 
from double taxation?

Shri B. R. Bhagat: I do not agree
with the hon. Member that there is 
any dispute between the State Gov
ernments and the Central Govern
ment. There can only be a case of 
double taxation because of the same 
income being taxed as agricultural 
income and also as non-agricultural 
income for the non-agricultural con
tent. As the matter is before the 
court and even realisation is also 
being held in abeyance, I do not 
visualise any difficulty that the hon. 
Member may have in mind.

Beggan
4~

•163 I  Shri B  C M u lllck :\  Shrl S tia jl Verma:
Will the Minister of Home Affair* 

be pleased to state:
(a) whether Government are aware 

o f  great increase in the number ot 
'beggars in different States o f India;

(b) whether Government have any 
scheme to stop vagrancy during the 
Second Plan period; and

(c) if so, details thereof?
The Deputy Minister of Home 

Affairs (Shrimatl A lva): (a) In the 
absense of reliable data, nothing posi
tively can be said in this regard.

(b) No.
(c) Does not arise.
Mr. Speaker: Next question; the

eame question. He has sufficiently 
asked about beggars.

ghrlmatl D> W dw aWmrt: Is it a
fact that three vagrancy homes have 
been started in Bengal? Has these 
been any help from the Centre to 
Bengal?

Shrimatl Alva: The State is sup
posed to start a Home for vagrants 
for 100 inmates for which the Centre 
will pay the expenditure to a certain 
extent. Each Home is to cost Rs. 3:31 
lakjjs and the Centre's share is to be 
Rs. 160,000, I think.

Shrl A char: Is the Government
aware that a large number of beg
gars are invading from Kerala into 
the Mysore State?

Assessment of Technical and 
non-Technical Personnel

+
M f  Shrl Rameshwar Tan Us:

' Shrl Balarama KrishnaIsh:
Will the Minister of Home Affairs 

be pleased to state:
(a) whether it is a fact that Gov

ernment have directed all the Minis
tries and the attached offices to esti
mate their annual requirements of 
personnel—technical or non-technical 
for employment so that bulk selection 
of personnel may be made once in a 
year; and

(b) if so, the steps taken by Gov
ernment in this direction?

The Minister of State in the Minis
try ot Home Affairs (Shrl Datar):

(a> Yes; it was decided in June 
last that all Ministries of the Gov
ernment of India should prepare, 
along with their annual estimates of 
expenditure, statements of their re
quirements for scientific and techni
cal personnel during the following 
year and forward them to the Union 
Public Service Commission. The 
Commission will group together va
cancies requiring, more or less, simi
lar qualifications, experience, etc., and 
make bulk selections in as many cases 
as possible. This procedure applies 
to scientific and technical personnel 
only.
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So f i r  as non-tachnical personnel 
•re eemewied, the practice of bulk 
selection has been in vogue for a. long 
time, and no fresh instruction* have 
issued in respect of such recruitment 
recently.

(b) Most of the Ministries employ
ing scientific and technical personnel 
have already forwarded statements 
at their requirements for this year to 
the Union Public Service Commission^

Slui Rameshwar Tantla: After get
ting the requirements of the different 
Ministries, may I know what steps 
the Home Ministry are taking?

Shri Datar: It is for the Union Pub
lic Service Commission to call for 
applications, to make selection after 
interview and make recommenda
tions.

Shri P. C. Bose: May 1 know if the 
Government has got any idea of or
ganising a Central service for techni
cal personnel as recommended by the 
States Re-organisation Commission? •

Shri Datar: It has been pointed to 
"the House that Government are con
sidering the question so far as the 
management side is concerned.

Gold Smuggling
•798. Shri N. R. Munlsamy: Will the 

"Minister of Finance be pleased to 
state:

(a) the value of contraband gold 
seized in Vellore and Mangalore from 
-4th to 8th November, 1957;

(b) whether any investigation was 
made; and

(c) if so, the results of the investi
gation?

The Deputy Minister of Finance 
<8hrl B. R. Bhagat): (a) No gold was 
seized at Vellore and Mangalore bet
ween the period from the 4th to the 
8th November, 1957. However, gold 
worth Rs. 18,500 was seized at Vellore 
on the 9th November, 1957 and gold 
worth Rs 23,50,000 was seized on 
three different dates, viz., Slat October

9th November, and 14th November, 
1957 at Mangalore.

(b) and (c). Investigations are in 
progress and results are awaited.

Shri N. R. Munlsamy: May I know 
whether this heavy seizure in Manga
lore was the result of routine check 
or on previous information?

Shri B. R. Bhagat: It is very diffi
cult to distinguish between the two. 
We have a Central intelligence Orga
nisation which conducts anti-smuggl
ing cases and generally we act on 
previous information.

Shri N. R. Munlsamy: May I know
whether a multi-millionaire in Manga
lore is suspected to have had some
thing to do with this seizure?

Mr. Speaker: We do not allow ques
tions about individuals.

Shri Gajendra Prasad HJnha: May I
know whether gold smuggling, while 
it has decreased on the Punjab bor
der, has increased by the sea route 
recently?

Mr. Speaker: The question relates 
to Vellore and Mangalore.

Raja Mahendra Pratap: Where is
the harm if gold is brought in. If gold 
is taken out I can understand.

Shri Mohamed Imam: To prevent
smuggling into the country, the best 
way would be to fix the price of gold 
in India.

Mr. Speaker: Hon. Members can- 
only ask questions. This is not the 
time for making suggestions. That 
can be done in the Budget session.

Shri N. R. Munlsamy: May I know 
whether it is a fact that it was seized 
from an Arab vessel, and if so, where 
was this gold hidden?

Shri B. R. Bhagat: It has been seiz
ed, as he says, from an Arab boat.

Shri N. R. Manjeamy: What is the 
contrivance adopted by them in con
cealing it? That is the question.



> W  B. ft. Bkagat: It v a i cotv^qled 
in  tin  boat in a sort at Hidden o u t- 
flutkt.

Mr. Speaker: Next question.

Baja ^(alttBdra Pratap: To add to
our economic knowledge, he can ex
plain why gold is not allowed to be 
brought in.

Mr. Speaker: I have called the next 
question.

Indo-Paklstan Agreement on 
Archaeological R ad i

J 477 Oral Antw crs

rShri Radha Raman:
]_Shri Shree Narayan Das:

Will the Minister of Education and 
Scientific Research be pleased to state 
whether any negotiations have been 
sta'rted for an agreement with the 
Government of Pakistan on reciprocal 
basis so that scholars in India and 
Pakistan may be supplied with facsi
miles of inscriptions and photographs 
of interesting archaeological finds 
made in both the countries?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. ShrlmaU): No, Sir.

Shri Radha Raman: What is the
proposal of Government in the 
absence of any negotiation to complete 
its record of photographs end inter
esting archaeological finds which are 
of interest to India but are at present 
lying in Pakistan?

Dr. K. L. Shrimali: The matter was 
discussed by the Board of Archaeology 
on 14th September 1957 and the Board 
recommended that we might negotiate 
with the Pakistan Government. The 
proposal is under the consideration of 
the Ministry. The question can only 
be taken up after the proposal has 
been considered.

Shri Harths Raman: While the sub
ject of negotiation is under the con
sideration of the Government, may I 
know whether the Government of 
India has any data with regard to

the photographs and inscriptions 
which are in Pakistan and for which 
they want to have negotiations?

Dr. K. L. Shrtaall: Naturally this is
a general question. There may be 
many photographs that Pakistan 
might like to have and many which 
we may like to have. This is a general 
question, and I can only reply to this 
in a general way.

Central Social Welfare Beard’s 
Grants to Punjab

Oral Anrw*n  347&

J'Shri D- Sharma:
\  Sardar Iqbal Stngh:

Will the Minister of Education and 
Scientific Research be pleased to 
state:

(a) the total number of institutions 
which received the Central Social 
Welfare Board’s grants in the Punjab- 
State in 1956-57;

(b) the total amount allotted so far 
during 1957-58;

(c) the factors taken into consider
ation while making the allotments; 
and

(d) the target fixed for developing 
the social welfare activities in Punjab 
during the Second Five Year Plan 
period?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a) 50.

(b) The amount intended for 
grants-in-aid for social welfare insti
tution is not allotted State-wise.

(c) Does not arise.
(d) A statement giving the requisite 

information is laid on the Table o f 
the Lok Sabha. [See Appendix III, 
annexure No. 42].

I may add for the information o f  
the hon. Member that during 1957-58 
the Central Social Welfare Board 
sanctioned one-year grants to 12 insti
tutions amounting to Rs. 27,300 for the 
period March 31 and grants to two

4 DBCXMBKR 1957



institution* amounting to IU. 22,000 
this year.

fthrt D. C. Sharmm: U iy  I know it 
the Cwtral Social Welter* Board hM 
any agency to see to it that the grants 
arc properly spent, and 11 so, has any 
agency of that kind visited the Punjab 
arid given any report?

Dr. K. L. Shrimatl: As the hon. 
Member is probably aware, in every 
State there is a State Board and the 
State Board inspects these institu
tions. Sometimes the officers of the 
Central Social Welfare Board also do, 
but it is primarily the responsibility 
ol the State Board to keep a proper 
eye on the institutions to which they 
recommend grants.

Shrl B. S. Murtby: May I know
whether a booklet published by thl» 
Board states that Harijans and 
Christians are not eligible for getting 
scholarships or financial aid from the 
Social Welfare Board, and if so, what 
are the reasons?

Dr. K. L. Shrimatl: I am not aware 
to which pamphlet the hon. Member is 
referring. I will require notice to 
check that up.

Shrl Tyagi: I would like to know 
who vs the authority that sanctions 
these grants, whether all these grants 
are given State-wise according to a 
quota fixed, and whether the State 
Governments are consulted before any 
organisation or institution is approved 
for such grants?

Dr. K. L. Shri mall: The organisa
tion of the whole Social Welfare 
Board is that every State has a State 
Board, and the Chairman of the State 
Board is appointed in consultation 
with the State Government, but after 
that has been done, it is for the State 
Board to make the recommendation to 
the Central Social Welfare Board and 
the private institutions need not go 
to the State Government for that pur
pose. The applications can be for
warded by the State Boards and the 
final sanctioning authority is the 
Central Social Welfare Board.
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Shrl A. 8. M g sl: Is there any ar
rangement to audit the accounts and 
are the audited accounts sent to the 
Government?

Dr. K. L. Shrimatl: Yes, Sir.
Shrl D. C. Sharma: Is It not a fact 

that the State Board to which refer
ence has been made by the hon. Minis
ter is more a distributing agency 
than a checking agency and that the 
facilities for inspection are very, very 
scarce?

Dr. K. L. Shrimall: No, Sir. It is not 
possible, nor is it desirable that the 
Central Social Welfare Board should 
take the responsibility of Inspection 
all over the country. It should be 
ultimately the responsibility of the 
State Board.

Law Commission
+

fShri Bibhuti Mishra:
Shri Harish Chandra 

Mathnr:
Shri Sanganna:
Shrl Narayanankntty MesM:

•801. J Shri Warior:
f Shri Shlvananjappar 

Shri Thiimnaiah:
Sardar Iqbal Singh:
Shrl Tangamanl:
Shri Easwara Iyer:

Will the Minister of Law be pleased 
to refer to the reply given to Starred 
Question No. 366 on the 24th May, 
1957 and state the progress of work 
done by Law Commission since then?

The Minister of Law (Shrl A. K.
Sen): Attention is invited to the 
Statement of work done by the Law 
Commission during the period 21-5* 
1957 to 20-11-1957 which was laid on 
the Table of the Lok Sabha on 25-11- 
1957. [See Appendix II, annexure No. 
86.]

Shri Bibhuti Mlahra: From the
statement it appears that the Land 
Acquisition Act, 1804, is also expected 
to be re-drafted by the end of this 
year. May I know whether this Act 
which is going to be re-drafted will 
be liberalised than what it is at pre
sent?
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Shri A . K. Sea: The question at 
giving directions to the Law  Com
mission as to how they should frame 
their recommendations is absolutely 
irrelevant in my view. After they 
submit their recommendations the 
question o f examining them w ill 
arise, and then the stage w ill arise 
when we can think as to whether we 
should liberalise the Act or not.

Shri Easwara Iyer: Is it not a fact 
that the Chairman of the Law Com
mission has reported that law’s delay 
is dependent upon the efficiency of 
the Judges who have been appointed 
and recommended that Judges be 
appointed on better grounds?

Shri A. K. Sen: This question was 
answered earlier by myself and by 
the hon. Home Minister. It was stated 
on that occasion that no report con
taining any such allegations has been 
received by the Government and 
there has been no interim report on 
the subject. I think the subject was 
completely dealt with by the hon. 
Home Minister on the last occasion 
when a similar question was put.

Shri Thimmaiah: May I know whe
ther the Law Commission has sub
mitted any interim reports, and may
I also know whether the report pub
lished in the press is part of the in
terim report or official letter written 
to toe Home Minister by the Chair
man of the Law Commission?

Shri A. K. Sen: The House will re
collect that this question was put as a 
substantive question and answered 
completely on the last occasion. We 
have nothing to add to what has been 
said on that occasion.

WRITTEN ANSWERS TO 
QUESTIONS

Meetings of the World Bank and 
I.M J'.

J  Shri A. K. Gopalan:
Start Vasudevan Nair:

W ill the Minister of Finance be 
pleased to state the decisions that

were taken at the recent annual 
meetings ot the World Bank and the 
International Monetary Fund?

•
The Deputy Minister of Finance 

(Shri B. K. Bhagat): A  brief report 
summarising the discussions and deci
sions at the 12th Annual Session of 
the International Bank for Recon
struction and Development and the 
International Monetary Fund is laid 
on the Table of the Lok Sabha 
[Placed in Library. See No. LT-424/ 
57].

Export Credit Cover on Shipments

*774. Shri Raghnnath Singh: Will
the Minister of Finance be pleased to
state whether it is a fact that 
export credit cover on shipment of 
capital goods to India is apparently 
being held up in U. K. at present due 
to introduction of new import regula
tions by the Indian authorities in the 
month of September?

The Deputy Minister of Finance
(Shri B. R. Bhagat): Yes. This might 
be true to some extent.

The deferred payment terms on 
which capital goods are allowed to be 
imported into India are such that ex
port credit cover may not in all cases 
be forthcoming from the U.K. or other 
countries of supply. The grant of 
such cover depends both on the 
general rules in this behalf prevail
ing in the countries of supply as well 
as on the terms of payments permitted 
to the importers.

Treatment of T. B. Patients

*775. Shri M. R. Krishna: Will the 
Minister of Defence be pleased to 
state:

(a) whether arrangements exist in 
all military stations to treat the mili
tary personnel suffering from T.B.;

(b) whether any such facilities exist 
in Secunderabad and Hyderabad Mili
tary Stations; and

(c) the amount spent every year to 
accord medical facility to the Defanes 
Personnel suffering from T. B.?



9433 W ffcte* AAM0CT* 4  JMSCK M M Ifc 1887 W ritten Am sm an 3484

th e  Depaiy ■ M U ir  at M ta w  
(Sartor Majttfcla): (a) Specialised
treatment tor military T.B. patient! Is 
available only at Military  Hospital, 
Aundh. At other Military Hospitals, 
arrangements exist for treating T.B. 
cases only to a limited extent, till the 
patients are transferred to Military 
Hospital, Aundh. Those cases, which 
require only Sanatorium treatment, 
are transferred from Military Hospital, 
Aundh, to Lady Linlithgow Sanator
ium, Kas&uli, which is maintained by 
the T.B. Association of India and 
where 40 beds %re reserved for T.B. 
treatment of military personnel.

(b) No, Sir, except to the limited 
extent stated above.

(c) About Rs. 28.6 lakhs per annum.
Iron and Steel Control

•778. Shri Biren Roy: W ill the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the attention of Govern
ment has been drawn to certain judi
cial proceedings in a Calcutta case 
connected with the Iron and Steel Con
trol order wherein the trying magis
trate had characterised the procedure 
of the India Iron and Steel Control 
as a “farce” ;

(b) whether any action has since 
been taken to remedy this state of 
affairs which involve huge quantities 
of steel passing into the black market; 
and

(c) if so, the steps taken thereon?
The Minister of Steel, Mines and 

Fuel (Sardar Swaran Singh): (a)
The Hon’ble Member presumably has 
in mind what was reported in Cal
cutta papers on 27-9-57. If so, the 
answer is in the affirmative.

(b) and (c). The case in question 
relates to 1954-55 period when con
trol over iron and steel materials 
stood relaxed to a certain extent. 
These relaxations were withdrawn in 
1656.

Syrian Air Force Personnel
*781. Sardar Iqbal Stngh: Will the

Minister of Defence be pleased to 
state:

(a) •whether it Is a fact that Syria 
has sought India's help in training her 
Air Force personnel;

(b ) if so, what facilities are given 
to the Syrian Air Force personnel by 
the Indian A ir Force; and

(c) whether Indian Air Force ins
tructors have been assigned to Syria 
to train Syrian Air Force personnel?

The Deputy Minister o f Defence 
(Sardar Majltbla): (a) Yes, Sir.

(b) and (c). Two Indian Air Force 
Instructors have been lent to Syria 
for training her A ir Force personnel.

Homoeopathic Medical Certificates
•782. Shri S. M. Banerjee: Will the 

Minister of Defence be pleased to
state:

(a) whether it is a fact that the 
medical certificates issued by Homoeo
pathic doctors are not accepted by 
Defence Establishments in U.P.; and

(b) if so, the reasons therefor?

The Deputy Minister of Defence 
(Sardar Majlthla): (a) No represen
tation has been received from any 
quarter about non-acceptance of such 
certificates. The existing orders pro
vide that such certificates may be 
accepted to the extent they ere ac
cepted by the State Government con
cerned in respect of its own em
ployees.

(b) Does not arise.

JTTO *ft fapfaj w$nmT

wrrar:
eto $ 0  :

jpit H’fl 
far :

(^r) SRTT ?K»hTT #

(sr) jrfs ?r, eft y r v R  *
if w r fVrar Pptt & ?
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9 m  y nrrf) (**  « o  *»# «m t )  :
( * )  a m  ( m ) .  1 %  **»*r $  fa
m vfhr irPfnrm *?r
fiw  Prem | 1
% ffj# h'huwI % <mr s r ^ t m
^  ^  ftrr 'tt tV % 
fwwrx f*fw Mii<u ^ 1

Theft in Kluunaria Ordnaoee Factory

#wao /  Shri Goray:
\  Shri S. M. Baner]ee:

Will the Minister of Defence be 
pleased to state:

(a) whether defalcations amount
ing to lakhs of rupees have been dis
covered in the Ordnance Factory in 
Khamaria;

(b) whether it is a fact that Gov
ernment had/ instituted a Committee 
of Inquiry and that the Committee 
had submitted its report;

(c) the findings of the Committee; 
and

(d) what steps have been taken to 
put a stop ta such malpractices?

The Deputy Minister of Defence 
(Sardar M ajlthia): (a) No. However, 
deficiencies and losses in Stores of 
considerable value have been report
ed at the Ordnance Factory, Kham
aria.

(b) Yes. A Board of Inquiry was 
constituted to investigate and it has 
submitted its report to the Director 
General of Ordnance Factories.

(c) The report of the Board of 
Enquiry is at present under examina
tion o f ' the Director General of 
Ordnance Factories.

(d) Suitable remedial measures will 
be devised when the causes of the 
losset are known. This w ill be possi
ble only after the full examination 
vl the report of the Board of Enquiry.

F or^g»^tttM aIc
*W*. Bhrt f«m «H m w i Bajaji WU1

the Minister o f H one Affair* be
pleased to state:

(a) whether it is a fact that foreign 
nationals employed in India have got 
to report to the Police when they 
intend to absent themselves from their 
registered address; and

(b) if so, the reasons therefor?

The Minister of StaAe in the Minis
try of Home Affairs (Shrl Datar):
(a) Foreigners othgt than tourists or 
who are in India only in transit are 
required to inform merely Jn writing 
the Registration Officer of their dis
trict if they propose to be absent 
from the place of their registered ad
dress for more than two weeks or 
stay m another district in a place 
other than a hotel for a period ex
ceeding one week.

(b) This information has been found 
useful in maintaining proper record 
o  ̂ the whereabouts of foreigners in a 
vast country like India.

frsnnHT *r f?w wffti «rf*rf?r

vt rra : irrr
«<<nH j t̂t ;

(*r) *Ttsr sr^r %■ ^ h m r  ^ r  
£  fk# *rfafcf ^  cn> **rrf%

arr^fr ; srYr

(w ) w
t o  ffn  ?

k  w q-*nft (*ft 
«tott) : ’(sp) rrnr r̂ vtt  <i w h t 
w'T % 9f*rftr <*trftRr
VT# %■ ^  ’RffsfTT ^3T fiwrr
$ wte arpr srr $ 1

(*r) «?htar % w f w r  tfhc
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♦  w*r ( v )  #  f t #  j*r $  wror,
tft** «t c T*rrn*TT«rr i

M tnlai O p e n ih a  k  Ntfytnr
"796. Shri T tapuiunl: Will the

Minister of Steel, Mines and Fuel be
pleased to state.

(a) whether it is a fact that mining 
operations are earned out only in an 
area of 9 square miles out of the 40 
square miles of coal bearing area 
teased out near Nagpur;

(b) if so, how many collieries out 
o f the total number on lease are now 
working, and

(c) the steps Government propose 
to take for operating all the mines in 
ihe aiea’

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (at to
(c) The question does not indicate the 
particular area involved and it is 
very difficult to collect the informa
tion However, the State Govern
ment has bevn addressed and infor
mation will be laid on the Table of 
the House as soon as it has been col
lected

Legal Aid to Scheduled Castes and 
Scheduled Tribes

»i «h /  Shri Siddinh:
• \  Shri Vasudevan Nair:

Will the Minister of Home Affairs 
be pleased to state:

(a) the names of the States which 
are providing legal aid to the Sche
duled Castes and Scheduled Tribes 
and other poor people;

(b) the grant sanctioned by the 
Central Government to each State for 
the year 1957-58 for the said purpose; 
and

(c) the steps Government propose 
to take to provide the same in all 
Union Territories?

Deputy Minister of Home 
Affairs (8hrim»tt A lva): (a) and (b ). 
A  statement u  laid on the Table of

the Lok Sabha. [Sm  Appendix m , 
annexure No. 48]

(c) Schemes a n  being formulated
in regard to grant of legal aid to the 
Scheduled Castes and Tribes in the 
Union Territories, and it is hoped to 
bnng these schemes into operation,in 
the next financial year. As regards 
legal aid to poor people in general, 
the Law Commission is considering 
the matter, and their report is await
ed

fa  *rwr
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\ v ft  r w p i W l  : 
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( * )  n f t f t  t i t m j i

fk n  («ft w« t i »  *«ra ) :
( v )  *V, *f i

(w)

Pakistani Voters
#JM. f D r. Sun  Snbhaf Singh:
SM* \ 8h ri Bangshi Thakur:

Will the Minister of Law be pleased 
to state:

(a) whether it is a fact that thou
sands of Pakistan Nationals have got 
themselves enrolled as Indian voters; 
and

fb) if so, how this was done?
The Minister of Law (Shri A. K. 

Sen): (a) and (b). So far as the
Election Commission has been able 
to ascertain, it is not a fact that thou
sands of Pakistan Nationals have got 
themselves enrolled as voters in India. 
A  report from Tripura states that 17 
such persons have got themselves 
enrolled, presumably by misrepresent
ing their citizenship, and their cases 
are being examined.

Removal of Untouchability
*805. Shri M. R. Krishna: Will the 

Minister of Home Affairs be pleased 
to state:

(a) the total amount granted by the 
Central Government to voluntary 
Scheduled Caste Associations since 
the schemes for removal of untoucha
bility were formulated by Govern
ment;

(b) how many of the organisations 
are social and how many of them are 
political; and

(c) the number of such aided orga
nisations which were started after the 
introduction of the scheme for remov
ing untouchability by Government?

The Deputy Minister of Home 
Affairs (Shrhnati A lva): (a) A  state
ment is laid on the Table of the Lok 
Sabha. [See Appendix HI, annexure 
No. 44].

fb ) A ll the hooHQOScUl o i f in t e -  
tions to which grant* have been giwm 
direct by the Centre are aocial wel
fare organisations. The State Govern
ments who give grants to local orga
nisations have the Instructions to give- 
such grants only to social organisa
tions and not to political ones.

(c) None, so far as the organisa
tions of All-India character which get 
direct grants from the Centre are con
cerned. The Government of India 
have no information about the local 
organisations.

Mining Lease

I" Shri Panigrahl:
^  Shri Raghunath Singh:

Will the Minister o f Steel, Mine* 
and Fuel be pleased to state:

(a) whether the Central Govern
ment have suggested to State Govern
ments to ascertain isolated patches o f  
ore reserves of minerals included in 
Schedule 'A' of the Industrial Policy 
Resolution for granting mining leases- 
to private parties; and

(b) if so, how many States have 
ascertained such isolated patches o f 
ore reserves of minerals which are 
unsuitable for State exploitation?

The Minister of Mines and Oil (Shri 
K. D. M alaviya): (a) Yes Sir.

(b) All the State Governments with 
the exception of Madhya Pradesh and 
Rajasthan have reported that they 
have made a preliminary examina
tion of the position and have provi
sionally selected certain areas suitable 
for State exploitation. These pro
visional recommendations are under 
the examination of this Ministry's 
technical experts.

Iron Ore Deposits in Punjab
*807. Sardar Iqbal Singh: Will the 

Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that there- 
is a proposal to work the Iron ore- 
deposits in Punjab;
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Cb) if so, when this proposal Is like
ly to be implemented; and

(c) if not, whether Government 
propose to consider the matter now?

The Minister ot Mince and OU <&hrf 
K. D. Malavtyat: (a) to (c). The de
posits of iron ore in the Punjab, 
which are confined to Chapra Antri 
and Beharipur areas of Mahendra- 
garh District, are very small, being 
of the order of not more than 2 mil
lion tons. Two private parties al
ready hold leases in the area and are 
working the mines at Beharipur and 
Doncholi. The remaining area is too 
small to be suitable for large scale 
exploitation by the State.

National Theatre
*809. Shri D. C. Sharma: Will the 

Minister of Education and Scientific 
Research be pleased to state:

(a) the progress made with regard 
to the construction of the National 
Theatre; and

(b) the approximate date when the 
construction work would be comple
ted?

The Minister of State In the Minis
try of Education and Scientific Re
search (Dr. K, L. Shrlmall): (a) Pre
liminary designs of the proposed Na
tional Theatre building have been 
prepared and will shortly be sub
mitted to the Cabinet

(b) The question does not arise as 
the construction work has not started

fW:5p*S ftlWT

vlHRHW Tra : 

vjt fsran sftr inrfiw  *iiiwT

(«p ) t  ^
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f iw  istpnft («ft.wo rr« * * * )  :
{% )  w  ^  5̂t 5pr wurew n
•ft v [m h  vnmn »r t  $ ;

(w ) *n[ 4(9*1 ■s«ii 1
Artificial Rain

Kam Snbhag Sinfb:
Shrl Narasfmban:

Will the Minister of Education and 
■Scientific Research be pleaded to 
.state:

(a) whether Government are aware 
that Dr. S. R. Savur, former Director 
o f Colaba and Alibag Observatories 
has developed a cheap and simple 
method of producing rain by injecting 
clouds with a continuous stream of 
saturated air;

(b) if so, whether his method of 
producing artificial rain was tried 
Anywhere in India; and

(c) with what result?

H ie Deputy Minister of Education 
and Scientific Research (Shri M. M. 
Das): (a) Yes, Sir; through Press
reports.

(b) No, Sir.

(c) Does not arise.

Jail Reforms Expert Committee
r Shri B. S. Murthy: 

tu g  j  Shrl Heda:
"S Shri Shree Narayan Das: 

Shri Radha Raman:

W ill the Minister of Home Affairs 
be pleased to state:

(a) the number of meetings held by 
the Jail Reforms Expert Committee; 
and

(b) the time by which the report is 
expected to be submitted?

T h e  Minister ot State In the Minis
try of Home Affairs (Shrl Datar): (a)
The Jail Manual Committee held two 
meetings of 3 days each.

(b ) The Comxaittee is expected to
submit its report as expeditiously «
possible.
Research and Statistics Sectioa la  the 

Ministry o f Finance

1(U_ f  Shri Morarka:
\  Shri Nathwanl:

Will the Minister of Flnanee be 
pleased to state;

(a) the functions of the Research 
and Statistics Section in the Depart
ment of Company Law Administration;

(b) the total work done by this Sec
tion so far;

(c) what are the publications issued 
by it;

(d) whether it is intended to expand 
it; and

(e) if so, in what direction?

The Deputy Minister of Finance 
(Shrl B. R. Bhagat): (a). The func
tions of the Research and Statistics
Division are as follows:—
I. Statistical.

(i) compilation, tabulation and 
analysis of statistical data re
lating to the various aspects 
of Companies at work, new 
registrations, liquidations and 
changes in capital position of 
Companies;

(ii) publication of Monthly and 
Annual Blue Books contain
ing the more important of the 
data mentioned at (i) above 
and other ad hoc documents.

(lii) analysis of Company profit 
and loss accounts for the pur
poses of constructing an index 
of profits and studying trends 
in company finance and man
agement.

H. Information and Intelligence.
Collection of information relating to

(a) current trends in company finance 
and compaciy management in and out-
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n d i the country for the use at the 
Department, and (b ) important ad
ministrative and legislative measures 
both in this country and abroad affect
ing the working of Joint Stock Com
panies.

I H .  R e s e a r e h

<i) preparation of research Studies 
having a direct bearing or / the work 
of Joint Stock Companies;

(ii) collection and compilation of 
data relating to the working of the 
Department and of the Companies Act 
including the Report required to be 
furnished to Parliament under Section 
638 of the Act.

(b) With its limited staff, the Divi
sion has done the following work 
since its creation m August, 1955:

On the Statistical Side, the Division 
has systematically organised the work 
relating to collection, processing and 
interpretation of data and to a large 
extent cleared oft the arrears in the 
Annual Publication and reduced the 
time lag in the issue of the Monthly 
Publication, improving the quality and 
contents of these publications at the 
same time.

In addition, it has also brought out 
a Statistical publication ‘Progress of 
Joint Stock Companies’ giving an ac
count of the growth of the Corporate 
Sector during the last hundred years. 
It also received and continued the in
dex of industrial profits.

On the information and reference 
aide, the Research and Statistics Divi
sion is preparing the following two 
cyclostyled bulletins for the internal 
use of the Department of Company 
Law:—

(1) Company News and Notes 
(fortnightly) containing infor
mation relating to important 
developments in company 
finance and management in 
and outside India.

<2) About 20 Information Broad 
Sheet* dealing with matters

of topical interest to the De
partment o f Company Law.

The “Research” side o f the Division 
is currently engaged on a few  research 
studies which may be published on- 
completion.

(c) Publication issued by the Re
search & Statistics Division are given 
below:—
A. Regular Publications.

( 1 ) Monthly Blue Book on Joint 
Stock Companies in India.

(2) Annual Blue Book on Joint 
Stock Companies in India in 
two Parts. Part 1—consoli
dated Statistical Tables and 
Part II—Alphabetical Index 
of Joint Stock Companies at 
work in India

A d  H oc Publications.

1. Progress of Joint Stock Com
panies in India.

2 A symposium on Company Law.
3 Company Law pamphlet Series

(in the press).
4. Translation of the Layman's 

Guide to Indian Company 
Law (in Hindi, Bengali, Tamil 
& Marathi) (in the press).

(d) No. Not at present.
(e; Does not arise.

Licences for Fire-Arms

1043. Shri Dasaratha Deb; Will the 
Minister of Home Affairs be pleased
to refer to the reply given to Un- 
starred Question No, 1068 on the 30th 
August, 1957 and state:

(a) the number of petitions received 
by Government during 1957 so far 
and those awaiting approval for issue 
of licences for fire-arms to the tribal 
people who need such arm# to protect 
their crops; and

(b) the reasons for delay in 
such licenses?
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The Mhdafer mt Mato in the M b * . 
try «* Hobm Attain (Shri Daiar): (a)
286 applications were received upto 
October 1987, Licenses have been 
issued in 231 cases. 65 are pending 
disposal.

(b ) There is no case o f delay.

wrrrr fi P m  *
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Derajat Bank, Kola

"SW  ;< hri Daljlt Statgb:

Will the Minister of Finance b »  
pleased to state:

(a) whether it is a fact that the 
Derajat Bank, Kulu has suspended 
payments; and

(b) what steps do Government 
propose to take to re-imburse its de
positors?

The Deputy Minister o f Finance
(Shri B. R. Bharat): (a) The Bank 
has not formally suspended payments, 
but is understood to be evading pay
ments to its creditors.

(b) The bank has been refused lic
ence to carry on banking business. 
Further steps are under considera
tion.

Gross and Net Profits of Companies

1046. Shri V. P. Nayar: Will the
Minister of Finance be pleased to 
state:

(a) the total gross and net profits 
as revealed from the profit and loss 
accounts of companies incorporated 
under the Companies Act for the year
1956-57;

(b) the total (i) commission to 
managing agents and (ii) payment to 
secretaries and treasures; and

(c) the income tax paid or assessed 
on each category referred to above?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (c). The 
information asked for is not readily* 
available.
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Welfare Frtn-hm  Prajwta fat Andhra
1*47. Shri M. V. E iU n a  Kao: Will 

the Minister of Education and Scien
tific Research be pleased to state:

(a) the number of Welfare Exten
sion Projects allocated to Andhra Pra
desh by the Central Social Welfare 
Board for the year 1957-58; and

(b) in which places?
The Minister of State in the Ministry 

of Education and Scientific Research 
(Dr. K. L. Shrinult): (a) 17.

(b) A  statement giving the requisite 
information is laid on the Table of the 
Iiok Sabha. [See Appendix III, an- 
nexure No. 46].

High Court of Andhra Pradesh
1048. Shri M. V. Krishna Rao: Will 

the Minister of Horae Affairs be pleas
ed to state:

(a) the number of judges that func
tioned in the High Court of Andhra 
Pradesh during the year ending the 
31st October, 1957;

(b) the number of civil and criminal 
cases and writ petitions pending in 
said High Court on the 31st October, 
1957 and approximate period of their 
pending; and

<c) the total number of judges that 
may be appointed to the said high 
court?

The Minister of State in the Minis
try of Home Affairs (Shrl Datar): (a )
Eleven Judges worked on the Bench 
of the Hfeh Court of Andhra Pradesh 
from 1st November 1956 to 18th Nov
ember 1956; 12 Judges worked from 
19th November 1956 to 9th October 
1957 and 14 Judges have been work
ing since that date.

(b) The information is being col
lected and will be laid on the Table 
o f  the House.

(c) The High Court has got its full 
sanctioned strength of 13 permanent 
Judges besides one temporary Addi
tional Judge.

* 0* 0. «nr : *r*rr
ijjMirrf HV f^T f%

VTWTT TTRprn: I  ?

ijjwprfr a n t«T ) :

5ir«Tf f

5RT*T :—

( 1) sNf
vs.^V

( m) w irftw  far̂ r t o .  U

( X) wrrft frar
4 r~'̂ RTT’tTZTT

( r ) -11 < 11 q^rffin ^ ,0 8
(3 )  Prrt
(* )  mrt q^Tffirr t . e.*»
( * )

q^ifirar 0 , ^0

(%.) fapK » .  «=€.
fsf̂ TT . 3 <5 . So

v. «r»r^ .
X..

*r«r Yk .YV

vs. KSTO .
c. . 0 . *;»

e. . t °
?o. •.
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gmr .  . . .

. . ?x.*vs

<hfhr kfrhsHt 

ftw ft . . .

\X.

?V  . ? .£ *
tvs . . t . t 5?
\ * .  * W ^ M , fa fa V fa  ?T*n v f * H -

O .??

HTBltw  far̂ ft % HHfll *TCT*r % 
tnforrefr w * t m w in f in f t

^r gpra^rr % wi+s faf^R r̂ ^  t  1 
gpe^a'TT V R V tT  ^ftr *W M H  rTOT f?PTrT-
c k  t  v n q fo a  v if ^ s n R n f t

<rt wvt»t ^  v m m  w  1 1

ftpfft *  T̂ nrqr
\ ° X l -  «ft v tsTTfTm ?  *TW W T

*T*t *Tf[ «TfTT# »flt f^TT WTtjt far :

( V ) WT n* c ̂ i *?T t5*TOT 
«l'MnI «Y< ^R% 4'J01H *PT ^rf 5PFH 
t  ;

(w ) *rfe ?n, #r ^  tr
*i5*JTVt ^ t  S W r  f'tidnl & ?

»jft^rS ^arroft (*fh*.ft w w r ) :
( ? )  5ft ^  I

(ST) 5PrT T̂fft ^ T T  I

fqt$V Vff VT VFTTW

? o x ^ .  « ft  « ft  *nrr>n!r i m  : »ptt 
*j$-wrro *rft *rm% * t f t t  

f t  :

( v )  ? £ * * -* »  %■ vm -nrq* % 
p re if  «r*it %  «F^nw  %  f i r t  5ft 3 ^ ? . »  »

tfnr xtf *rt •£, w w  f*Rrrr Qm
5HFTT fiWT *WT | ;

(«■ ) art T i f t m r  i r f  f  f% *r
s w k  « w  fta rr  »tot f

(»r) Tmr ^ f?r »f
fotf'fl VhRT# JTTTf ^ «ftt &r TT 
r+aii «PT fVTT *PTT |t ; *ftr

( * r )  ^  jfta n rn fr %  w r  £  
* r t r  P r t ^  <rt*r «m rtfa?r k 7

^ T « n ft  ( « f t * r f t  w w )  r
(t ) tfV fâ <*>l W r-’TCTT TT XW

ferr mn f; t [#ftm <»frft(W j ,  w^[-
W**I «WT Y(j]

( ^ )  ? E .X .^ - H 'a ^ ^ » r t T T T f 5 T  V t  
fC T ti  TT33T qr ^ l <1 &• 5TT=T ^ f  
t  '

(*r) fwr («r). fTT̂ KKr k

ft ^ r  tt r r  %■ f M ’ Tr^nrr? ^ ^ rrf ? ' # ? « ■  
s m r  t — 'fsTsrr', 'm fa*  ^̂ r?̂ ^̂T,' 
(f3TfTT f  itx  m  frfa- r̂*rr «-^ir<cfr 
CTTfrrr f ), T^PPcfrr frar 3r-^tp--t', 

‘n z-fcri’n,'
PrarT®T % rr4- Vtst

w  *T*zfm <fn *rgmm' m u  i *rf 
t * Pp f t  m xrrm  k

f¥cr% strfcmi mr <mt £ i

TTo :
M t « f t * r m j m  t t h  :

fipr i ^ r u  *p r t  «»dM  f r r r  
pp :

(^ )  W h r  9 w rx  % 
f ^ t  T i l t  %  ^ T t  ^  HT® FR V T  f f U P f f  

^F=im fir f̂r | ; icfn:

(?T) V *  ?nr ’'Trfff f ^ d -
^  % ?
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I f * * #  < n n n  $  ’rww-iNt
<nwrc): (v) *wr (*r). nv finrc 
fTRnMiz<r w  firm  *m T t  i 
<W ww *, w j**r  wwr v * ]

• t f f l - W f  f W I T w  W W m w

*o*Y. *ft *To ffofiM Tft: f*JT 
*rfr wttth f t t  fa

f?~fr ?ftw ^  *t% nffrO-Krrft *rt- 
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«ZTWPTT iff n f ^ 7

»I5-vt4  *r>nww q[ Trwa-$nh («ft
¥Tmr) : afv sr̂ r i

?oy,*. «ft rmaft **rf : w r «pr-*rni 
•î ) *r̂  ^WPT y'TT >̂̂ *1 f̂ > TT^W
«nTFT fPTTT *PT̂  ^  fortHT 
5^T ?

*T^m*r *  («ft
*TKTT) : * $ .,% ? *  i m

gM w  =i?r fic<fr€ srrrt sftr 
svtfh" qr fir % ?rm ?tt«t o t
ar? snrf vfr otTtft £ sfr w t -  
w  trr ^nj f w  <im I

wifft vt rrsft *nr rrnw

t o * v  ^ r r .- wm ijtt-vro *r«ft 
*T|[ ^tlll *|5V $HI *F̂ *I fV fTWt <pt <l*fl 
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JJ? Jim# v t fm  fifr :
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ftRH y ^mO 
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#  ippi iw xrtT 5f«id »T̂  ;

(**) 3  srew-ftq ^ r
^  f?w qf^m % f^T^ » 4 ^ ir<.aY 

«Kt i r  ?

•Ĵ HTfT̂  «WWI ^  («ft
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I 0V.K. WT«JS-*ltf
*TTt ^  (̂ci H ?-*TTT +^*t fV '
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%fjr fFT 4H-̂  iPHd iff »T>T
TOT % ;

(*r) x ?  tfr^rrvr % % R m  w  
w  «rt jttt ft ; ?rtr

(*r) 5̂ - ZTT^nwt vt f̂ TTT %■ I  ITT 
HTTH •FTRTT 5TT T̂ T ^ ?

^nhft (<rfhr^ m w ) :
(^>) ^  f%rr>r ?nrr-xrzTT ^  ^  
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«W I v t ]

(w ) <ftr h k »-^ «;
# f W  «nff % r̂nim pftiw
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v roR r tjv f»rrr«r 
t w  f t m  w  t  1 p  t w  ^  *ft  n f  

?mftr ifr *f»RT «n ft sw  
*!#  f f  t  '

(n ) jfN^Tw r w  wrvTff, ’frsftir 
TT5*r-<Nf % ira iw  wfar?r *irctor 

*ft  f *  j t x - w n t t  # F m f f  ^  
t^drfNnft i r r r  ^  T?t ^  1

f t w f  <!T w f iw  W l

*ft t w  w ur : WT 
-*f4 *Ht *T% JR1TT tit f^TT f% ^ f t  
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aft ^  I

w t f t i  v  fw w r » r  

?o^o. «ft rr«n r*m : wm »j^-
«flT# * H t  ssr? arrTTH «|5V fnrr a p ^  f% :
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j #  ^ r ^ t  t . u J s r > i i f a 4 (  f t n ^ r -  
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m q-"f ~ qu t, \,) <-tT ;qR ~ ~ 
f<fim ;;miT ~ ~ ~ciT~G" f~~ 

Tfllo'l ~ ~ ~ 'fiT ~ ~~ 
fit;<n -~ ~ I 

~ 'liT l1\if q-{ =tm: ~ w 
f~ ~ ~ ~ '3'1 if> ill rw:i'i 'fiT ~~~ 
~ ~ ~rm~ ;t mrP.r{, zt~~ 
~; ~ <-tT ~ $ m~ ~r ~ 'l'TT <Rrm 
~~fill~~~ it; ~~ 

~ ~ ~~~<r '3'1 ~r ~ 
~ G'li" ~ ~ 1 [~f<-~~ qf~f~e ~~ 
9;1' !ir.~ ~~trr X o ) 

~ G'li" 'fliT if> 1£\' Sl o" <.11 'fiT !f~ rn 
G'li" ~ if@ ~ fu<rr ;;rim a<r G'li" 

~ ~ ~., ~ fill C10flT +T ~r 'f>"lft 
[{ 1 ~ m-~ lWlm +T ii ~~if>' r~if> 
crfuJn+r ~ f.:rif>m ~ fill f;r'1 l1, 1 ·~ r 
fcfmrfl .:j· ~ +T fcmm: ~; f];~ (cf ~ 

~~ f;rrr~ ~ ~m tllqtillif> f{, ~ 
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"(~ I -

(t1) ~t~~-~\9 G'li" ~ 
~,\9o,o o o ~ srfuq·q I Z t~\9-~c; 

-if ~ , X o , o o o r,~ C10flT t.A- 'fiT :q-;:nrr;:r 
~ I - , 

_ ~o~~- '-'TT ;;;;~; : 'fliT ~~~rti 
+tfT ~ <rnR <-tT '!i'IT ~ij- fill : 

(<l1) ~ :rfr<r ~ ~; "Q~ ~ 

if; ~r 'fiT f;;rrr 'f>l"lliw:rr wren' f'l'ift 
q:;tff ~ w~ ~ m '3'1~ Tf, ~"f<rT 
tl'R mf~ ~ ;:fl'f>iT ~ m.r q-{ 

~- ~ srfuor;:'i:i worrcfT ~ 'liT 
\ift'q 'li"~ ~; f~ 'fliT ~~ ~ ; 

(l1l) ~ t~~ $ Zt~\9 "if Q,~'t 
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(.,.) ~ 'fliT q-fuJn-q f.:rif>m ? 
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tfilt+T~~~f~ ~~~ 
'1~~~~~~~ ~~ 
WOfi''i:i fiT liT \ifT ~ ~ ~ weft 
~T I \;fOf if>'ft m ~ ~; ~ itm 
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-fc!<;;[ ~ if>t£\'qi~ <-tT ~ l 
w ifiTl1 ~ f~ 'l'T{ :q-wr ~ 

'f@ ~ I 

. (~) (f~ ('T). ~ ~ ;;@ 
~9- 1 
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<-<nrr fum<:rr ~ ~ "11 ~ t ~ t, m.:: t t ~ \9 

~: ~ :~T<r ~ ~; 'f>ii'<Uf(liT ~; fu-i1 
~r l'T{ ~1 q-Uemfl ~: m ~+m:
<mr 'liT ~ \'. '"1"Tl1 ~- ~: ~ <ri'iT{ 
l'T{ ~ I 

~ G'l' if>W S'iTl1 ~l' f~ 

'Tlf ~ ~~ ¥ Zt~~ 'liT~ 
~ tl'R ~r -srcr'Tur ii"~T ~ 

z t~\9 'l'r r~r >r<~t'i:i m r~r >ml 
~remiT ~; f~ ~'l'f'T t,~oo ~

<-t't m'TG ~: Z Z ~ ~ ~ if>T fcr<fT{ 
~ I 
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s*rc  dwt 
t»V * . irtvv : '  «p n y ^ tr*  

«hft u ? ftt fip w < i»ff
T fw m  «m dvf¥  ^  §*rc  

% sranr «rm# *ftr w W f
% Ri3 ^   ̂ Hi«ii«i

« r o t  % £r>ta if
W W W  jptftr j< | T

•f-vn f wnwr) :
njrt wrfwff *r>î  % 5^ t o t  t o  
«f*rfw ftqte *fr j^ftwr r  
a f t W T O f  jN r  TT »K»f<KI f t n T
<PT̂  % ftrt' ^«iit *rt ^ I WW ti Wi'M
*  *«> tex.v», vr «fr T^rm f%?
?WT *To TT*T % 5 % T̂XtfTcT
JPFT TOT Y«;| % 3TTT ^  tfft «TTT 
WlfWS ftrqT armT I  I

Supply of CX Sheets to Punjab

1065. Shrl Hem Raj: Will the Minis
ter of Steel, Mines and Fuel be pleas
ed state:

(a) the quantity of galvanised cor
rugated iron sheets allotted to Punjab 
during the years 1955, 1956, 1957 year- 
wise;

(b) the quantity of sheets supplied 
against the allotted quotas year-wise;

(c) whether it is a fact that allot
ment of quota of one year is supplied 
in the second year and that of the 
second year in the third year and so 
on;

(d) if b o ,  the reasons therefor;

(e) whether it is also a fact that 
the non-complied quota is cancelled 
at the end of every financial year; and

(f) the steps Government propose 
to take to end this anomalous posi
tion?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) Al
locations are not made category-wise.

(b ) Information la being collected 
and will be placed on the Table or toe 
House.

(c) and (d). There is a time lag of 
about 8 W 8 months for actual sup
plies to start as the main producers 
are carrying a heavy back-log or 
orders.

(e) No, Sir.
(f) Does not arise.

Registered Estate Doty Cases In 
Marathwada

1066. Shri Pangarliar: W ill the
Minister of Finance be pleased to 
state:

(a) the total number of Estate Duty 
cases registered in Marathwada region 
of Bombay during 1957-58 so far; and

(b) the number of cases disposed of 
and the amount collected therefrom?

The Deputy Minister of Finance
(Shrl B. K. Bhagat): (a) 14.

(b) No case registered in 1957-58 has 
yet been finally disposed of, but a 
provisional collection of Rs. 3,000 has 
been made.

Committee on Drug Control and 
Customs Laboratories

linn / Shr* shrcc Narayan Das:
' ^Shrl Radha Raman:

Will the Minister of Finance be 
pleased to state;

(a) whether the Expert Committee 
on Drug Control and Customs Labora
tories has submitted its report;

(b) if so, the important recom
mendations made by it;

(c) whether Government have con
sidered the report; and

(d) if so, nature of the decisions 
taken?

The Deputy Minister of Finance
(Shri B. Bhagat): (a) Yes, Sir.
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(b) The important recommendations 
made by the Expert Committee are as 
under:—

(1) Enlargement of the laboratory 
facilities that now exist In 
Custom Houses so as to enable 
these laboratories to under
take the testing of Drug sam
ples also over and above the 
Customs and Central Excise 
samples that they do at pre
sent.

(ii) Reorganisation of the Central 
Revenues Chemical Service 
with a *Director’ in place of 
the present ‘Chief Chemist’ 
and a Chief Chemical Exami
ner at each of the major labo
ratories of Bombay, Calcuta, 
Madras and Delhi.

(iii> Setting up of an Advisory 
Council consisting of officials 
and non-officials for maintain
ing co-ordination between the 
Government and the public in 
regard to the general policies 
governing the laboratories.

(c) and (d). The report is under 
examination.

National Cadet Corps
1068. Shri D. C. Sharma: Will the 

Minister of Defence be pleased to 
state:

(a) the part played by the National 
Cadet Corps in the Community De
velopment work; and

(b) the financial assistance given 
for the National Cadet Corps move
ment during 1957-58 so far vis-a-vis 
the Auxiliary Cadet Corps, Bharat 
Sevak Samaj. Scout Movement and 
National Discipline Scheme?

The Deputy Minister of Defence 
(Sardar Majtthfa): (a) NCC Cadets
take part in the various Community 
Development Projects during the 
Social Service Camps held annually. 
The work undertaken is afforestation, 
construction of roads and village

tracks, bridges, culverts, drains for Ir
rigation purposes and for the disposal 
of rain and flood water, and improve
ment of school and college playing 
fields. The Cadets also undertake 
literacy drive and render medical aid 
to villagers. A statement the Social 
Service Work done by the NCC Cadets 
in Community Projects, NES Blocks 
etc. during 1957-58 is laid on the Table 
of the Lok Sabha. [See Appendix III, 
annexure 51],

(b) The NCC and ACC movements 
are sponsored and controlled by the 
Central Government. The entire ex
penditure on these is shared between 

_the Centre and the States concerned. 
Actual expenditure in respect of NCC 
Units so far incurred during the year 
1957-58 is not readily available. The 
approximate estimated expenditure by 
the Centre on NCC Units during the 
current financial year is Rs. 357,00,000.

On the ACC, the Centre’s share of 
expenditure during the period 1 st 
April, 1957 to 30th September, 1957 is 
approximately Rs. 26.65.000. This in
cludes Rs. 9,21,600 provided by the 
Ministry of Education and Scientific 
Research for Labour and Social Ser
vice Camps.

The Ministry of Education and 
Scientific Research give grants for 
camps sponsored by voluntary organ
isations like Bharat Sevak Sama] 
Bharat Scouts and Guides. The grant 
sanctioned by that. Ministry to the 
Bharat Sevak Samaj for the year
1957-58 is Rs. 4,76,277. Similarly, a 
grant of Rs. 30,208 for 1957-58 has been 
sanctioned to the Bharat Scouts and 
Guides. The Bharat Scouts and 
Guides have also been given Rs. 9,113 
during 1957-58 (upto 31st October, 
1957) for meeting organisational ex
penses, construction of buildings and 
sending of scouts and guides abroad to 
participate in international events.

On the National Discipline Scheme, 
during the current year, the Ministry 
of Rehabilitation has spent Rs. 2,60,000 
upto the end of October 1997.
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B«M|>ittM of Hindi ExaatinatteM
J.M». Shri D. C. Sharma; Will the 

Minister of Education and Scientific
■•search be pleased to refer to the 
reply given to Starred Question No. 
1114 on the 23rd August. 1937 and 
state what further action has so far 
been taken regarding the main recom
mendations of the Committee appoint
ed to consider the question of recog
nising the Hindi examinations in the 
country?

The Minister of State in the Minis
ter o f Education and Scientific Jte- 
search (Dr. K. L. Shrimali): The Re
cognition Committee as recommended 
by the Hindi Shiksha Samiti has been 
»*t up.

Geological Survey of Punjab
. . .  f  8hrl D. C. Sharma:

*• \Sardar Iqbal Singh:
Will the Minister of Steel, Mines 

and Fuel be pleased to state:

(a) whether a comprehensive Geo
logical Survey of Punjab State has 
been made;

(bi if so, the areas where it has 
been or is being carried out;

(c) the names of the mineral'? 
covered or to be covered by the sur
vey; and

(d) the action Government propose 
to take on the report of the Survey?

The Minister of Mines and Oil (Shri 
K. D. Malaviya) (a) Yes, Sir Systema
tic geological mapping and investiga 
tions of mineral deposits, engineering 
geology and ground water resources 
have been and are being carried out m 
the Punjab State by the Geological 
Survey of India and will be continued 
for some years to come as this kind 
of work is unending.

(b) and (c). Geological mapping and 
mineral investigations have so fai 
been carried out in Kangra, Hoshiar- 
pur, Kamal, Gurgaon, and Mohinder- 
garh districts. Mineral occurances

covered by the survey include Anti
mony, Asbestos, Coal, Clay. Glass sand. 
Gypsum, Quartz and Felspar, Iron 
Ore, Copper, Limestone, Kaolin, Pre
cious stones, Mica, Silver, Salt,
Mineral oil, Rock crystals and Sul
phur.

(d) Copies of the reports of the 
surveys carried out by the Geological 
Survey of India are forwarded to the 
State Government for grant of mine
ral concessions to private parties.

Secondary Education Commission

1471. Shri D. C. Sharma: WiU the 
Minister of Education and Scientific 
Research be pleased to lay a statement 
on the Table showing:

(a) the number of recommenda
tions of the Secondary Education 
Commission that have been implemen
ted; and

(b) the reasons for not implement
ing the remaining recommendations, 
if any?

The Minister of State in the Minis
try of Education and Scientific 
Research (Dr. K. L. Shrimali): (a)
and (b). A statement is laid on the 
Table of the Lok Sabha [See Ap
pendix III, annexure No. 52]

Second Plan for Education
1072. Shri D. C. Sharma: Will the

Minister of Education and Scientific 
Research be pleased to state-

(a) whether the Planning Commis
sion has reconsidered and finalised the 
Second Five Year Plan in respect of 
Education; and

(b) if so, the target of various cate
gories approved?

The Minister of State in the Minis
try of Education and Scientific 
Research (Dr. K. L. Shrimali): (a)
No, Sir.

(b) Does not arise.
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Delhi School Teachers
197S. Sfcri D. C. Shaxma: W ill the

Minister of Edtecattoa u d  Scientific
Eewtwh be pleased to state:

(a) the amount paid to the Delh: 
School Teachers as arrears of their 
pay during 1957 so far; and

(b) the amount yet to be paid?
The Minister of State in the Minis

try of Education and Scientific 
Research (Dr. K. L. Shrimatl): (a)
and (b). Rs 60,684-92 have been paid 
and Rs. 1,44,412-20 have still to be 
paid to Government school teachers 
Information about Government-aided 
school teachers is being collected and 
will be laid on the Table of the Lok 
Sabha.

AJanta Caves

1«74. Shri D. C. Sharma: Will the 
Minister of Education and Scientific 
Research be pleased to state:

(a) the amount spent on the main
tenance of Ajanta Caves during 1096 
57; and

(b) the amount proposed to be 
spent during 1957-58’

The Minister of State in the Minis
try of Education and Scientific 
Research (Dr. K. L. Shrlmali): (a)
Rs. 30,305

(b) Rs. 34,000.

Sangeet Natak Akademy

1075. Shri D. C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to state the acti
vities undertaken by the Sangeet 
Natak Akademy in 1958-57?

The Minister of State in the Minis
try of Education and Scientific 
Research (Dr. K. L. 8hiim all):
A statement giving the activities of 
the Sangeet Natak Akademi during 
195B-57 is placed on the Table of the 
Lok Sabha. [See Appendix III, an- 
nexure No. 93],

Technical Education
im . Shri D. C. Sharma: Will the

Minister of Education and Scientific 
Research be pleased to state:

(a) the amount of grant given to 
Punjab State Government for advan
cement of technical education during 
1956-57 and 1967-58 (upto the 30th
November, 1957) and the scheme for 
its utilization; and

(b) the names of institutions in 
Punjab which will receive grants and 
for which courses of technical educa
tion?

The Deputy Minister of Education 
and Scientific Research (Shri M. M.
Das): (a) and (b) A statement giving 
the required information is laid cr> 
the Table of the Lok Sabha. [See 
Appendix III, annexure No. 54].

Technical Co-operation Mission

ia n  /S h r i *• C. Majhi:
\  Shrl S. C. Samanta:

Will the Minister of Education and 
Scientific Research be pleased to 
state:

(a) the quantity and form of assis
tance given by the Technical Co-opera
tion Mission for the development of 
technical education in this country 
since the inception of that Mission up- 
to-date;

(b) whether any expenditure had 
to be incurred by the Government of 
India for availing of facilities offered 
by the Mission; and

(c) if so, what is the amount spent 
for the purpose?

The Deputy Minister of Edueattaic 
and Scientific Research (Shri M. M. 
Das): (a) The following assistance
has been received so far for the de
velopment of technical education in 
this country under the T.C.M. Pro
gramme:—

(i) 43 American experts in vari
ous fields o f Engineering and 
Technology;
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(ii> Training facilities for 49 stall 
members of Indian Institutions 
in U .SA ;

(iii) Visit of 7 Heads of Technical 
Institutions to U.SJi. to study 
the organisation, development 
etc. of technical education in 
that country; and

(iv) Equipment worth about 
$ 352,000 for the development 
of institutions and for the use 
of experts.

(b) and (c). The beneficiary insti
tutions are required to meet loca- 
costs on foreign experts, equipment 
etc. as shown below:—

(i) Experts:

Prior to 1st Jaly, 1956 the bene
ficiary institutions were re
quired to meet the cost of 
office accommodation, steno
graphic services, medical aid 
etc. required by the experts. 
They were also required to 
meet travelling allowances 
for the experts, whenever 
they travelled within India 
on duty. After 1st July, 1956 
T.C.M. assumed responsibility 
for the cost of inland travels 
of the experts. The benefici
ary institutions were required 
either to pay Rs. 15/- per day 
per expert or to provide suit
able furnished accommodation 
to him in addition to office nc- 
commodation, stenographic 
services and medical aid.

From 1st May, 1957, all the insti
tutions are required to pay 
Rs. 15/- per day per expert. 
Experts are charged rent if 
residential accommodation is 
provided to them.

(11) Training facilities:

The beneficiary institutions are 
required to pay the cost of 
travel of the trainees upto the 
port of embarkation and back 
and on pass-port, visa etc.

(iii) Equipment:
The beneficiary institutions are re

quired to pay the coat of in
land transportation from the 
port of landing of the equip
ment, customs duty etc.

International Conndl of Scientific 
Unions

. . . .  / Shri Subodh Hasda:
10' ’ Shri S. C. Samanta:
Will the Minister of Education and 

Scientific Research be pleased to refer 
to the reply given to Starred Question 
No. 1486 on 4th September, 1957 and 
state the reasons for increase in the 
annual subscription of India to be 
paid to the International Council of 
Scientific Unions?

The Deputy Minister of Education 
and Scientific Research (Shri M. M.
Das): A statement giving the required 
information is laid on the Table of the 
Lok Sabha. [See Appendix III, anne
xure No. 5j ]

Survey of India
1079 / Shri Barman:

' \  Shri S. C. Samanta:
Will the Minister of Education and 

Scientific Research be pleased to state:

(a) whether necessary trained per
sonnel and equipment are available 
in the Survey of India for reading 
jnd preparing maps from aerial sur
vey photographs;

(b) if so, the number of trained 
officers available at present ;

(c) the steps that have been taken 
to increase the number of officers; 
and

(d) the cost of equipment, if any, 
purchased during recent years for this 
purpose?

The Deputy Minister of Education 
and Scientific Research (Shri M. M. 
Das): (a) Yes, Sir.

(b ) 52.
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(c) Training i* being given to suit* 
able officers and personnel.

(d) The cost of equipment so far 
obtained comes to Rs. 38,95,000 ex
clusive of customs duty and other in
cidental charges, which are estimated 
n be another Rs. 19,24,400/-.

Niveli U oaite Project

Shri A. K. Gopalan:
Shri T. B. VitUl Rao:

Will the Minister of Steel, Mines 
and Fuel be pleased to state:

(a) the total number of workers 
employed in the Niveli Lignite Pro
ject for mining purposes;

(b) how many of them are provide 
ed with quarters; and

(c) the numbei of quarters propos
ed to be constructed during 1957-58?

The Minister of Steel, Mines, and 
Fuel (S&rdar Swaran Singh): (a) On
1 st November, 1957 the total number 
of workers employed by the Niveli 
Lignite Project was 935. Of these 380, 
consisting of 181 in the mining section 
and 199 in the field machinery section, 
were employed for mining purposes.

(b) Of the total number of 985 wor
kers, 343 have been provided with 
quarters, while 52 more share the 
accommodation with others. 128 out 
of the 380 employed for mining pur
poses are included in the above figure.

(a) About 800 quarters are pro
grammed for the year 1957-58 and 198 
have been completed and allotted.

Urban Community Welfare Centres

1081. Shri Panlrrahl: Will the Min. 
ister of Education and Scientific Be*
search be pleased to state:

(a) whether the Punjab Govern
ment have sponsored any scheme, 
with the approval of the Planning 
Commission, for starting Urban Com
munity Welfare Centres; and

(b) whether the Central Govern
ment is considering to render any

financial assistance for the success of 
this new scheme?

The Minister ef State in the Ministry 
of Education and Scientific Research 
(Dr. K. L Shrlmall): (a) No, Sir.

Cb) Does not arise.

Hundred Rupee Currency Note
1082. Shri Rameehwar Tantla: Will 

the Minister of Finance be pleased to 
state:

(a) whether it is a fact that a 
Reserve Bank of India Currency 
Note of the value of Rupees One 
Hundred bearing serial No. U4-889144 
is in circulation with a big blank 
triangular area on the loiter left 
corner of its reverse; and

(b) if so, how such a defective 
currency note happened to have been 
passed for Circulation by the Naaik 
Press?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) A  report
about such a note has appeared in the 
Press.

(b) The number indicates that it 
must have been a corner note of a 
sheet containing 20 notes. While 
printing the reverse of the sheet, the 
corner constituting part of the 
particular note may have got fold
ed inwardly and thus remained blank. 
While printing the obverse (front) 
of the note, the folded portion of the 
sheet may have been unfolded without 
it being observed that the reverse con
tained a blank space. This fact must 
also have escaped notice during the 
several stages of scrutiny prescribed 
between the printing of notes and their 
being put into circulation.

Steps are being taken to prevent re
currence of such a happening in
future.

1083. Shri Raghunath Singh: Will
the Minister of Home Affairs be
pleased to state the nature and quan
tum of assistance rendered by the
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Central Government to the Govern
ment ot Jammu and Kashmir tor the 
development of Ladakh under the 
Second Five Year Plan?

The Minister of State In the Ministry 
of Home Affairs (Shri Datar): Accord
ing to information supplied by the 
State Government, the share of the 
Ladakh area in the provision made in 
the Second Five Year Plan for Jammu 
and Kashmir comeg to Rs. 64 63 lakhs 
on the schemes mentioned in the 
statement i3 laid on the Table of the 
Lok Sabha. [See Appendix III, anne- 
xure No. 56}. In addition, financial 
assistance for schemes connected with 
the following will be available:

(i) Development of Village and 
Small Scale Industries,

(ii) Education,
(ill) Health,
(iv) Housing,
(v) Welfare of Backward Clas

ses,
(vi) Labour Welfare and Social 

Welfare, and
(vii) Development and Back

ward areas.

Information about the provision 
made by the Jammu and Kashmir 
Government for such schemes is not 
available.

f<*f<
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Excise Doty on Ayurvedic 
Medicines

1086. Shri Kamsnui: Will the Min
ister ot Finance be pleased to state:

(a) whether may representation was
received by Government regarding 
exemption of the Ayurvedic Asavas 
and Arishtas from the levy of excise 
duty; and

(b) if so, what steps Government 
have taken thereon?

The Deputy Minister of Finance 
(Shrl B. R. Bhagat): (a) The answer
is in the affirmative.

(b) The party has been informed 
that under item 2<ii) of the Schedule 
appended to the Medicinal and Toilet 
Preparations (Excise Duties) Act, 
1955, only Drakshasava and Drakahari- 
shtha are subject to duty at present, 
while all other preparations are not 
subject to duty.

National Certificate Coarse 
in Engineering

1087. Shri Easwara Iyer: Will the
Minister of Education and Scientific 
Research be pleased to state:

(a) whether it is a fact that per
sons who have passed the National 
Certificate Course in Engineering in 
the different Polytechnics or other 
Institutes in India are not allowed to 
go in for higher courses of studies; 
and

(b) if so, the reasons for the same?

The Deputy Minister of Education 
and Scientific Research (Shri M. M.
Das): (a) and (b). The National Cer
tificate Course in Engineering is a 
self-contained Course intended for the 
training of Overseers, Foremen and 
other categories of supervisory tech
nical personnel. It is not a stage in 
the National Diploma or Degree or 
equivalent higher Course.

The National Diploma Course, how
ever, provides for the admission of 
National Certificate holders also. Since 
the Diploma Course is not being con
ducted in any institution at present, 
the question of not allowing the Cer
tificate holders to join the Course doss 
not arise.
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M m u j  M M  T« k » i t s. 
An&br* Pndeah

MM Shri B. 8 Murthy: Will the
Minuter of Idaatkm  and BdentUc 
Research be pleased to state:

(a) whether any representation was 
recently received by Government 
from the associations of primary 
school teachers in Andhra Pradesh; 
and

(b) if so, the action taken thereon’
The Minister of State i/a the Ministry 

of Education and Scientific Research 
(Or K L Shrimali). (a) Yes, Sir 
One representation was received from 
the Andhra Pradesh Teachers’ Federa
tion and several from various Associa
tions of Teachers in Andhra Pradesh

(b) The representations were duly 
considered and appropriate replies 
thereto were sent to the parties con
cerned

Free Legal Aid
1089 Shri E M Rao: Will the Min

ister of Home Affairs be pleased to 
state

(a) the amount allocated by the 
Centre to Andhra Pradesh during the 
years 1956-57 and 1957-58 for giving 
free legal aid to the Adiuasis to set
tle their disputes,

(b) the money actually spent for 
this purpose, and

(c) how many families have been 
benefited by this?

The Deputy Minister of Home Affairs 
(Shrimatt Alva): (a) No grant was
sanctioned to the Government of 
Andhra Pradesh for this purpose 
during the years m question as they 
nad no such scheme in their pro
gramme

(b) Does not arise
(c) Doe3 not arise

Scheduled Tribes

1099. Sbri Sanganna: Will the Min
ister of Home Affairs be pleased to

refer to the answer given to Unstarred 
Question No 1200 on the 4th Septem
ber, 1957 and state:

(a) whether the revised plans for 
the socio-economic development of the 
Adtvasis have since been received 
from all the States, and

(b) if so, the financial commitments 
of each State’

The Deputy Minister of Home Affairs
(Shrimatl Alva): (a) Out of the
States affected by reorganisation, re
vised plan has been received so far 
only from the Government of Andhra 
Pradesh

(b) A statement is laid on the Table 
of the Lok Sabha [See Appendix IU, 
annexure No 57 ]

Welfare of Children of Scheduled 
Tribes, Scheduled Castes and 

< '.-Criminal Tribes
1091 Shri Sanganna: Will the Min

ister of Home Affairs be pleased to
refer to the reply given to Starred 
Question No 1335 on the 30th August,
1957 and state the amount of grant 
placed at the disposal of the Gov
ernment of Onssa for the welfare of 
the children of the Scheduled Tribes, 
Scheduled Castes and ex-Criminal 
Tribes’

The Deputy Minister of Home 
Affairs (Shrimatl Alva): A statement
is laid on the Table of the Lok Sabha 
[See Appendix III, annexure No 58]

Scholarship at the National Defence 
Academy

1092 Shri Assar. Will the Minis
ter of Defqaee be pleased to state:

(a) whether it is a fact that 
“Parshuram Bhau Patwardhan Scho
larship” i, granted to those boys from 
Maharashtra and Karnatak who are 
under training in National Defence 
Academy, Khadakvasla; and

(b) if so, the number and names of 
boys who have been benefited by the 
same since its inception?
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The Deputy Minister o f Defence 
(Sardar Majithla): (a) Yes, to the
needy cadets from Maharashtra and 
Kamatak at the National Defence 
Academy and also to such cadets at 
the Military College, and the corres
ponding Air Force and Naval Training 
Establishments.

(b) A statement giving this infor
mation is laid on the Table of the Lok 
Sabha. [See Appendix III, annexure 
No. 59],

Ganja Plantations
1093. Shri L>. Achaw Singh: Will

the Minister of Finance be pleased to 
state:

(a) whether it is a fact that tenders 
are invited for the plantation of 
ganja plants and the highest tender 
for plants is accepted by the Govern
ment; and

(b) the highest tenders accepted by 
Government during the years 1954-55,
1955-56 and 1956-57?

The Deputy Minister of Finance 
(Shri B. R Bhagat): (a) The answer
is in the affirmative.

(b) 1954-55 - /4 /-  per plant.
1955*56 - / 6/ -  per plant.
1956-57 1 /- /-  per plant.

Payment of War Compensation 
Claims

1094. Shri Li. Achaw Singh: Will
the Minister of Defence be pleased to 
state:

(a) whether representations have 
been made to the Government of 
India regarding the payment of com
pensation to war affected people in 
Manipur for houses and property des
troyed by enemy fire during the last 
war;

(b) whether it is a fact that war 
reparations to be paid by Japan have 
been written off; and

(c) if so, whether that is the reason 
for withholding payment of compensa
tion for houses and property des
troyed by Japanese bombing?

The Depsty Minister o f Defeat* 
(Sardar M ajithla): <■} Yes.

(b) Yes.

(c) No. It is only one of the reasons.

Tripura Raj Family

1095. Shri Basumatari: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government were 
aware of the economic distress of 
members of the Raj family of Tripura; 
and

(b) whether the Raj family of Tri
pura is considered as Tribal under the 
Constitution of India?

The Minister of State in the Ministry 
of Home Affairs (Shri Datar): (a)
Not all the members of the Raj famtly 
of Tripura are in economic distress.

(b) The members of the Raj-family 
of Tripura are considered as belonging 
to the S.heduled Tribe, Tripura.

Reservation for Scheduled Castes 
and Scheduled Tribes

1096. Shri Basumatari: Will the
Minister of Home Affairs be pleased
*.o state:

(a) the percentage of reservation 
of posts for Scheduled Castes and 
Scheduled Tribes staff in Tripura for
(i) initial appointment, (ii) depart
mental promotions and (iii) pro
motions through U.P.S.C.;

(b) how much of the quota is filled 
up at present; and

(c) whether Government have any 
alternative way of assessing depart
mental candidates except by the Con
fidential Reports?

The Minister of State in the Ministry 
of Home Affairs (Shri Datar): (a) to
(c). A statement is laid on the Table 
of the Lok Sabha. [See Appendix OX, 
annexure No. 60.]
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Wind Electric Generator
1098. Shri Narashnhaa: Will the

Minister of Education and Scientific 
Research be pleased to state when the 
Wind Electric Generator promised as 
a gift by the West German Govern
ment is expected to arrive?

The D epstj Minister of Education 
and Scientific Research (Shri M. M. 
Das): Within six to eight months’
time.

Non-industrial Employees 
in I.A.F.

1099. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state:

(a) whether it is a fact that civilian 
non-industrial employees at the I.A.F. 
Station, Chakeri (Kanpur) are grant
ed extension of service beyond the 
age of 60 years;

(b) if so, number of such men who 
have been granted extension of ser
vice; anil

(c) whether this is not against the 
existing Government orders?

The Deputy Minister of Defence 
(Sardar Majithla): (a) Yes, in very
exceptional circumstances.

(b) One.
(c) No.

Coal Development Projects

1100. Pandit D. N. Tiwary: Will the 
Minister of Steel, Mines and Fuel be
pieabed to state:

(a) the number of coal development 
projects undertaken after the enact
ment of the Coal Bearing Areas 
(Acquisition and Development) Act; 
1957;

(b) the extent of land acquired un- 
Jer the Act; and

(c) the capital investment in the 
projects undertaken?

The Minister of Steel, Mimes and 
Fuel (Sardar Swaran Singh): (a)
Three schemes have been sanctioned

by Government for being taken up by 
the National Coal Development Cor
poration (Private) Limited for imple
mentation.

(b) 3283 29 bigha3 have been acquir
ed in the Hazanbagh District; also 
mining lease has been acquired over 
an area of 1392 27 bighas in the same 
district.■**

(c) The total estimated capital cost 
of the project sanctioned amount to 
Rs 487 lakhs.
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Celebration of Independence Day In 
Himachal Pradesh

1103. Shrimatl Parvathi Krlshnan:
Will the Minister of Home Affairs be 
pleased to state:

(a) whether the Himachal Pradesh 
Government gave parties at Cecil 
Hotel, Simla in celebration of Inde
pendence Day and 1857 Centenary;

(b) if so, the amount spent there
on, and

(c) the total expenditure incurred 
by the Himachal Government for the 
general celebrations of these two occa
sions’

The Minister of State in the Minis
try of Home Affairs (Shri Da tar):
(a) No

(b) Does not arise.
(c) Rs. 37,600 00 approximately. 

Land Reforms in Himachal Pradesh
1104. Shrimati Parvathi Krlshnan;

Will the Minister of Home Affairs be
oleased to state-

(a) the number of applications- 
received hy the Compensation OfBecn
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in each District o l Himachal Pradesh
from tenants for the acquisition of pro
prietary rights under the Abolition of
Big Landed Estates and Land Reform
Act; and

(b) how many of them in each Dis
trict have been granted these proprie
tary rights?

The Minister of State In the Minis
try of Home Affairs (Shri Datar): (a)

1. Mahasu. 2282.
2. Mandi 2118
3. Sirmur. 1720.
4 Bilaspur 221
5 Chamba 264.

(b)
1 Mahasu 886.
2 Mandi Nil.
3 Sirmur 16.
4 Bilaspur 64.
5 Chamba 2.

Defence Accounts Department

1105 Shri Braj Raj Singh: Will the
Minister of Finance be pleased to state

(a) whether it is a fact that a num
ber of persons who are graduates or
have higher qualifications are working
in the Defence Accounts Department
as Lower Division Clerks, while the
department is recruiting Upper Divi
sion Clerks directly;

(b) whether Government propose to
promote qualified persons already
working in the department if found
suitable and

(c) if not, the reasons therefor7

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes.

(b) and (c) Lower Division
Clerks, whether graduates or non
graduates, are promoted to the grade
of Upper Division Clerks on seniority
cum-merit basis, against the quota of

vacancies in the Upper Division
Clerks Grade reserved for promotion. 
No preference is shown to graduate 
Lower Division Clerks.
Retrenchment of Employees hi Tripura

1106. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state-

(a) whether any steps have been
taken to protect temporary employees
belonging to scheduled tribes of
Tripura Administration from being
retrenched or their services terminat
ed;

(b) the number of such persons
who have been retrenched or whose
services have been terminated since
1954; and

(c) how many of them have been
re-employed by Tripura Administra
tion so far?

The Minister of State in the Minis
try of Home Affairs (Shri Datar): (a)
No But steps are taken to absorb them
m vacancies as and when such vacan
cies occur provided they are qualified
and otherwise suitable

(b) 36.
(c) 22

Employees’ Strength

("Shri Sadhu Ram:
\Shri B. D. Miara:

Will the Minister of Home Affairs
be pleased to state:

(a) the total strength of employees
category-wise working in the financial
>ear 1956-57 in all the Ministries,
attached and subordinate Offices
under the Government of India,

(b) the total number of scheduled
..aite/tribes and other Backward
Classes employees amongst them,
category-wise;

(c) whether the reserved percent
age has properly been implemented;
and

(d) if not, the reasons thereof?
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Hie Minister of State In the Minis
try ot Hone Affair* (Shri Datar): (a)
and (b). A statement showing the total 
number of employees in the Ministries 
of the Government of India and their 
Attached/Subordinate Offices as on 
1st January 1957, and the number of 
members of the Scheduled Castes and 
Tribes among them, is laid on the 
Table of the Lok Sabha. [See Appen
dix III, annexure "No. 61]. Other 
backward classes Are not given special 
representation in posts and services 
under the Government of India.

(c) and (d). The intake of members 
of the Scheduled Castes and Tribes in 
the public services has not been up to 
the quotas of appointments reserved 
for them, particularly, at the higher 
levels. Governments have adopted 
various measures to improve their re
presentation. These include lowering 
of standards of suitability and relaxa
tion of the age-limits by five years in 
their favour. Wide publicity is given 
to the reserved quotas of appointments 
and it is only when suitable candidates 
from among the Scheduled Castes and 
Tribes are not available that appoint
ments are made from among others. 
At the same time, the reservations are 
carried forward for two years. De
spite these measures, suitable mem
bers of these Castes and Tribes 
have not been available for appoint
ment in sufficient number.

Taxes on Foreign Concerns
1108. Shri Kodlyan: Will the Minis

ter of Finance be pleased to state the 
amount of revenue derived from taxa
tion of foreign concerns in India in 
each of the year from 1951-52 to 1950- 
67?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): The informa
tion asked for is being collected and a 
statement will be placed on the Table 
of the Lok Sabha.

Purchase of Canadian Aircrafts
11#». Shri T. K. ChanOhurl: Will

the Minister of Defence be pleased to 
state:

(a) whether it is a fact that the 
Government of India are purchasing

De Havilland and other aircrafts 
from the De Havilland Company of 
Canada and that the first four of these 
aircrafts have already been turned 
over to a representative of the Indian 
Air Force;

(b) whether it is also a fact that 
these four aircrafts are being sent 
to India from Canada by sea; and

(c) the approximate cost for each 
of the above aircrafts purchased from 
the Do Havilland of Canada?

The Deputy Minister of Defence 
(Sardar Majithla): (a) to (c). An
order has been placed on M /s De- 
Havilland Aircraft of Canada Ltd., 
for the supply of a certain number of 
Otter aircrafts for the I.A F. It is not 
in the public interest to give out any 
details relating to the transaction.

Aid to Panjab for Employment 
Schemes

1 1 1 A S  Sardar Iqbal Singh:
Shri D. C. Sharma:

Will the Minister of Finanoe be
pleased to state;

(a) the assistance so far given to 
Punjab in the years 1954 to 1957 by 
way of loans and grants for schemes 
for relief of unemployment; and

(b) the schemes and measures so 
far suggested by the Government of 
Punjab to increase its employment 
potential?

The Depnty Minister of Finance
(Shri B. R. Bhagat): (a) and (b). All 
schemes, in general, have an element 
of relief to the unemployed. The 
schemes proposed by the Government 
of Punjab and approved by the Plan
ning Commission under this program
me, so far as this Ministry is concern
ed, are given below:—

(1) UHL power development
schemes.

(2) Bhakra Nangal Local Power 
Distribution.
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(5) Ambala Cantt (Town). L n u

assistance to M /s Ambala Cantt
Electric Supply Corporation Ltd.,
for conversion of A. C. (Power)
to D. C. (Power).

(4) Ambala City (Town). Loan
assistance to M/s Ambala Elec
tric Co. Ltd, Ambala, for im
provement in the existing power
system.

(5) Jagadhri (Town). The Jagadhri
Electric Supply and Industrial
Co. Ltd., Jagadhri for improve
ment in the existing power
system.

(6) (i) Rohtak (Town)
(ii) Hansi (Town)

(iii) Hissar (Town)
(iv) Bhiwani (Town)
(v) Kaithal (Town)

M/s Rohtak and Hissar District Elec
tric Supply Co. Ltd., Rohtak for_
improvement in the existing
power system.

(7) Rewari (Town). M/s Rewari
Electric Supply and General Indus
tries L td , Rewari, for improvement
in the existing power system.

(8) Sirsa (Town). M/s. Sirsa Elec
tric Supply Co., Sirsa for improve
ment in the existing power system.

The following loan/assistance has
been given or allocated to the Punjab
Government during the years 1954-55
to 1957-58

(Rs. in lakhs)
(1) UHL Power Develop

ment Schemes. 60
(2) The Bhakra Nangal

Local Power Distribution 222
(3) For scheme Nos. 3 to 8

above. 10

Survey of India Employees

1111. Shri S. M. Banerjee: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether class III and IV emp
loyees under the Survey of India are
granted any extra allowance while
on field duty; and

(b) whether any separation allow
ance is also paid to the married em
ployees?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) and (b). A statement giving
information regarding the allowances
admissible to class III and class IV
employees of the Survey of India
while on field duty is laid on the Table
of the Lok Sabha. [See Appendix XU, 
annexure No. 62].
Publication entitled—"Andaman and

Nicobar Information”

i l l ?  S r>r' ^am Subhaff Singh;
1 \  Shri A. S. Saigal:
Will the Minister of Home Affairs

be pleased to state:
(a) the number of copies printed of

the 1st and 2nd issues of the '"Anda
man and Nicobar Information” separa
tely;

(b) the cost of printing and the
amount realised as sale-proceeds of
each issue;

(c) whether imported art paper
\vas uied for its printing; and

(d) if so, the reasons therefor?
The Deputy Minister of Home

Affairs (Shrtmatl Alva): (a)

(a) 1st issue .. 400 copies
2nd issue .. 800 copies

(b) The cost of printing
1st issue .. Rs. 2,600
2nd issue .. Rs. 3,320

All the copies of the 1st issue were dis
tributed free of cost. Out of 800 
copies of the 2nd issue, 404 copies
have been distributed free; 168 copies
have been sold at Re. 1/- each and the
rest are for sale. Besides a sum of
Rs. 900/- is recoverable as adverti
sement charges in respect of the 2nd
issue.

(c) and (d). Art paper of good
quality was used to give an attractive
get*up to the “Andaman and Nicobar
Information” but it is not known
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whether the paper was imported or
indigenous.

Conversion of Wheat Credit Into 
Rupee Lean

fShri Raghonath Singh:
1113.  ̂ Shrl B. Das Gnpta:

[̂ Shri Gxjendra Prasad Siaha:

Will the Minister of Finance be
pleased to state whether there is any
proposal to replace U.S. wheat credit
of 1951 by rupee loan?

The Deputy Minister of Finance
(Shri B. R. Bhagat): The whole ques
tion of U. 8 aid to India is under con
sideration.

Central Secretariat Staff
. . . .  /S h r l  Surendranath Dwlvedy:

\Shri B. C. Mulllck:
Will the Minister of Home Affairs

be please to state:
(a) on what principles promotion of

Grade IV officers to long terms offi
ciating appointments m Grade III of
the Central Secretariat are made:

(b) whether it is a fact that recent
ly a large number of senior perma
nent Grade IV Assistants have been
superseded by their juniors,

(c) if so, the reasons therefor, and
(d) the number of cases approved

for promotion and the number of
those rejected’

The Minister of State in the Minis
try of Home Affairs (Shri Datar): (a)
Such appointments are made on the
basis of seniority subject to fitness

(b) and (c). In preparing the panels
tor long term officiating appointments
m Grade III, eligible Grade IV officers,
who do not come up to the requisite
standard of fitness, have necessarily
to be left out This does not, however,
mean that these officers are permanen
tly superseded by their juniors. Their
cases will come up again for consi
deration in the light of the reports
t»m ed by them in the meantime.

<d) Between September 19M and
end of November 1987 940 Grade
IV officers were approved for long
term officiation in Grade III; the num
ber of Grade IV officers o f the same 
rone of seniority, who were not so
approved, was 205

Sales Tax
. . . .  f  Shrl Radha Raman:

^  Shri Shree Narayan Das:
WiU the Minister of Finance be

pleased to state:
(a) the sales-tax figures of Delhi

for the half year ending 30th Septem
ber, 1957 commodity-wise, of cloth,
kirana, iron and hardware genera}
merchandise, cycles and cycle parts;
and

(b) how these compare with the
figures of last year for the correspond
ing period’

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). The
requisite information is laid on the
Table of the Lok Sabha [See Appen
dix III, annexure No. 63].

Engineering Services Examination

1116. Shri B. S. Murthy: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of candidates who
appeared for the Engineering Services
Examination held in December, 1936 
by the Union Public Service Commis
sion;

(b) the number of those who quali
fied in the written examination.

(c) the number of those who quali
fied in the viva voce;

(d) the number Anally selected;
(e) the number of total vacancies

and the number reserved for the Sche
duled Castes and Scheduled Tribes
respectively; and

(f) the number of Scheduled Cast* 
and Scheduled Tribe candidates finally
selected’
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The Bflnbter of State In the Minis
try <* Heme AMalrs (Shri D ate): (a)
978.

(b ) to (d ). 2S8 candidates were re
commended tor appointment on the 
result of the written examination and 
the Personality Test

(e) There were 185 vacancies, out 
of which 50 were reserved for Sche
duled Castes and 21 for Scheduled 
Tribes.

(f) 3 Scheduled Caste candidates 
and 1 Scheduled Tribe candidate were 
amongst those recommended for ap
pointment.

Compensation for Acquired Laalf

f  Shri 8adfian Gupta:
1117. J Shri S. M. Banerjee:

I  Shri Frabhat Kar:

Will the Minister of Defence be 
pleased to state.

(a) the number of person® whose
lands or other immovable properties 
were requisitioned for purposes 
of Defence Services in the territories 
which now form Pakistan during the 
Second World War; '

(b) in how many such cases rent 
upto the 14th August, 1947 is still in 
arrears;

(c) whether it is proposed fce pay 
such arrears of rent upto the 14th 
August, 1947 to persons entitled 
thereto and who have since migrated 
to India,

(d) how many such persons have 
applied for payment of arrears so far;

(e) the amount of arrears outstand
ing and payable to such persons, and

(f) the time by which such arrears 
will be paid to them?

Hie Deputy Minister of Defence 
(Sordar Majithla): (a) and (b). Mot 
known as the relevant records are not 
available in India

(c) to (f). It Is proposed to pay the 
dues of those persons whose proper
ties were requisitioned and de-requlsl- 
tloned before partition and who are 
now Indian nationals The number of 
persons and the amount involved will 
be known only after the 28th February
1958 by which date the claimants have 
been invited to register their claims 
with the Director, Military Lands & 
Cantonments, New Delhi The actual 
payment will be made after the regis
tration and scrutiny of the <»li»<m» are 
completed

Age of Entry into Service
1118. Sardar Iqbal Sinrh: Will the 

Minister o f Home Affairs be pleased to
state’

(a) whether the University Seminar 
held at Hyderabad has recommended 
the reduction in the age of entry into 
Government service; and

(b) if so, the views of Government 
on this subject’

The Minister of State in the Ministry 
of Home Affairs (Shri Datar): (a)
Government have no information.

(b) Does not arise
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HU>d) Assistant*
11M. Shrlmati B takuW a Dwl: 

W ill the Mini*tar of Hmm Affairs be 
pleased to refer to the reply given to 
part (b) of Unstarred Question No. 
1630 on the 12th September, 1957 and 
state the steps taken by Government 
to replace the persons recruited as 
Hindi Assistants on ad hoc basis 
through the Employment Exchange or 
from the subordinate offices?

The Minister of State in the Mini* 
try at Home Affairs (Shri Datar): A
proposal for holding a departmental 
examination to. the selection of Hindi 
Assistants has been finalised, and it is 
expected that an announcement in 
this regard will be made by the Union 
Public Service Commission shortly.

Commissioner for Scheduled Castes 
and Scheduled Tribes

11*1. Shri Balkrtshna Wasnik: Will
the Minister at Home Affairs be pleas
ed to state:

(a) the amount of T.A. claimed by 
the Commissioner for Scheduled 
Castes and Scheduled Tribes for the 
calendar years 1955-56 and 1956-57; 
and

(b) the number of miles he covered 
during tours in these years?

Hie Deputy Minister of Home 
Affair (Shrimatl A lva): (a)

(a) 1S55 .. Rs. 11,702/-
1996 Rs. 10.606/-

(b) 1995 34,045 mile*
1956 35,178 miles

Medical Officers for Rourkela Steel 
Plant

11Z3B. Dr. Samantsinhar; Will the 
Minister of Steel, Mines and Fuel be 
pleased to state:

(a) whether it is a fact that inter
view was held recently for appoint
ment to the posts of Surgeon-Physi- 
cians and Senior Surgeon Physicians 
for the Steel Plant Project at 
Rourkela;

(b) if so, when;

(c) the number o f candidates who 
appeared at th< Interview and how  
many were from the State o f Orissa;

(d) whether the appointments have 
been made; and

(e) if not, when the appointments 
would be finalised?

The Minister o f Steel, Mines and 
Fuel (Sardar Bwaraa Slack): (a) Yes, 
Sir. D ie views were for appointment
to the posts of Senior Surgeons, Senior 
Physicians, Surgeons and Physicians 
for all the three Steel Projects,

(b ) On the 8th, 9th gc 10th October, 
and on the 25th, 26th and X7th Nov
ember, 1857.

(c) 68 candidates appeared for inter
view out of which 6 were from tne 
State of Orissa

(d) and (e) No appointments have 
been made so far It will take some
time before the appointments are 
finalised.
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BuMiu*’ Mai e la Fvnjab

11X8. Sardar t «bal Singh: Will the 
Minister of Defence be pleased to 
state the names of places in Punjab 
where Soldier*7 Homes are situated?

The Depot? Minister of Defence 
(Sardar Majithla): Soldiers’ Homes in 
Punjab are situated at the following 
places:—

Ambala
Amritsar
Dharmsala
Ferozepur
Gurdaspur
Hamirpur
Hlssar
Hoshiarpur
Kapurthala
Karnal
Ludhiana
Narnaul (Mohindergarh)
Palampur
Patiala
Rohtak
Sangrur
Gurgaon

Constitution of India
1126. Sardar Iqbal Singh: Will the 

Minister of Law be pleased to state 
when the editions of the Constitution 
of India incorporating all the amend
ments will be published in all the 
regional languages?

The Minister of Law (Shrl A. K.
Sen): An up-to-date Hindi version of 
the Constitution is under print and is 
likely to be published by the end of 
this month. The Urdu translation is 
under preparation and may take 4 or
5 months for printing and publication. 
The Malayalam translation is expect
ed to be published by the Govern
ment of Kerala shortly. Information 
regarding translations in the other re
gional languages is being collected 
from the States concerned.

Wealth Tax on Ex-Rulers
1127. Sardar Iqbal Singh: Will the 

Minister of Finanoe be pleased to 
state whether any estimate of the 
total tax on wealth to be paid by the

ex-rulers of States has been pre
pared?

The Deputy Minister of Finance
(Shri B. R. Bhagat): No, Sir.

As the necessary details are not 
available at present, it is not possible 
to make a separate estimate for the 
Rulers. It may, however, be stated 
that the Wealth-tax revenue from all 
individuals (including Rulers) and
Hindu Undivided Families has been 
estimated at Rs. 6.0 crores.

P.T.O. Forms
1128. Shri N. R. Monlsamy: Will

the Minister of Home Affairs be pleas
ed to state-

(a) the steps taken to f̂ fet the forms 
printed to avail of P.T.O. concessions; 
and

(b) the expenditure incurred on 
this grant of privilege to the Central 
Government servants for the year 
1956-57?

The Minister of State In the Minis
try of Home Affairs (Shrl Datar): (a)
The question is still under the con
sideration of Government.

fb) The required information will 
be available only by the beginning 
of 1958.
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of KoUr Gold Mine*

11M. Shri Mohamad Imam: W ill the 
Minister of 8teel, MIm  u d  Fuel be 
plaased to state:

(a) the number of Gold Mines that 
were nationalised in the Kolar Gold
Fields area;

(b ) the output o f gold of these
mtTMM during the yean 1954-55, 1955- 
M  and 1956-57;

(c) the number of those mines 
which are about to be closed or have
already been closed; and

(d ) the profit made by Government 
from these mines during 1996-57?

The of Mines and OH (Shri
K. D. Malaviya): (a) Three Mines.

(b ) 1954-55:
1955-56-
1956-57:

(c) Nil

211312 oza 
193443 „
187000 „

(d) Rs 3.76 lakhs for the period
29-11-1956 (date of nationalisation) to 
31-8-1957.

D. M- College, Imphal

11S1. Shrl L. Achaw Singh: W ill the
Minister of Education and Bdeattte
Keaeareh be pleased to state:

(a) the number o f vacancies in the 
staff o f the DM . College at Imphal 
and for which posts; and

(b ) the action taken to W1 up these
vacancies?

Re: JM te  of Half 3946 
am Mamr JMectoeto*

0% <h« Iwaatiixint
of the 14/* Jntwrmc* 

Corporation
The Minister at Stmt* is  the

iry of Education and SciqntMc Re
search (Dr. K. L. Shrtmali): (a) Four
posts of Lecturers, one each in Com
merce, Mathematics, English and
Chemistry.

(b) Candidates for Commerce, 
Mathematics and Chemistry have been
selected and have been asked to join. 
No candidate is yet available for the 
post of Lecturer in English in spite of
two advertisements. The post is being
re-advertised.

RE. NOTICE OF HALF AN HOUR 
DISCUSSION ON THE INVEST
MENT OF THE LIFE INSURANCE

CORPORATION

1* hra.

Shrl Feroae Gandhi (Ral Bareli):
I had given notice of half an hour
discussion on the investment of the 
Life Insurance Corporation in the
concerns of Mr. Mundra I have re
ceived an intimation that this has 
been rejected and that my name has 
been clubbed with Shri Gupta The 
Life Insurance Corporation report
will not deal with this period in which
these particular investments were
made The Ministry should lay a 
detailed statement of the investments
in the concerns of Mr. Mundra on the
Table o f the House Therefore, Sir, I 
request that my motion may be allow
ed as it stands and a discussion may
be allowed on the 10th.

Mr. Speaker: It w ill be considered
at the appropriate time. The Hon. 
Member is giving the time, date etc.
Hon Members table Motions and I am
here to look into it. In such cases the
hon members may write to me.

Shrl Feroae Gandhi: I received the
intimation before coming to the House.
I am very sorry.
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PAPERS LAID ON idfe TABLE

N o t o t c a t io m  r c : K h a im  a n d  V il l a g e  
I h i i u i h i b  C o M M x n iS H  A n

Ih » Dtpatj Minister of Commerce 
«mi industry (Shri S tM  Chandra):
On behalf of Shri Kanungo, I beg to 
lay on the Table, under sub-section
(2) of Section 3 of the Khadi and 
Village Industries Commission Act, 
1056, a copy of Notification No. S.R.O. 
3629, dated the 16th November, 1957 
making certain amendment in the 
Ministry of Commerce and Industry 
Notification No. S.R.O. 1310 dated the 
23rd April, 1957. [Placed in Library. 
See No. LT-413/57].

•
N o t i f i c a t i o n  r e :  M o t o r  V e h ic l e s  A c t

The Deputy Minister of Commerce 
and Industry (Shri Satlsh Chandra):
On behalf of Shri Raj Bahadur, I beg 
to lay on the Table, under sub-section
(3) of Section 133 of the Motor Vehi
cles Act, 1939, a copy of Notification 
No. F. 12 (50) /57-MT&CE/HOME, 
dated the 2nd September, 1957, making 
certain amendments to the Motor 
Vehicles Rules, 1940. [Placed in
Library. See No. LT-414/57].

S t a t e m e n t  coiuuectxno r e p l y  g iv e n  t o  
Q u e s t io n

The Deputy Minister of Defence 
(Sardar M ajithia): 1 beg to lay on the 
Table a copy of the statement cor
recting the reply given on the 27th 
August, 1957 to a supplementary on 
Starred Question No. 1219 regarding 
Egyptian Air Force Personnel. [See 
Appendix IU, Annexure No. 64].

MESSAGE FROM RAJYA SABHA
Secretary: Sir, I have to report the 

following message received from the 
Secretary of Rajya Sabha:—

‘In  accordance with the provi
sions of rule 97 o f the Rules of 
Procedure and Conduct o f Busi
ness in the Rajya Sabha. I am 
directed to enclose a cop> trf the 
Indian Telegraph (Amendment) 
Bill, 1897, which has been passed

1967 CaWnc attention to 3348 
a matter aj wrgmit 
public importance 

by the Rajya Sabha at Its sitting 
held on the 39th November, 1957” .

BILL, AS PASSED BY RAJYA 
SABHA—LAID ON THE TABLE
Secretary: Sir, I lay on the Table

of the House the Indian Telegraph 
(Amendment) Bill, 1957, as passed by 
Rajya Sabha.

CALLING ATTENTION TO A  MAT
TER OF URGENT PUBLIC 

IMPORTANCE
R e p o r t e d  b u r n in g  or n o R D  
c o p ie s  or In d ia n  CoNtnnmoai

Shrimati 11a Palchoudhuri (Nabad-
w ip): Under Rule 197 I beg to call the 
attention of the Minister of Home 
Affairs to the following matter of 
urgent public importance and I re
quest that he may make a statement 
thereon:—

“Reported burning of printed 
copies of Tamil version of the 
Indian Constitution at a number 
of places in Madras State."
Raja Mahendra Fratap (Mathura):

My name is also there.
Mr. Speaker: The Hon. Minister will 

make a statement covering all the
points.

The Minister of Home Affairs 
(Pandit G. B. Pant): Sir, as the House 
is aware, a special convention of the 
Dravida Kazhagam was held at Tan- 
jore on the 3rd November to consider 
ways and means of bringing about 
caste abolition. A resolution was 
passed at the convention giving 10 
days’ notice to Government to delate 
the provisions in the Constitution deal
ing with safeguards for religious free
dom failing which it was threatened 
that copies of the Constitution would 
be burnt on the 26th November, cad 
if the burning o f the Constitution did 
not have the desired effect, portraits 
and statues of Gandhlji would be re
moved and broken and that If even
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fPandit G. B. Pant] 
that produced no results they would 
ask their followers to kill Brahmins 
and bum their residential localities.

In order to effectively deal- with the 
threatened agitation at the Kazhagam, 
the Madras Legislature enacted re
cently the Prevention of Insults to 
National Honour Act, 1957. Under 
the provisions of this Act, the wilful 
burning or desecration of or insult to 
the Constitution, the effigies and 
pictures and portraits of Gandhiji and 
the Indian National Flag and damage 
to or destruction of any statues or 
busts of Gandbiji are offences punish
able with imprisonment.

On life 36th November some memb
ers of the Kazhagam burnt copies of 
the Constitution in various parts of 
the Madras State. Necessary action 
has been taken against them by the 
State Government. In the Tiruchira- 
palli district some members of the 
Kazhagam threatened some Brahmins 
at a bathing ghat on the Cauvery river 
and cut their sacred threads and por
tions of the tufts of hair of a few of 
them. The police have registered a 
case in this regard and investigations 
are proceeding.

According to the information avail
able 2,884 persons in all were arrested 
on or prior to the 26th November in 
connection with the Constitution burn
ing agitation. The public has evinced 
little or no interest in the agitation 
and the situation which is being care
fully watched is well under control.

CORRECTION OF ANSWER TO 
SUPPLEMENTARY QUESTION

The Minister of Mines and Oil (Shri
K. D. MsbTiy*>: In reply to a sup
plementary question by Shri Bose on 
13-11-57 regarding price structure of 
the petroleum product, I had men
tioned that one of the oil companies 
was considering to give some further 
reduction on the oil products distri
buted in Assam. In actual fact some

Uo. 208

reduction in the prices of their petro
leum products sold in Assam market 
had alrteady been effected by the 
Assam Oil Company with effect from 
the 15th October, 1957. According to 
the Assam Oil Company, the revision 
xn the prices will reduce their recove
ries from the Assam market by about 
Rs. 52 lakhs per annum. They have 
been asked to give the details of this 
calculation.

POINT OF ORDER

Raja M&hendra Pratap (Mathura); 
On a point of order, Sir. The burn
ing of the Constitution resorted to by 
some unruly elements in the South is 
a serious matter in regard to our cul
ture, religion and our society. It affects 
the future of the country and the 
unity of the country. So, I would 
request that this matter must be 
taken up very seriously. After 10 
years of Congress rule such things are 
happening. The Brahmins are being 
killed. . .

Mr. Speaker: Order, order. With 
respect to such statments where in
formation is given, there are a num
ber of methods by which the matter 
can be brought up. No questions are 
asked on any statement that is made 
in the House by any Hon Minister.

STATEMENT RE: REPLY TO
STARRED QUESTION NO. 208

Shri Nara.slmhan (Krishnagiri): On 
the 18th November, 1957 on a supple
mentary to S.Q. No. 208 regarding 
Shri Pataskar’s report on Madras- 
Andhra Pradesh border dispute I 
asked the Minister in the Ministry of 
Home Affairs whether since the Patas- 
kar Report had been published and 
accepted, Government had received 
any representation from two villages 
of Krishnagiri taluk which had been 
recommended for transfer from 
Andhra and urging tee maintenance 
of status q u o .
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The Minister In reply stated
“ 1 am not aware of having 

received any *uch Report"
On * further Supplementary he 

replied
“just now made enquiries I paid 

that I was not aware of this par
ticular representatidn "
With your permission, Sir, I am in 

a position to produce in this connec
tion the acknowledgment of the 
petition (to which I had referred) by 
the Ministry of Home Affairs dated 
October 31, 1857 which reads as fol
lows —

“I am directed to acknowledge 
your letter, dated the 12th Octo
ber, 1957 addressed to the Home 
Minister regarding Andhra Pra
desh-Madras border adjustments

Sd/- R N Kalia,
Section Officer"

The Minister of State in the Minis
try of Home Affairs (Shri Datar). I
regret the error The concerned officer 
who looked into all these things was 
not here at that time and he was on 
leave and the other officer who was 
here stated that he had not received 
it I regret it

PAYMENT OK WAGES (AMEND
MENT) BILL*

The Deputy Minister of Labour 
(Shri Abid A ll): Sir I beg to move 
for leave to Introduce a Bill further 
to amend the Payment of Wages Act 
1936

Mr. Speaker: The question is. That 
leave be granted to introduce a Bill 
further to amend the Payment of 
Wages Act, 1030

The Motion was adopted

Shri Abid Alt: Sir I Introduce the 
Bill.

THE CAPITAL ISSUES (CONTROL) 
AMENDMENT p n j .

The Depot? Minister «f Ytauaee 
(Shri B R Bhagst): Sir, I beg to 
move

“That the Bill further to amend 
the Capital Issues (Control) Act, 
1947, be taken mto considera
tion ”

The House will recall that early 
m 1956 Parliament had agreed to 
make the Capital Issues (Control) 
Act a permanent measure Experi
ence during the years that the Con
trol has been in existence and, 
particularly, during the last few 
years, has indicated the desirability 
of more clearly defining certain pro
visions of the Act so as to make the 
control fully effective

Apart from the mam object of the 
control, which is to prevent the 
diversion of investible resources to 
non-essential projects or to projects 
which are being conducted in an 
undesirable manner, one of the inci
dental uses to which this control has 
been put is the control over the issue 
of bonus shares by companies by 
capitalisation of profits and reserves 
Capitalisation of reserves would not, 
however, involve issue of new shares 
where the reserves are capitalised 
only to credit partly paid up shares 
as fully paid or to increase the par 
value of shares already issued

It may be mentioned that by an 
Order made under this Act, a general 
exemption has been granted, among 
others, in favour of the issue of 
securities not exceeding Rs 5 lakhs 
in value during any period at on* 
year This exemption, however, is 
not applicable to the issue of bonus 
shares the issue of which requires 
consent irrespective of the value 
of the bonus shares to be 
issued Government have in the pu t 
taken the view—a view which is in 
accord with the recommendation of 
the Taxation Enquiry Commission

•Published in the Gsxerte of India Extraordinary P«jt H-Secdo* 3, dated 4-i*-j7 P P  -9051s -
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that Government should exercise con
trol over the issue of bonus sharaa 
to avoid over-capitaliaation—that cob' 
sent is required under the Act not 
only lor capitalisation of the reserves 
for the issue of unissued shares as 
bonus shares, but also for capitalising 
profits oar reserves either for the pur
pose of crediting partly paid up 
shares into fully paid shares or for 
increasing the par value of shares 
already issued, for the reason that 
such transactions contain an element 
of bonus. Several companies have 
accepted this view and have applied 
for consent, but, recently, there have 
arisen a few cases where the com
panies took a different view that con
sent of Government is not necessary. 
It is proposed, therefore, to place the 
matter beyond doubt by amending
the definition of the term ‘issue of 
capital* so as to include the capitali
sation of profits or reserves for the 
purpose of converting partly paid up 
shares into fully paid shares or for 
increasing the par value of shares 
already issued

Similarly, it has all along been the 
intention that the control should 
cover the execution of mortgages or 
hypothecation bonds and several com
panies have been applying to Govern
ment each year for consent to the 
execution of mortgages or issue of 
hypothecation bonds. However, a 
view was recently expressed that the 
word ‘issued’ in section 2 (b) of the 
Act was used in the sense of ‘putting 
into the money market’ and that it 
was not used in relation to ‘instru
ments creating a charge or lien on 
the assets’ or ‘instruments acknow
ledging loan to or indebtedness of the 
company and guaranteed by a third 
party or entered into jointly with a 
third party’ in the sense of securities 
‘created* or ’executed' but in the 
same sense in which it was used In 
relation to the "shares, stocks, bonds 
and debentures'*. It was further held 
that the expression “other instru
ments”  section 2 (b) (iii) of the 
Act does not have reference to mort
gages or hypothecation bonds, Section

2 of the Act, therefore, is prdfeoaed 
to be amended so aa to clarify the 
position in respect of the creation of 
mortgages, hypothecations, pledges or 
ouhtu instruments creating a charge 
01 hen on the property of the com
pany.

The interpretation of section 4 at 
the Act dealing with the control over 
prospectuses and other advertise, 
mc-nts has also given rise to some 
difficulty, because the expression 
‘public offer*, ‘prospectus* and *private 
company’ have not been defined In 
the Act. It is also intended to make 
this section applicable to an offer 
made by a company to existing 
holders of securities of the company 
in question or to members o f any 
other company specified in the offer.

By another minor amendment being 
made by clause 3 of the Bill, it is 
proposed to take power to revoke 
the consent or recognition accorded 
or vary any of the provisions of 
consents once granted, provided, of 
course, that before an order of revo
cation is passed the company con
cerned shall be given reasonable 
opportunity to show cause why such 
order should not be made. This has 
become desirable in view of the fact 
that in some cases the objects for 
which companies had obtained con
sent may not subsist after the consent 
had been obtained. For example, 
several companies who have obtained 
a licence for manufacture under the 
Industries (Development and Regula
tion) Act and also consent under the 
Capital Issues (Control) Act for the 
issue of the capital, have had their 
licences revoked in terms of section
12 of the former Act. In such cases, 
Government have, at present, no 
power to revoke or modify the con
sent order although the manufactur
ing licencp had been revoked.

Again, section 8 is being amended 
to remedy an obvious 'drafting omis
sion. A view has been expressed 
that this section, which deals with 
the making of false statements, h u
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n t a w t  etUy to faliw statement* 
made when comply 1m  with any 
requisition under sectioirT of the Act 
or in making applications for consent 
and would not be applicable to a f*li> 
statement made in connection with 
any of the other provisions of the 
A ct

Although Government are em
powered to condone offences involved 
in the issue of securities without 
their prior approval, Government 
have at present no powers to condone 
offences involved in the acceptance or 
payment of consideration for such 
securities. Thus, while condonation 
of the former offence would by itself 
regularise the latter kind of offence, 
there might be stray cases where an 
innocent party who, in good faith, 
had accepted securities issued 
uauthorisedly, could not be saved 
from being penalised even where it Is 
not considered necessary to penalise 
that party without going to the 
extent of condoning the main offence. 
It is therefore desirable that Govern
ment should have an independent 
power of condonation in such cases.

Another minor amendment pro
posed to be made is in respect of sec
tion 7 of the Act empowering Gov
ernment to call for information to 
enable them to collect fuller parti
culars of the total capital Issued by 
companies and to prescribe a time 
limit within which the information 
called for is to be furnished.

Opportunity has also been taken to 
incorporate a few other amendments 
which are mostly of a drafting nature. 
Section 2 of the Act has been ampli
fied not only to expand the existing 
definitions of certain terms but also 
to define terms like ‘company’, ‘pri
vate company’, ‘prospectus’ and 
•public offer’ .

Sir, with these words, I move:
Mr. Speaker: Motion moved:

“That the Bill further to 
amend the Capital Issues (Con
trol) Act, 1947, be taken into 
consideration."

Shrl Prabhat Kar (Hooghly): Sir,
I support this Bill; but in order to 
ensure effective control the Govern
ment should come forward with fur
ther amendments of the Companies 
A ct It goes without saying that in 
any approach to the overall economy, 
in the condition of today, control of 
capital issue is an essential operation. 
We do not, therefore, hesitate to sup
port the Government’s measure. But 
our difficulty is with the Govern
ment's manner of doing things fhan 
with their wishes or intention.

We have had a revision of the 
Company law nearly two years ago, 
but lacunae and loop-holes persist. 
Until the lacunae and the loop-holes 
are plugged, all talk about the public 
sector controlling the strategic 
heights of economy cannot be secu
red.

No doubt, this Bill intends to put 
some control on capital issues. The 
hon. Deputy Finance Minister has 
explained that although the issue of 
beaus shares already required prior 
permission, the conversion of partly 
paid up shares into fully paid up 
shares or increasing the par value of 
the shares was not so elaborately or 
explicitly there in the main Act and 
that is the reason why this amending 
Bill has been brought forward.

But, Sir, I would say that in view 
of the fact that the private sector 
today enjoys the maximum benefit in 
this country and the private Bee tor 
rules the field of economy, it is neces
sary that in view of our planned eco
nomy some more control should be 
effected.

Sir, we know that very recently 
the Governor of the Reserve Bank of 
India in his speech in San Francisco 
reassuring the United States business
men said that the private sector here 
ruled the country’s economy and had 
a dominant role in the industrialisa
tion of the country, and there i* a 
possibility of the foreign capital to 
come into this country and have free 
movement. Now, if we are serious
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about our planned . economy it is 
necessary that in spite at the fact 
that today we need net atrett upon 
the nationalisation of all the indus
tries—we agree that the private sec
tor should remain—but there should 
be control in respect of every branch 
of it.

Sir, we know of the lapses and 
lacunea in the Companies Act. The 
Managing agency system has been bid 
a good bye but we are aware that 
today there are selling agencies and 
purchasing agencies established—the 
same group of persons earning per
haps more now—and the purpose for 
which the Companies Act was 
amended has not been fulfilled. It is 
high time that the Finance Minuter 
should think in terms of bringing a 
comprehensive amendment to the 
Companies Act. Take, for instance, 
some foreign companies. The Assam
Oil Company, for instance, in 1954 
earned a net profit of 14*9 per cent 
of its capital investment. In 1955 it 
earned a profit of £6,46,000 i.e., 
25* 4% of its capital investment. So 
It is necessary that not only there 
should be a control on the capital 
there should be a proper control on 
the profits itself. I welcome the 
Bill as presented before the House, 
but I take this opportunity to urge 
that the Finance Minister should, at 
an early date, bring forward a com
prehensive amendment to the Com
panies Act so that the private sector— 
although they may be given free 
hand in the business—should move 
in the manner that the country’s 
planned economy may not suffer.

I would also point out that the 
hon. Finance Minister should have 
placed before the House a statement 
showing in how many cases the 
companies have taken advantage of 
the lacunae in this Act and should 
have Infanned the amounts Involved 
in these oases, as the House is always 
prepared to> strengthen the hands of 
the Government. While introducing 
certain progressive legislation it Is

necessary that the House should be 
taken into confidence instead of sim
ply making certain vatfue statements. 
With these words, Sir, I welcome this 
Bill.

Shri Naaahir Bharucha (East
Khandesh): Mr. Speaker, Sir, I think 
that once we accept planned economy 
and the principle of controlling 
capital issues a measure of this type 
becomes inevitable. One has no 
quarrel with the Bill in so far as it 
seeks to plug certain loop-holes in the 
principal Act, and, I thin’.c, the Bill 
was overdue.

As a matter of fact. Clause 2 of the 
amending Bill defines issues of capi
tal as covering capitalisation of pro
fits or reserves for the purpose of 
converting partly paid-up shares into 
fully paid-up shares or increasing 
the par value of shares already 
issued. If we examine the principal 
Act it will be found that the defini
tion of issue capital, which only 
meant issuing of any securities whe
ther for cash or otherwise, did not 
cover cases of the type contemplated 
by the present Bill. In fact, I ant 
surprised how such a lacunae could 
remain in the principal Act for so 
long because one o f the methods of 
procuring additional capital is to 
cover up partly paid up shares and 
regard them as fully naid-up share* 
In that way reserve* be capital
ised and the Diirpose of controlling 
capital issues could be defeated. 
Therefore, it is certainly very desir
able that this loop-hole should be 
plugged.

Sir, I am also in favour of amend
ment of the definition with regard to 
the hypothecation or mortgage 
instruments. It is conceivable, in 
principal Act, the words “other 
instruments” mentioned in Section
2 (b)- certainly does not cover cases 
of mortgages because that says: .

(Iv) other instrument* creating
a charge or Hen on the assets of
the coospany;
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“charge or lien” is totally different 
from hypothecation or mortgage.
And hypothecation and mortgage are
also improved methods by which
additional capital can be procured for 
a company.*

Sir, there is one clause to which 
1 strongly object and that is clause
3 of this Bill, which says:

“In section 3 of the principal 
Act, after sub-section (3), the
following sub-sections shall be
inserted, namely: —

"The Central Government may 
by order at any time— (a) revoke 
the consent or recognition accord
ed under any of the provisions of 
this section;’’

If we turn to section 3 of the prin
cipal Act, we find that it deals with 
control over issue of capital and it 
provides that no company, whether 
incorporated in British India or not, 
shall, except with the permission of 
the Central Government, make a 
capital issue in British India. There
fore, the operative clause in the prin
cipal Act is clause 3.

Now, we seek to amend it by giving 
additional powers to the Government 
to revoke the consent. I ask, how
this thing will operate. Let us con
sider a typical case. A company 
applies to the Government for issue 
of capital. The Government grants 
the consent. After six months or a 
year, when the position is altered, so 
far a? the company is concerned, by 
the grant of permission to issue more 
capital, the Government suddenly 
wakes up and says, “We revoke that 
permission” .

Take, for instance, a particular case. 
Supposing a company has got certain 
re-erves and it wants to capitalise 
those reserves, which, let us say, run 
into BO lakhs. The Government 
gives its permission to capitalise those 
reserves. The Company thereafter 
launches upon a programme of exten- 
*fcsst off Ha plants. Orders are placed

with foreign companies, and then 
suddenly, the Government finds that 
the foreign exchange situation is so 
tight and that it should not permit 
any of these things to be done- So, 
the Government piay use its powers 
under this amending Bill, clause 3, to 
revoke the consent. What would be 
the position of the company then? 
The company would crack-up 
immediately and go into liquidation. 
I ask, how can this House give powers 
to the Government to revoke permis
sion once it has consented, and when 
the other innocent side has acted up
on the consent in a bona fide manner, 
and altered its economic situation in 
such a way that it becomes irrevoca
ble. I ask the hon. Minister in charge 
of the Bill to explain to me this point.

Supposing for some reason or other, 
the Government chooses to revoke the 
consent which is once given and when 
certain capital has been issued, and 
the company enters into a programme 
of expansion of its plants, and when 
contracts are placed and the machine
ry is about to arrive, the Government 
suddenly says, “No, under section 3, 
we shall revoke the consent or recog
nition given to you,” the company 
would be completely stranded.

The same thing applies when the 
revocation or consent or recognition 
has been qualified with conditions 
when Government assumes power to 
vary or alter the position How can 
that happen? When certain companies 
or corporations have been permitted 
to issue capital, and these condition* 
are fulfilled, how can, six months or 
a year later, the Government say 
“We will vary those conditions"? And 
there is no appeal over it except that 
the company will be heard before such 
an order is passed. I ask, how can 
this House give to the executive such 
vast powers which, at the stroke of 
the pen, the executive can utilise and 
crack up a company completely? It 
is unthinkable. It would make the 
business of companies impossible. I 
am absolutely in favour of regulating 
capital issue, because in planned eco
nomy, it has got to be done. But
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once that la done, the consent is given, 
then, that peculiar suspense and suspi
cion ought not to be created. Other
wise it will be impossible for a com
pany to function. I submit that these 
are extraordinary powers.

The hon. Minister said that this was 
a minor matter. It is not a minor 
matter. It is of fundamental impor
tance. It will upset all the pro
grammes and all the plans any com
pany may have. It is very necessary 
that there should be spme finality 
prescribed to the consent given to the 
issue of capital. Let the Government 
think ten times before they give the 
consent. But once it is given, it has 
got to be held sacrosanct. It ought 
not to be permitted to be revoked. 
In this way, shareholders will be 
completely ruined. Small middle- 
class people who have invested their 
life-savings in companies will be 
affected. Suddenly, when this type of 
revocation order comes, thousands 
and thousands of poor, small share
holders will be ruined completely.

Let us have by all means a perfect 
Act, as far as is humanly possible to 
have, to see that no loopholes are 
there. This was a loophole and we 
welcome the measure which plugs 
the loophole. But on the pretext of 
plugging the loophole Government 
goes still further and wants to have 
extraordinary powers which are un
heard of, which are with retrospec
tive effect, and which will completely 
paralyse and cripple a company. I am 
very much against that.

With regard to the other provisions, 
I have got nothing to say. If fuller 
returns and information are requried, 
certainly they must be given, because 
without the information given to the 
Government, it is not possible for the 
Govern meat to see if any of the provi
sions have been violated. Therefore, 
with the exception of clause 3 of the 
Bill to which I strongly object, I 
welcome the Bill based as it is on 
principles which we have already 
accepted, namely, there has got to be

a planned economy, and fax that caw. 
capital issues must certainly be con
trolled.

Mr. Speaker: May I ask .this of the 
Minister? In all cases where previous 
sanction is sought to be revoked, ia it 
done without prejudice to all that 
has happened in pursuance of the 
consent order? How is it that a pro
vision has not been made here to that 
effect? Whatever has happened in 
pursuance of a consent or recognition 
order will be affected. What is the 
meaning of revoking that also what
ever might be the future?

Shri B. R. Bbagat: It is not that if 
the capital has not been issued that 
can be revoked. But when the com
pany, in pursuance of the consent, 
issues the capital, and enters into 
sotrfe contract that the hon. Member 
has mentioned, certainly the Govern
ment will take into account that fact, 
and capital issue cannot be revoked.

Mr. Speaker: Where is the proviso? 
Provided that, whatever has happen
ed and if steps have been taken and 
capital has been issued, this will not 
be in derogation of what has happened 
under the consent given, so that it 
may be for thg future only.

Shri Bimal Ghose (Barrackpore): I 
think it is implied. I think the idea 
was, when certain new facts come 
into the possession of the Govern
ment, that something has been done 
fraudulently and that a situation has 
arisen which would adversely affect 
the interests of anything that might 
have been done, then the Government 
might enter into the affair.

Shri Naushir Bharucha: No fraud
is mentioned.

Mr. Speaker: There may be altered 
circumstances. The Government re
quire all this money for a particular 
sector, public sector, and therefore, 
it may not be desirable that in future 
years the profit should be capitalised.
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Sfcrl H m l nfcnan Today licences 
arc issued. It does not materially  
because it w ill take sometime, and 
during that time the Government may 
revoke the licence.

Mr. Speaker: Whatever has happen
ed in the meanwhile.

Shri B. K- Hha«at: Usually, a period 
is given lor the issue of capital. 
Even now, although the Government 
has not the power to suggest to the 
company, all the companies have 
accepted the suggestion that if the 
object of the consent does not exist, 
for which the consent has been given, 
where the situation has changed or 
the market is not such as they desire, 
for such eventualities, power may be 
taken. Such powers are taken in 
those circumstances. Even now, 
similar powers exist-----

Shri Ntmhlr Bfaarncha: Where -are 
the similar powers? Which are the 
Acts?

Shri B. R. Bhagat: .. .in the Indus
tries (Development and Regulation) 
Act and also in the United Kingdom, 
in respect of capital issues, similar 
powers are taken. It is only an en
abling power.

Mr. Speaker: Without any proviso,
that would not affect the situation 
which has altered in pursuance of the 
previous consent or recognition?

Shri B. R. Bhagat: Certainly no
Government will say that if the con
tract has been entered into, the power 
will be revoked. Even today, when 
the IFC gives loans and when loans 
are sanctioned, the company or the 
corporation takes some more time for 
contracts, etc., it is binding on the 
Government.

Mr. Speaker: If there is no amend
ment to this effect, the hon. Minister 
will make it clear in his statement.

Shri Somanl (Dausa): Mr. Speaker, 
Sir, it is generally recognised that 
there is need under the present cir
cumstances to continue to regulate 
and control the issue of capital at a

time when our resources are m ill  
and there ia every need and desira
bility to canalise these resources into 
planned development. My friend from 
the Communist Party raised certain 
issues about the working of the Com
panies Act and certain profits which 
the various companies are making 
through certain loopholes in the work
ing of the Act I do not think this 
is the occasion, when we are dealing 
with certain specific clauses of the 
Capital Issues Control (Amendment) 
Bill, to deal with those things, which 
are of a general character about the 
functioning of the companies in the 
private sector.

As I said, there is need to regulate 
the functioning of the private sector 
so that its working and resources may 
be utilised in the desired channels. 
Still, there are factors which come in 
the way of development if these res
trictions go too far. Therefore, we 
have to strike a golden mean under 
which, while to the extent desirable 
the functioning of the private sector 
is regulated, at the same time, its 
development is not retarded.

Coming to the specific clause of the 
present Bill, I agree with the clari
fication which is being made, that is, 
to include “in the issue of securities” 
profits or reserves for the purpose of 
converting partly paid shares as fully 
paid or for increasing the par value 
of the shares. I don’t think any 
objection can be raised to this point. 
Therefore, I have no objection to that 
amendment.

iu t  I would like to draw the atten
tion of the Deputy Minister to the 
observations that have already been 
made by my preceding speaker, Mr. 
Bharucha, regarding amendments to 
section 3 of the principal Act. It is 
being sought to be amended so as to 
enable the Government to revoke the 
consent or recognition accorded under 
any of the provisions of that Act. It 
is necessary to remember that if after 
the necessary consent has been given 
to the party concerned when the party 
enters into certain commitments or
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[Shri Soraani] 
take* certain action in accordance 
with that consent, then, naturally, 
any action on the part of the Gov
ernment to revoke or even to modify 
the terms of the consent will create a 
very awkward situation. It is, there
fore, necessary that this clause should 
be amended in a manner which will 
not create any such situation.

One can visualize a situation where 
any company or party, which is hold
ing that consent has not taken any 
action under that consent in view of 
certain circumstances which have
arisen, and the Government under 
their powers amending or revoking 
that consent within a certain period 
because in that case the company has 
not taken any action or made any 
commitments. But the way in which 
this clause is being sought to be 
amended enables the Government to 
revoke or modify the consent even in 
cases where commitments have been 
entered into or where certain 
action has been taken by the com
pany or party concerned, which has 
received that consent.

I would, therefore, like to draw the 
attention of the Government the seri
ous repercussion which such power in 
the hands of the Government may 
have upon the smooth functioning of 
the companies by the difficulties which 
might be created.

I would also like to seek some 
clarification from the hon. Minister 
about mortgages. In clause 2(1) (e) 
the definition of “securities” has been 
amended to include creation of 
mortgage deeds, instruments of pawn, 
pledge or hypothecation and any other 
instruments, creating or evidencing a 
charge or lien on the assets of the 
company” .. So far as mortgages are 
concerned, the mortgagees would 
themselves take proper precautions 
and there are also provisions in the 
Companies Act for the registration of 
mortgages to protect the interests of 
the public and others as well. So, I 
don't think there is any necessity for

the, prior sanction o f the Qapital 
Issues Department for the creation of 
mortgages. Therefore, I would like to 
know from the hon. Minister the need 
for extending the scope of this defini
tion.

Shri Nathwani CSorath): This Bill
is intended to plug certain loopholes 
in the principal Act and it seeks to 
enlarge the scope of the definitions of 
the terms “ issue of capital”  and 
"securities” . It proposes to remove 
uncertainties or doubts created by 
those definitions.

I am afraid, as the definition of the 
term "issue of capital" stands at 
present, the purpose is likely to be 
defeated. The definition is sought to 
be enlarged by including “capitalisa
tion of profits or reserves for the 
purpose of converting partly paid-up 
shares into fully paid-up shares” . 1 
stop here to ask one Question. Sup
pose a share of the nominal value of 
Rs. 100 is issued and on that only
Rs. 25 is paid. Now, if the com
pany converts that partly paid-up 
share into a fully paid-up share, it 
wou'd amount to an issue of capital. 
But, if the company merely converts 
into paid-up to the extent only of 
R$ 99, then it would not amount to
an issue of capital. Therefore, my
first submission is that the inclusive 
part of the definition should be so 

.amended as to cover converting part
ly paid-up shares into further paid- 
up shares, whether fully or not. That 
is my first suggestion.

My second point is about the defini
tion of the term “securities” . In the 
Statement of Objects and Reasons it 
is stated that from the very begin
ning the object was to include “the 
execution of mortgages or hypotheca
tions” and the definition is so extend
ed or enlarged as to put the matter 
beyond doubt. But, I am afraid, that 
purpose is not likely to be achieved 
by the present definition. “Securi
ties" includes inter alia "mortgage 
deeds, instruments of sawn, pledge or
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hypothecation and any other instru
ments, creating or evidencing a charge 
or lien" Sir, •* you know, there axe 
various methods of creating a mort
gage. One of the well-recognized 
methods is by depositing the title 
deeds of an immovable property in 
certain cities.

Now, when an equitable mortgage 
is created by deposit of title deeds, 
there is no mortgage deed as such. 
But, subsequently, a memorandum is 
prepared, which is known as the 
memorandum at equitable mortgage 
I am afraid that such documents are 
not covered by the expression “any 
other instruments, creating or eviden
cing a charge or lien” . “Charge or 
lien** is definitely distinct from mort
gage. In the Transfer of Property 
Act we have got the definition of the 
term “charge” and that definition 
specifically excludes mortgage. There
fore, my suggestion is that if you 
want to include all instruments, 
whether creating or evidencing the 
mortgage, pawn, pledge or hypotheca
tion or lien, you can do it by stating 
that "instruments creating or evidenc
ing mortgage, pledge, pawn, hypothe
cation, charge or lien” . Unless you so 
change the definition, I am afraid, 
your object to cover all mortgages 
would not be achieved and the present 
practice of avoiding the principal Act 
by creating securities in the form of 
equitable mortgages will continue.

I associate myself with what the 
previous speakers have said as re
gards clause 3. Government seeks 
to take very wide powers, but the 
intention has been not to affect the 
transactions which might have been 
entered into pursuant to that consent 
or recognition. And I hope the Gov- 
ment will come forward and enact a 
suitable proviso to that effect, or at 
any rate give an undertaking not to 
disturb transactions which have taken 
place in pursuance of such consent or 
recognition. This is all that I have 
to say.

Shri Blmal Ghose: A lot of things 
have changed since 1947 when this 
Act was first introduced, and I see 
that even at that time you had 
opposed that Bill. But times have 
changed . . . .

Mr. Speaker: Did I oppose the
Capital Issues Bill?

Shri Blmal Ghose: Yes, in 1947. 
Mr. Liaquat Ali Khan introduced the 
Bill then.

Mr. Speaker: Not after 1947. There 
is change of circumstances.

Shri Blmal Ghose: Yes, and we
are now for planned investment, and 
this has become necessary. But 
there were one or two doubts about 
this Bill which I wanted to be clari
fied

I should first say that it is un
fortunate th^t although we had an 
amendment in 1956, these things 
were not thought of then. These are 
not new things, and it is unfortunate 
that we have amendments after 
amendments to Bills to provide for 
things which should have been known 
at the time when the amendments 
weTe last brought forward.

The first was a doubt to which Mr. 
Nathwani had referred, namely whe
ther this would provide for the con
tingency if reserves are capitalised 
not for fully converting shares but 
making them still partly paid up 
but increasing the value by taking 
money from reserves The doubt is 
whether it will cover that. That was 
one of the doubts that' I had in my 
mind.

The second was with reference to 
the second objective of this Bill, 
namely the bringing of mortgages 
and hypothecations within the 
ambit of the Bill I am not quite 
clear whether this will also affect 
mortgages and hypothecation for 
taking loans for working capital pur
poses or whether it is only for loans 
or public issues for raising capital,
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for what we call fixed capital pur
poses. Now, it would appear that 
this is only for public issue of capital, 
not for working capital purposes or 
loans for working capital. I should 
like the point to be cleared as to 
whether it would also affect the 
position of a company which wants to 
take a loan from a bank against 
mortgage or hypothecation. I am not 
a lawyer, that is my difficulty. And 
if it does, then it will very much 
adversely affect the working of ordi
nary trading companies. Because, if 
I want to take a loan for working 
capital of the concern and I have to 
go to the Capital Issue Department 
and obtain prior approval, it would 
make the working of trading com
panies extremely difficult. So I 
should like to know as to whether 
that is also included If it is not in
cluded, then I have nothing against 
the Bill—although I do not see how 
that can be done as a public issue ex
cept through a debenture, and deben-* 
ture is already provided for.

Then, what is the way in which a 
public issue of capital can be made 
for raising capital from the market 
by mortgage deeds or by hypotheca
tion I should like to know that 
As I said, if it also includes ordinary 
loans, then I am certainly opposed to 
It, because it would make the work
ing of companies extremely difficult 
If companies have to approach Gov
ernment every time a loan has to be 
taken against mortgage or hypothe
cation, it would make an extremely 
difficult situation. So I should like 
Government to explain that position 
to me.

Finally, there is one other general 
thing that I should like to say, and 
that is this. We have provided for 
regulating the issue of capital. We 
have all agreed to such regulation of 
capital issues. But what happens 
alter Government have given their 
consent for regulation of capital 
issue? Have they any machinery to 
see that the capital issue power 
which the Government have or the 
authority to raise capital which they

have given to pertain companies is 
being properly uaed? Because, the 
purpose of capital issue is not merely 
to regulate the direction of the in
vestment but also to see that the 
money which is raised is not frit
tered away. What is the machinery 
that tHe Government have to see that 
the money raised by different com
panies is not frittered away? Even 
today my friend Shri Feroze Gandhi 
raised the question of the company 
of Mundhra and Investments in 
various types of companies. That is 
capital being utilised in a very bad 
way, where we are not getting the 
full advantage of the resources we 
have. What machinery do Govern
ment have, once they have permitted 
capital issue, of seeing that the com
panies aTe being properly run or that 
the capital raised is being chaiuteliz- 
ed to certain directions and we are 
getting the best results? What is
the ’administrative machinery that
Government have for linking up
all the different things, so that right 
from the time of issue of capital
down to the formation of the
company and its administration 
thereafter Government can see that 
things are proceeding as they had 
planned?

I know that the Government have 
sufficient power in their hands either 
through companies administration or 
capital issue or through any other 
kind of measure. They have suffi
cient power. But even so, things are 
happening today in the market which 
certainly are not desirable. Not 
that Government do not know of 
these happenings^ But even if they 
do know and it these things happen, 
are we to understand that Govern
ment have not sufficient power in 
their hands to prevent such happen
ings'’ If not, we are willing to give 
those powers. But it is certainly de
sirable that Government should 
take a general view of the whole 
situation and see that capital that is 
raised is not frittered away, tn un
desirable directions.
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1 b »  IB ilit ir  of l^ u n ce  (Shri T. T. 
Krlstraamacbari)? The ' main podnt 
that seems to have provoked such an 
amount o f comment is the amend
ment to section 8, the additional 
sub-section (8). Here the power 
that is taken by Government is to 
revoke consent or recognition accord
ed under any of the provisions of 
this section. I think you pointed out 
what are the limitations to the exer
cise of this power. Under circum
stances where this power should not 
be exercised in a manner detrimental 
to the interests of the company, 
where the company has proceeded to 
take certain action as a result of the 
consent given. May I in all humility 
point out to you that the proviso 
is comprehensive? The proviso en
joins upon the Government giving 
the party a reasonable opportunity of. 
showing cause why such an order 
should not be made. 1  would like 
the House to note the proviso. If the 
conditions implied in the proviso are 
not fulfilled^ Government will be 
exposing themselves to a question of 
review by judicial authority, if their 
action is mala fide. In fact, certain 
things have to be taken for granted. 
If under a misapprehension certain 
action has been taken by a company, 
you can ask them to show cause; but 
if they say they have taken this 
action because they felt it would be 
the best, nothing could be done, 
except perhaps administering a warn
ing. Nothing could be done even 
under this section by the Govern
ment unless it is going to be extre
mely unreasonable, to the detriment 
of the party concerned in which 
case we have the court still to func
tion.

Then the question was raised by 
my friend Mr. Nathwani, and very 
legitimately too, in regard to the 
construction of two clauses in the 
definition clause. I agree that in 
regard to the issue of capital, there 
might be a loophole. I cannot see 
how it can be amended unless we 
make it an elaborate one. Normally, 
the cases which have come before the 
Government are cases where it has

been converted Into fully paid up 
capital. If it is partially paid up 
capital and recourse is had to this 
devise, may be, we may not be able 
to stop it. I am not quite sure that 
that can be met by any amendment 
to this particular section now. I »m 
afraid we have to see how it 
operates.
U  hrs.

So far as securities are concerned, 
two doubts have been raised. One 
is raised by Shri Nathwani that a 
particular type of mortgage, equitable 
mortgage would not come within the 
mischief of this particular definition 
in spite of the fact that there is a 
further amplification to mortgage 
deeds, instruments of pawn, pledge 
or hypothecation which says, any other 
instruments, creating or evidencing a 
charge of lien on the assets of the 
company. I am not a lawyer. The 
question 'of creating a lien will cer
tainly come in the case of an equi
table mortgage. From the mere fact 
that there has been a specific men
tion of a mortgage deed, whether 
that covers every case orr this type of 
mortgage should be left out is a 
matter which is, again, open to 
question. I do not think there is 
any need for further strengthening 
the particular definition.

My hon. friend Shri Bimal Ghose 
has always got a vision much beyond 
our own capacity on this side. He 
said, there was an amendment last 
year, why was not the Government 
forward looking or outward looking 
enough to find out what all will 
happen and why there is an amend
ment now? I plead guilty to the 
charge. The Government’s capacity 
to think ahead is somewhat limited.

The second fact that he mentioned 
—he mentioned, unfortunately, a
number of facts—arises out of mis
taking this particular enactment that 
we are seeking to amend to some
thing whioh he has in mind, taking 
his experiences in regard to some 
other enactment and dovetailing it.
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This is purely a matter of capital 
|uue. Capital issue is not a matter 
which ultimately governs the com
pany law. Capital issue is a matter 
connected with the monetary policy 
of the Government, whether they are 
going to permit capital issues, in 
which case, of what nature and how 
they propose to control the market. 
The administration of the conse
quences of capital issues falls within 
the purview of company law. I 
think my hon. friend is trying to 
take 'it away from its proper normal 
Betting, on to the company law side of 
it.

Undoubtediy, he is, perhaps, right 
in whatever he has said about the 
acts of commission and commission 
on the part of the Government in 
regard to the company law I am 
quite prepared to admit that he has 
made out a case The case will have 
to be examined and answered or 
admitted as the case may be. But, 
it is totally a different question. 
Undoubtedly, his knowledge ranges 
over a wide field. In this particu
lar instance, we have to have a 
narrow vision of the orbit in which 
Government propose to act, namely, 
control capital issues for a purpose— 
administration of company law is 
something totally different—namely, 
in order that capital issues might 
conform to the monetary policy that 
the Government has for the time 
being, whatever it may be. There
fore, I do not think my hon. friend 
Shri Bimal Ghose has made out any 
case either for amendment of this 
provision or for any explanation 
because' what he has been asking is 
something else and has no Televancy 
to this particular provision before 
the House Therefore, I hope the 
House will accept the explanation

Shri Blraal Ghose: One point: I
wanted to know whether this will 
also qpply to the working capital

Mr. Speaker: He wanted to know 
that.

Shri T. T. Krishna aaartvarl: The
position is, there is no estoppel here. 
The question of working capital does 
not come in. I may tell you, so far 
as this is concerned, there are certain 
capital issues or augmentation of 
capital contemplated by different 
methods. We have, perhaps, a case 
in mind, which it is not* possible tor 
me to divulge. I do ’not think the 
normal working of a company is 
going to be affected by this.

Shri Bimal Ghose: Does that also
come within the purview of this? 
Suppose I am a company and I want 
to borrow from a bank. ,

Shri T. T. Krishna machari: I do
not think Government is likely to 
interfere in matters of normal work
ing of companies by means of this. It 
is intended only where capital is 
being augmented by mortgage As I 
said, we have a case in mind and we 
find that we are completely power
less to prevent that company from 
raising a very large amount of 
money. I can give him this assur
ance that we will not—after all, it 
is a question of operation—allow this 
to operate against a company finding 
normal finance

Shri Bimal Ghose: Do I under
stand that the Act would embrace 
also all those cases but that is not 
the intention of the Government to 
so operate that? That is the point

Mr. Speaker: The question will be
this. The hon. Minister may consi
der So long as this Act stands, in 
every case, an application has to be 
sent to the Government for augmen
ting the capital or taking a loan for 
expenses In each case, the sanction 
of the Government has to be ob
tained. The hon. Minister says that 
sanction may not be withheld. Also 
he has at the back of his mind and 
he feels that an application need not 
be made. It is not so. Possibly 
rules may be made in the first 
instance,—the rules can be changed
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from time to time—under what cir
cumstance* regarding these mort
gages application should be made and 
permission of Government should be 
obtained.

Shrl T. T. Kriahnamacharl: May I
tell the House that in the original Act 
which this Act seeks to amend, secu
rities are not comprehensive, but 
nevertheless include what my hon. 
friend has in mind, that is section 2 
<b).

"  'Securities’ means any of the 
following instruments issued, or to 
be issued, by or for the benefit of a 
company, whether incorporated in 
the States or not, namely:

<i) shaTes, stocks and bonds;

<ii) debentures;

<iii) other instruments creating a 
charge or lien on the assets 
of the company; and

(iv) instruments acknowledging 
loan to or indebtedness of 
the c o m p a n y  and guaranteed 
by a third party or entered 
into jointly with a third 
party.”

More or less, item (iii) above would 
cover what my hon. friend has in 
mind. It has not been pointed out
to us that the Act has been operated
in such a manner as to prevent any
body creating a charge or lien for 
the purpose of running a company.

Shri Bhnal Ghose: I do not quite
understand what the hon. Minister 
said. Under the old Act, it was only 
section 4 which had reference to 
offering publicly for sale of any se
curities and the provision was made 
applicable. When you took a loan 
from the bank, it was not publicly 
offering for sale any securities.

Shrl T. T. Krishnamachari: Under
the Capital Issues Exemption Order, 
loans and advances given by banks 
are totally exempt.

Mr. Speaker: Even now it Is
•overed. Mortgages are impliedly

covered. They create a charge or 
lien, a stronger lien or a stronger 
charge.

Shri T. T. Krishnamachari: As I
have said now, under' the Rules, as 
the Chair rightly pointed out, we 
have the Capital Issues Exemption 
Order in which it is said that loans 
and advances given by banks are 
exempt.

Mr. Speaker: Already, it is there.
Shri T. T. Krishnamar.hari: It is

4 (a).
“The following shall be exempt 

from the provisions of sub-section
(1) of section 3, clause (a) of sub
section (2) of section 3 and sub
section (4) of section 5:—

“The issue and acceptance of 
securities other than debentures 
being an issue made by a person 
in the ordinary course of hia 
business and soley for the pur
pose of that business to another 
person carrying on the business 
of banking or to such other per
sons nominee in respect of ad
vances or overdrafts from time to 
time granted or to be granted by 
such other person.”
Mr. Speaker: Under what rule is it

issued?
Shri T. T. K>iihiMM»iiinH; Rules

framed under the Act
Mr. Speaker: I would like to know

under what section of the original 
Act that rule has been framed.

Shri T. T. Krishnamachari: There Is
rule-making power, section 13-

Mr. Speaker: Power of exemption is
given?

Shri T. T. Krishnaniacharl: Rule-
making power is given.

Mr. Speaker: Can it include power
to exempt?

Shri Naashtr Bharacsha: Ym . It
includes. Section 12 is so widely 
worded. It says:

"The Central Government may 
by notification in the official
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Gazette make rule* for carrying 
out the purposes of this Act.”
Shri T. T. Krtofinamacharl: Section 

says that the Government may provide 
for the granting of exemption or con
done a contravention. Specifically, it 
is stated there.

Mr. Speaker: Specifically? All
right.

Shri Blmal Ghose: Is it also cover
ed by the proviso to clause 2? What 
is the meaning exactly in this Bill of 
the proviso:

“Provided that the foregoing 
provisions shall not he taken as 
requiring any offer to be treated 
as made to the public if it can 
properly be regarded, in all the 
circumstances, as not being calcu
lated to result directly or indirect
ly in the securities becoming avail
able for the subscription or pur
chase by persons other than those 
receiving the offer. . . . ”

Not being a lawyer I do not under
stand the language so much. That is 
why I am trying to get the point 
clarified.

Mr. Speaker: Offering securities to 
the public. It is not to the general 
public, it is only for a mortgage to 
the bank. It may come under that 
also. I think so.

Shri Nanahir Bharucha: I think it
should be referred to a committee. 
There are bo many complications in it. 
One week’s time is not going to make 
any material difference. We can pass 
it after a week.

Shri Ghose: Government can
take it up tomorrow. I am orjly try
ing to point out the difficulties.

Shri T. T. Krtthwamachari: I am
equally in the same position as the 
hon. Member, very much in the hands 
of the draftsmen, but if the hon. 
Member will read the second part of 
that proviso carefully, I do not think 
it will cause much confusion.

Mr. Speaker: TCi&e is an exemption
provision, and then there is also 
notice beiag given under clause S 
before any revocation takes place, and 
then its app lying^  mortgages or not 
may come under the proviso. In the 
working of the Act nothing has hap
pened so far adversely.

Mr. Speaker: The question is:
“That the Bill further to* 

amend the Capital Issues (Control) 
Act, 1947, be taken into con
sideration.”

The motion was adopted.
Clauses 1—8

Mr. Speaker; There are no amend
ments to this Bill.

The question is:

“That clauses 1 to 8, the Enact
ing Formula and the Title stand 
part of the Bill.”

The motion was adopted.

Clauses 1 to 8 the Enacting Formula 
and the Title were added to the BiU.

Shri B. B. Bhagat: I move:

“That the Bill be passed” .
Mr. Speaker: Motion moved:

“That the Bill be passed.”

Shri Naushlr Bharucha: I May be
permitted to make some observations 
with regard to clause 3.

It may be that in practice the Gov
ernment will be very reasonable in re
voking the consent or recognition ac
corded, under the provisions of this 
particular section. The hon. Finance 
Minister has pointed out thaj there is 
a certain safeguard incorporated, 
namely that the company will he 
given an opportunity to show cause. 
I am afraid this safeguard Is not 
enough.
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1  should like the bon. Finance 
Minister to tell us categorically on the 
floor of the Bouse, what are those 
particular cases which he has in mind 
on the basis of which the Government 
would revoke a consent once given. 
If it is a matter of fraud or gross or 
material misrepresentation in obtain
ing the consent or abandonment of the 
purpose for which the capital issue 
*ras obtained or misuse of such issues, 
why can we not put that down here, 
or at least will the hon. Finance 
Minister give an assurance on the floor 
of the House that this clause is intend
ed only to be brought into use in case 
of fraud, gross or material misrepre
sentation or abandonment of the pur
pose for which the capital was obtain
ed or misuse of such issues? 1 think 
even a clarification on a point like this, 
while it is not law in the eyes of law, 
will certainly help administrative 
practice to be followed along parti
cular lines, and that will practically 
secure a safeguard which otherwise I 
do not see at all in this case.

I do appeal to the hon. Finance 
Minister at least to make the position 
clear, as to what are the cases in which 
this extraordinary power is sought to 
be weilded by Government.

Shri T. T. Krishna machari: It would 
also mean in a particular case where 
no effective steps are taken and no 
damage is done, then the consent 
might also be withdrawn. T would 
not say that it would be circumscrib
ed by the point mentioned by the hon. 
Member. The only thing that we can 
give an assurance about is that the 
powers will not be utilised to the 
detriment of the parties concerned 
where their actions have been com
pletely bona fide. . Even under the 
Industries (Development and Regula
tion) Act we have power to ask for 
people to whom licences have been 
given whether they have taken effec
tive steps. You might get a capital 
issue consent, and it might just lie 
dormant. We do not want that sort 
of tb&g to come up some time later. 
It might be for a large amount and 
not for a t^mll amount. And then

we would say: “You have not taken 
effective steps. Show cau#e why we
should, not revoke the consent"__be.
cause consent cannot be given indefi
nitely. There is no questiorf 
of limitation here operating other
wise we should put a provision 
nere and say that the consent that is 
given is only valid for a year or six 
months as the case may be unless It 
is extended. We have not taken any 
power of that nature. If the hon. 
Member says: “You better imagine all 
contingencies and put down”, then 
legislation, with all the latitude that 
this House generally allows, will be
come meaningless.

Mr. Speaker: Consent can be given
conditionally also?

Shri T. T. Krishna machari: Yes.

Mr, Speaker: All profias need not be 
ploughed back?

Shri T. T. Krishnamachari: Yes, that 
is mentioned in clause 3(b). Varying 
of the conditions is possible.

Shri Naushir Bharucha: You have
the right to vary that consent. First 
you say that 40 to 50 per cent, of the 
profits can be capitalised. Afterwards 
you say suddenly two per cent. You 
have got a right to do it.

Mr. Speaker: The only point for 
consideration is this. I am concern
ed only about subordinate legislation, 
how far that power is given. Even 
the Government must be interested in 
limiting the exercise of the power in 
case somebody should think of doing 
it arbitrarily, that is in so far as 
transactions have taken place in pur
suance of the consent I think reason
ably it may be expected that they 
ought not to be adversely affected 
whatever may happen for the future.

Shri T. T. Krlshnamacharl: I think
the proviso is itself a sufficient safe, 
guard. Once we ask them to show 
cause, we cannot merely reject It even 
when the explanation offered Is a
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genuine one? There it is a matter 
where immediately we shall attract 
^ie intervention of the courts.

Mr. Speaker: All that I can suggest 
is that the Government may consider 
this, of course, after gaining ex
perience in this regard as to whether 
any particular forms of rules or ins
tructions can also be framed under 
the rules here.

Shri T. T. Krisfapamachari: I shall
certainly bear in mind the direction of 
the Chair.

Mr. Speaker: The question is:
“That the Bill be passed."

The motion was adopted.

CENTRAL EXCISE AND SALT 
(AMENDMENT) BILL

The Deputy Minister of Finance 
(Shri B. R. Bhagat): I beg to ‘ move:

“That the Bill further to amend 
the Central Excises and Salt Act, 
1B44, be taken into consideration.”

This is a non-controversial Bill. It 
is proposed in the Bill to amend tHfe 
Central Excises and Salt Act, 1944 in 
the following manner:

(i) delete the proviso m clause 16 
of sub-section (2) of section 
37, and

(ii) amend Explanation No. 2 to 
Item 12 of the First Schedule.

13.18 hn».

[Mil Dsputy-Speaker in the Chair]

The proviso referred to was in fact 
borrowed from the Iron and Steel 
Duties Act, 1934 which was consolidat
ed along with other similar Acts into 
the Central Excises and Salt Act, 1944, 
and it specifically lays down the quan
tum of rebate to be granted on the

duty paid on steel ingots and articles 
ot iron manufactured from such ingots 
on export out of India. This quantum 
is related to the excise duty in force 
in 1944 when the Central Excises and 
Salt Act was passed, that is Rs. 4 per 
ton. In the Finance (No. 2) Act of 
1957 the excise duty on steel ingots 
has been raised to Rs. 40 per ton. It 
will, therefore, be necessary to revise 
correspondingly the quantum of 
rebate. This will necessitate an 
amendment of the clause in question.

In respect of other excisable goods, 
however, the quantum of rebate has 
been specified in the Act, but has 
been left to be regulated by'the rules. 
It is, therefore, proposed to bring the 
position m regard to steel ingots into 
line with that prevaling in respect 
of the other excisable commodities 
by deleting this particular proviso in 
the clause in question.

It is also proposed in the Bill to 
amend Explanation No. 2 in Item No.
12 of the First Schedule to the Centra! 
Excises and Salt Act, In Item No. 12 
the term “cotton fabrics” is defined to 
mean all varieties of fabrics manu
factured either wholly from cotton or 
partly from cotton and partly from 
wool, rayon or art silk.

The rate of excise duty depends 
upon the average count of yam. For 
the purpose of determining the 
average count of yarn, certain rules 
have been laid down in Explanation
II under the item. In respect of the 
fibres other than cotton, in commer
cial practice, the idea of ‘count’ i.e. 
a ratio between weight and length of 
yarn is expressed in different termi
nology. For example, in the case of 
rayon art silk, the expression used is 
a “denier” and in the case of wool, 
it is called “Yorkshire Skein” . On 
purely technical grounds some doubts 
have therefore been expressed as to 
bow far the use o f the expression 
'count' in the tariff can be actually 
related to yarns made out <tt other 
fibres. To put the matter beyond

•Moved with the recommendation of the President.
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doubt and to provide a uniform basis 
for determining the average count, it 
is proposed to insert a new rule in 
the explanation II to the effect that in 
the case of fabrics manufactured out 
Of cotton and other yarns, such other 
yarns shall be deemed, for the purpose 
of determining the average count of 
yam, to be cotton yam. With these 
words .1 move.

Mr. Deputy-Speaker: Motion moved:

'"That the Bill further to amend 
the Central Excises and Salt Act, 
1944 be taken into consideration".
I And that there are no speakers.

Shri B. S. Murthy: The Bill is non- 
controversial.

Mr. Deputy-Speaker: The Minister
did not say that. I find that there are 
no amendments. I shall now put the 
Motion to the vote of the House.

The question is:
“That the Bill further to amend 

the Central Excises and Salt Act, 
1944 be taken into consideration".

The motion was adopted.

Clauses 1—3

Mr. Deputy-Speaker: There are no 
amendments. I shall therefore put 
all the clauses together. The ques
tion is:

“That clauses 1 to 3, the Enact
ing Formula and the Title stand 
part of the Bill” .

The motion was adopted.
Clauses 1—3, the Enacting Formula, 

and the Title were added to the Bill.

Shrl B. B. Bhagat: Sir, I move:
"That the Bill be passed".

Mr. Deputy-Speaker: The question
is:

"That the Bill be passed".
The motion was adopted.

INTERIM REPORT OF THE LIFE 
INSURANCE CORPORATION

Shrl Sadh&n Gupta (Calcutta 
East): Mr. Deputy-Speaker, Sir, 
beg to move:

“That the interim report on the
activities of the Life Insurance
Corporation be taken into consi
deration”.
As I was reading the report, I was 

struck by the failure to pinpoint the 
real problems confronting the Cor
poration and the real features regard
ing the upsurge of its activities and 
the expansion of its bu=iness in 
quantity and in quality. Cases of 
inefficient functioning have not been 
few in number. The attitude of the 
Government has not been to see that 
the Corporation is doing as well as 
the private sector. Indeed, I am a 
little surprised that a little considera
tion of the report will show that 
judged partly by the standards of the 
private sector, the Corporation has 
not fared so badly and its business is 
by no means less than the private 
sector. Por instance in 1956, the 
placement was Rs. 240 crores and 
at the normal rate of comple
tion of business, that is to say, 
even allowing for 1  per cent, 
non-completion, the output of new 
business might have been about 
Rs. 238 crores, which is the highest 
new business figure in the private 
sector. This has happened in spite 
of the fact that the output on account 
of staff insurance, married women 
policy and Estate duty policy has de
creased and is bound to decrease 
further. In regard to the placement 
of Rs. 240 crores, we must take into 
account the adverse circumstances in 
order to arrive at an unbiased com
parison with the private sector. We 
may make allowance for the chaotic 
conditions that followed nationalisa
tion, the adverse reaction that was 
created by the announcement a^out 
the reduction of the amounts payable 
on policies in respect of the different 
companies and the chaotic disorganisa
tion in the wake of the setting up ot 
the Corporation. Above all, there was 
the colossal loss of business that took
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place in the first 8 or 9 months after 
the Corporation came into existence 
due to the disastrous strike of office 
employees. It is clear that the private 
sector under similar circumstances 
would not have done any better.

The s<ime picture is revealed re
garding the figures for 1057, upto 
June, even in 1957, for 4 months, 
there was chaotic disorganisation and 
offices had not been set up and yet 
111*69 crores have been placed and, 
making some allowance, 110  crores 
would have been completed had the 
offices functioned normally. The 
failure in this regard is due to lack of 
administrative efficiency.

So, the real worry is not that it 
does not fulfil the standards of private 
sector but the real problem today is 
that the traditions of the private sec
tor still continue to hold the Corpora
tion. The private sector achieved new 
business of 238 crores in 1955, 232
crores in 1954 and so on. That is not 
the way to judge the real merit of an 
Insurance Corporation. •

What we want is not merely busi
ness. What was the new business 
under the private sector? A business 
60 to 80 per cent of which lapsed in 
the course of three years. Do we 
want that kind of business? Do we 
want more crores of new business of 
which 60 to 80 per cent, would be non
existent by the time three years are 
out? Yet that is the principle which 
the Corporation seems to be follow
ing in computing its success. When 
we look at the report we only find the 
new business figures, how much new 
business has been brought in. As I shall 
show later on, there is great danger 
in this mode of computation and this 
attitude has led the Corporation into 
channels which are bound to prove 
disastrous from the point of view of 
growth of our insurance business.

I have shown that the Corporation 
in comparison with the private sector 
Is not doing badly. I want to em
phasise that even from the real

potentiality of insurance business, 
even from the point of view of the 
possibility of getting business in 
quantity as well as in quality, the 
Corporation is in a better position 
than any private insurer. The corpora
tion possesses a kind of capital 
which no insurer in the private sec
tor could boast of. It possesses a 
goodwill of thousands of employees,
27,000 office employees, 6,000' field 
employees and a good number of 
smaller officials who want this na
tional venture to succeed, who want 
this nationalised corporation to suc
ceed, and who would do all to see it 
successful, provided they had a fair 
deal from the Corporation. So it is 
this problem that we have to consider.

Is the Corporation evolving policies 
which would keep the employees con
tented, the different sections of the 
employees contented? Is the Cor
poration following a policy which will 
enthuse the employees to give of their 
best for the purpose of making the 
business of the Corporation grow? 
That js the real thing to be consider
ed; because it is only through the 
exertion of the employees that the
Corporation can hope to give the
country a really good quality of in
surance business and can hope to
extend social security to the vast 
masses of the people. It is no use 
aiming at the kind of standard set up 
by the private sector. It is not a 
desirable standard and the sooner we 
forget all about those standards, the 
better for us.

Has the Corporation evolved a 
policy which would keep the em
ployees contented? We know how the 
life of the Corporation began witb a 
disastrous strife with the office em
ployees. For six months, the strike 
went on with a huge fall in the effi
ciency and, ultimately, as soon as the 
right thing was done a settlement was 
arrived at which, under the circum
stances of the case, was reasonably 
satisfactory. A bipartite conference 
was the demand and the Corporation 
took six months to come to a bipartite 
conference and when it came to it, 
then, the settlement was arrived at.



Interim  R eport 4 DICKM BER 1957

Om  would have thought that this 
bappy experience would have given 
the Corporation a lesson and the Cor
poration would follow the same policy 
in the case of all other employees. As 
a matter of fact, the Finance Minis
ter promised in reply to one of my 
speeches that that is the way the Cor
poration sought to solve the problem 
o f  the field staff. But, when it came 
to the actual execution of the affair, 
it was quite a different thing. The 
field staff were no doubt asked to give 
their suggestions. They gave their 
suggestions and, after taking their 
suggestions, the Corporation imposed 
a unilateral decision about categorisa
tion of the field staff.

This decision has given rise to great 
resentment among the field staff and 
I only raise this point, not with a 
view to any recrimination but because 
I want the Corporation to avoid the 
kind of thing it did and follow a policy 
■which would be conducive to its ovm 
interests, which would satisfy the 
employees.

What did the Finance Minister’s 
promise mean? The Finance Minis
ter’s promise no doubt meant that the 
scheme of categorisation of the field 
staff would be evolved after discussion 
with the field staff. By just taking 
the suggestions from them, and then 
coming out with a unilateral decision 
is not the way of settling by negotia
tions You have to formulate your 
scheme, place it before the field staff 
for their consideration and then, after 
negotiation on that point, you may 
keep something, you may give up 
something, you may allow something; 
and in that way a kind of satisfactory 
solution emerges, just as it happened 
in the case of the office employees. 
This is the way to go about But, 
instead of doing that, they worked out 
a mathematical formula and ^aid that 
they categorise on the basis of so 
much quota. If he gives so much, if 
the Inspector brings in so much busi
ness, he will be categorised at such 
and such a level; if he brings less 
than that, he will be categorised at 
a lower level and so on; and, if he
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brings in less than a certain figure, 
his services will be terminated.

These mathematical formulae may 
be ingenious; but, the trouble w they 
have their anomalies. They have 
many difficulties; they leave out of 
consideration many things which 
deserve consideration. For example, 
I had been to a conference of the 
field staff operating in North Bihar. 
Their complaint was that when so 
much premium was stipulated to be 
collected, how could it be done when 
the whole areas was stricken with 
drought. There are many local diffi
culties which these mathematical 
formulae must ignore. On account 
of this, it creates a sense of uncer
tainty.

Secondly, not only does that ignore 
local difficulties but it ignores one 
basic fact that the standards pres
cribed, that is to say, six times of the 
salary as premium incomo has rarely 
been reached even during the private 
sector period when there were not 
so many adverse circumstances com
ing into play and, as a result, when 
it was perhaps much easier to operate. 
During the private sector time, the 
usual assumption was that a field staff 
did reasonably well if his salary came 
up to 50 to 60 per cent of the premium 
income he' brought in. And if he 
could manage within the salary— 
40% of the income—it was though to 
be a very good performance lr most 
companies. There were certain ex
ceptions in the case of certain compa
nies. In the case of those companies 
the Inspector appointed was handed 
over an organisation which already 
put in a certain amount of premium 
as in the case of Oriental, a>id his task 
was to expand that organisation, to 
bring in further busines? and collect 
further premium. For instance, when 
he was given a stipulation of Rs. five 
lakhs he would be given an organisa
tion which, for Instance, was already 
bringing in Rs. two and a half lakhs 
a year, and his function was really 
to expand the business upto Rs. five 
lakhs. Now, all this was Ignored at 
the altar of mathematical formula.
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Besides, it completely ignored the 

difficulties created by disargani*t.tian 
of the insurance business due to the 
setting up of the Corpor* lion. When 
a new organisation is set up there is 
the muddle in the office. Ia many 
cases offices were not set up even 
upt© March and April. Even where 
they were set up branch managers 
did not come to the assistance of ihe 
field staff. You know, Sir, during the 
private sector it was the custom of 
the Branch Manager to see 'vhy a 
particular member of the field staff 
or a particular Inspector v,!ts not 
doing as well as he ought to do and 
to give him guidance, to go round 
with him and so on. That is not being 
done.

35*9 Interim  Report

Then, the main problem was that 
many of the field staff were appointed 
from the supervisory cadre-s. The
supervisors had no organisation of 
their own. They had no direct ex
perience in the field. Suddenly they 
were asked to go in tho field to set 
up an organisation and to give busi
ness They found themselves in a soup 
especially in view of the difficult
conditions created by the setting up 
of the Corporation. I can multiply 
instances to show the adverse cir
cumstances in which a member of the 
field staff had to work.

The same thing happened about 
agents. The agents were given a 
stipulation of Rs. twenty thousand 
minimum in the mofussil and Rs. forty 
thousand minimum in the towns. 
With due respect that was Utopean 
figure looking at the conditions of our 
country. In our country insurance 
market is not a seller’s market. The 
tradition of our country is that when 
an insurance man approaches anyone, 
the tendency is to slam (he door on 
his face Under these circumstances 
it is idle to say that the agent should 
give a minimum of Rs. Twenty thou
sand in mofussil and «  minimum of 
JU. Forty thousand in towns.

I tried to work out the statistics 
from the figures supplied to us in the 
Report. There are 1,08,000 agents. 
Assuming that 54,000 of them work in 
the mofussils and 64,000 work in the 
bigger towns. It would require a 
business output of Rs. 324 crores in 
order to enable every agent to stick, 
to the minimum.

Then, Sir, the agent’s commission 
was reduced from 35% to 25%. At 
that rate an agent/ who contributes a 
lakh of rupees of business would not 
even earn Rs. 100 as his monthly 
emoluments. Sir, on that basis, in 
the context of the insurance market 
in our country it would be very diffi
cult to find agents enough to work 
under such conditions.

Again, an unimaginative step was 
taken. The hereditary commission for 
agent’s family was suddenly stopped 
throwing large number of agents' 
families into great distress. Happily 
that is being restored. This uncer
tainty destroys the confidence which 
is requisite for the proper functioning 
of the Corporation. But the worse 
part of it is that in the case of agents 
and particularly in the case of field 
staff the emphasis on new business is 
absolutely mis-placed.

The emphasis on new business was 
a thing introduced by the private 
sector. As I said, the Corporation 
has done well by the standards of the 
private sector, but that is not the 
standards we should aim at. Yet, 
that is the standard we find the Cor
poration is aiming at. They are try
ing to emphasize the outturn of new 
business. No doubt the stipulation of 
so much premium collection is bound 
to have very serious repercussions on 
the quality of business. It might out
wardly bring in a quantity of business 
but that business is bound to be of 
an inferior quality as happened during 
the period of the private sector. Now, 
we ask the field staff to bring as much 
new business as possible. I under
stand it is the practice now o f even 
putting the branches on competition
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as far «s new business is concerned. 
For getting new business the same 
malpractice* will continue—rebating 
and other malpractices—which will 
lapse the policy in three year's. Do 
we want business o f that kind which 
private sector brought in or we want 
good business. It may be lesser in 
volume but let it be good in quality. It 
is much better to have a good busi
ness of Rs. One hundred crores than 
have a business of Rs. Three hundred 
crores, 80% of which will lapse in 
three years time.

Now, Sir, that is the way the Cor
poration is proceeding. Alarming 
stories are told; alarming things are 
happening in this regard. I know of 
cases where uninsurabJe persons are 
being insured. First preniiurfi, are 
being paid in order to inflate the 
premium collections, in order to show 
up the outturn of new business. And 
in a short time these persons are 
dying and claims are maturing. In 
order to avoid the difficulties of 
medical examination, I am told, that 
in some cases with the connivance of 
the Branch Manager, with the collu
sion of certain favourite Inspector 
some other person was produced 
before the Medical examiner. He was 
examined and pronounced fit and on 
the results of his examination a bad 
case was insured and the claim, I 
believe, has matured by this time. 
This kind of thing is going to happen 
if you put undue emphasis on new 
business and if you do not evolve 
some other standard of judging the 
quality of the field staff.

We have to change our attitude 
towards the evaluation of the quality 
of field staff. What we want is not a 
huge volume of new business; we 
want new business no doubt, but we 
want new business of the kind that 
will endure. It may be lesser in 
volume than thit which we now get 
but let it be good in quality. What 
is the way of getting good quality of 
new business? The first essential is 
to provide the field staff with security 
of service. Let me tell you that 
Without security o f service, the busi
ness that the field staff will procure 
will not be of the satisfactory chorac-
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ter With our present attitude “you 
have to secure so many crores of 
business or out you go” he will try 
to secure which will ultimately result 
in loss to the Corporation. 
This is not the way to deal with it,, 
and indeed, scientifically and actua- 
rially it is possible to provide him 
security of service without insisting 
on new business.

Now, the field staff organisation of 
the National Federation of Insurance 
Workers have submitted a charter 
of demands in which they have shown 
how through conservation of policies, 
the services rendered by the field 
staff in conserving the policy-holders 
may form the basis of guaranteeing to- 
them an amount of security. If a 
small percentage, 2 or 2J per cent, 
of the renewal premium income is 
allocated to the field staff, it will’ 
provide them with a baste salary 
and a secure basis of employment 
and then incentives may be provided 
for the securing of the correct type 
of new business.

What is important to realise is that 
the old method of the private sector, 
of keeping the service of the field 
staff insecure, is not going to work. 
At that time it worsted, because it 
was due to the mad competition 
between private companies. The in
security in a particular company did 
not matter, because the field staff 
could get service in some other com
pany. Today, if you insist on the 
same pattern of organisation and the 
same pattern of functioning, then the 
field staff wjII be uncertain about its 
future and its efficiency cannot in 
any case be expected to be what it 
should be if you put him on an in
secure basis. There is no ground for 
judging his efficiency by the quantity 
of outturn of new business. In in
dustrial factories, labourers are often 
employed to produce certain goods, 
but they are paid not wages accord
ing to piece-rates but wages on< 
monthly basis, and yet, the employee- 
knows how to judge the efficiency, 
on the whole, not by meticulous cal
culation, ‘whether he has produced*
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rthree units or two and a half units but 
by talcing into account his whole 
■work in the factory. It is in that 
way that efficiency is judged in the 
.case of the monthly rated workers.

The same thing must be introduced 
in the case of the field staff- Of 
•course, if a member of the field staff 
does not show any efficiency, does 
not show any exertion or does not 
exert himself in procuring business, 
you can easily fathom his inefficiency 
and in that way you can administer 
suitable warnings or other correctives. 
But it is not necessary that you 
should put him to a strict mathema
tical quantity every year. It may 
be that in one year the quantity may 
be less and in another year it may 
be more. That is the way of insu
rance. So many factors influence 
the outturn of insurance business in 
■particular localities and particular 
areas or even in the case of particu
lar persons. Therefore, you must 
judge his efficiency over a long period 
and for this purpose you must not 
make new business outturn alone a 
rbasis of security.

In the case of agents, it is the same 
thing, You cannot insist on a utopian 
figure of 40,000. Whatever figure 
you may prescribe, you must calcu
late it on a long-term basis and not 
on a month-to-month or a year-to- 
year review. It may be in one year 
-the agent has failed and in another 
year he may be successful. Above 
all, the figure must be fixed with 
reference to the potentialities of the 
-market and not with reference to a 
utopian idea. The commission may 
•be such as to enthuse the agents to 
-work. Today, as I said, even with a 
■business worth a lakh of rupees, an 
agent cannot earn a hundred rupees. 
If you increase his commission to 35 
per cent, Jhan he can earn about 
Rs. 1,575. If you increase it to 40 
per cent, he can earn about Rs. 1,800. 
That is the real incentive for him to 
go ahead. It may be that if the 
-market gets better, if it is easier to 
get more volume of business with

equal exertion, you can reduce the 
commission, and you will not do any 
harm if you reduce the commission 
then. But the insurance market 
being what it is today, you cannot 
think of reducing the agent’s com
mission and yet keep the agents en
thusiastic.

Already many good agents in the 
life insurane line have been driven 
away to the general insurance line 
by this unreal quota. So far the 
average is 3,000. You cannot push 
it up by only 40,000 or 20,000, because 
the circumstances are so adverse. 
You cannot yourself complete the 
policies. There are cases where claims 
have not been paid for a long time. 
There are yet other cases—at least 
one case I know—where the Corpora
tion has beeir a bit too quick. For 
example, there has been a case when 
a condolence letter was sent to a 
wife with a claim form and, unfor
tunately for the Corporation, and to 
the great mirth of the family, the 
letter was opened by the husband!

I do not say these are going to 
iast. These are bound to happen 
parhaps when an organisation is 
coming into being and when uniform 
standards and uniform procedures of 
work are being introduced. There are 
many people who are taken in and 
who have no experience in the line. 
But what is necessary to realise is 
that these things at least temporarily 
spoil the reputation and make it all 
the more difficult for the field staff 
or the agents to procure business. 
Allowance must be made for this 
and utopian figures cannot be insis
ted upon.

It must be definitely provided that 
the field staff Will have security of 
service on a minimum salary that 
should be fixed, and for new business, 
they will have to be given an incentive 
bonus. How this has to be worked 
out, I shall not advise the Finance 
Minister, I have given figures. He 
might give counter-figures. That 
will not improve matters. We are



not interested in destroying each 
other's arguments by proving that 
I am right or he is right. What we 
are interested in is to have a satis
factory solution of it. If he cannot 
destroy my case, it is a case for 
granting the field staff’s demand. If 
ht- thinks he can destroy my case, 
it is a more convincing argument for 
opening negotiations and coming to 
some settlement.

What must be realised is that it
must be done by negotiation—a set
tlement of the outstanding issues by 
negotiation, by sitting across the 
table and discussing the formula pro
posed by the Government and pro
posed by the other side.

Similiar is the case with regard to 
the agents, and the same is the case 
regarding the employees. Although 
the major question of the employees 
has been setUed, there are still cer
tain points on which doubts have 
arisen end on which even some pin
pricks have been given. For exam
ple, there is the question of staff re
gulation where galling restrictions 
have been put on the participation 
of employees in politics. I do not 
see what insurance employees have 
♦o do with in participating or not par
ticipating in politics. They have al
ways participated in politics during 
the private sector regime. I do not 
see the reason why a difference is to 
be made when they haVe been in the 
public sector now. It may be under
stood that a policeman should not 
participate in politics or a magistrate 
or even a judge may not be allowed 
to participate in politics perhaps. But 
why an insurance clerk cannot parti
cipate in politics, I cannot see the 
reason for the life of me.

Today, the public sector is going 
to increase. The public sector is 
going to expand and lakhs if not per
haps crores of employees are going 
to be employed by the public sector. 
If they are shut out torn  politics, al
together, it would be a travesty of 
democracy. I may tell you that the 
employee* look at this with the ut-
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most resentment and so these res
trictions should go.

14 hrs.

Then, there is one case involving'
2,000 employees of the Hindustan- 
Insurance Company who, by an agree-- 
ment was promised by the company 
the payment of certain adjustments, 
which were more or less due to them 
because they were not given the* 
benefit of the agreement arrived at 
with the employees in 1947. The- 
adjustments were due to them and 
the Corporation had decided to pay 
them and payments were made to a 
large number of them. Now the 
Corporation comes with the decision 
that they are not going to be paid. 
If they are now going to decide that 
those who have been paid will have 
to refund, that would be a great 
hardship on them. Now the decision 
seems to be that the Corporation will 
not pay the adjustment.

It is very unfortunate because it 
was earned and the employees were- 
not g ven that adjustment in 1947. 
That is how it fell due and the Com* 
pany recognised it before there was 
any question of nationalisation. The 
agreement is binding on the Corpora
tion under the law and it is not a 
good policy to rescind from the 
agreement, which would cost only a- 
few lakhs of rupees, which the Cor
poration can very well afford. These 
pin-pricks must be avoided. I am 
bringing this instance to show What 
the Corporation must avoid.

Then there -is the case of officers. A  
Senior Services Committee has been 
set up, which is known as the Loll 
Committee. It has made its report 
and there is undue delay in the pub
lication of the report. It is said that- 
the report has categorised certain 
officials and it is being re-examine<L 
by those very persons who have di»- 
sented from the majority recommenda
tions. The Corporation member*-
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placed on the Committee have dis
sented and it is they who are re
examining the report.

Now there has been considerable 
.grievances among the officials about 
■the placement of officials. When a 
new organisation is set up and offi
cials are drafted from different com
panies with different experiences, 
there is bound to be much heart
burning. Everyone thought that they 
would get justice from the Lall 
Committee. It was practically taken 
for granted that whatever the 
recommendations of the Lall Com
mittee were, they would be accepted 
>y all. If thes“  recommendations 
are not accepted, then it would again 
keep alive a great source of heart
burning and must tell on the effi
ciency of the Corporation.

Under these circumstances, I would 
■request the Government not to delay 
the publication of the report and to 
implement the report as it is. And 
if there is any ground not to imple
ment anything, let them come up 
openly and give a public explanation 
why certain recommendations of the 
report are not being implemented.

As a matter of fact, rumours circu
late that it is only in the interest of 
three officials, who have been placed, 
much less than the present status in 
the report, that the report is sought 
to be side-tracked. Now, whatever 
the truth, these rumours should not 
continue and they must be set at rest 
once and for all, in the interest of 
efficient functioning of the Corpora
tion. If the Corporation is able to 
-do it, if it is able to satisfy its 27,000 
office employees, 6,000 field employees 
—and 1  do not know how many offi
cials—there is no reason why the 
Corporation should not be able to 
present the country with a sound 
insurance business.

The Corporation has great poten- 
-tialitlea. If It likes, it can manage 
'to put in business without the evil 
aspects of the private sector. It can 

the society a wide basis of

security. It can extend insurance 
business to those classes to which th* 
private sector never dreamed at ex
tending insurance business. It can 
extend insurance business to the in
dustrial workers, to the low-income 
groups in towns and villages which 
the private sector had never cared for. 
In this way the Corporation can real
ly do a valuable service and It has the 
means to do it because it has the good
will of thousands of employees, who 
were ardent advocates of nationalisa
tion.

Therefore, I would request the 
Finance Minister to act in such a way 
that Corporation would evolve 
proper standards to keep the employ
ees satisfied. The proper way is 
to look at them, not as servants 
and the Corporation as the master, Cut 
to look at them as partners in the 
common venture and to consult them 
freely and frankly in matters in which 
they are concerned, whether it is the 
field staff, whether it is the office
employees and whether it is the
agent It is only in this way that 
you can have a contented body of 
employees.

If the Corporation can do it, all 
the little hindrances in the way of its 
efficient functioning, all the difficul
ties about inefficient functioning, 
about the late delivery of claims,
about sending lapse notices to those 
who have already paid premiums, all 
that will evaporate. For that you 
have to create enthusiasm among tne 
employees. If you cannot, then the 
Corporation will face disaster and 
if the Corporation sticks to the 
standards of the private sector, it 
will make no greater contribution tp 
the interests of the country than the 
private sector had made.

I do not say anything about the 
investment policy.........

Mr. Depnty-Speaker: Long ago
the hon. Member began “finally’*- 
Now he should conclude.

Shri Sadhan Gupta: I do not m f
anything about the investment poliry 
because a statement is going to be
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laid on the Table. But the policy is 
very unsatisfactory and we have to 
cay something when the occasion 
•comes, when Investment is discussed 
in this House. With these words I 
move the motion.

Mr. Depaty-Speaker: Motion mo
ved:

“That the interim Report on 
the ^activities -of the Life Insu
rance Corporation be taken into 
consideration” .
There is one amendment by Shri 

T , K. Chaudhury. It can now be 
moved.

Shri T. K. Chaudhury (Berham- 
pore): While moving the motion Z 
may point out that due to inadver
tence, certain errors have crept In. 
I have corrected those mistakes.

Mr. Deputy-Speaker: The hon.
Member may move it in the amend 
form.

Shri T. K. Chaudhury: I beg to
move:

That for the original motion, the 
following be substituted, namely: —

“This House having considered 
the interim Report of Life Insu
rance Corporation, records its 
strong disapproval of,—

(a) the manner in which the 
Investment Committee of the 
Corporation has conducted its 
investment policy in regard to 
private equity capital and de
bentures, preference shares of 
certain companies in private 
sector and other securities of 
such Companies;

<b> the policy of the Corporation 
in regard to its employees, and 
particularly in regard to emolu
ments and service conditions of 
Held workers who procure 
business for the Corporation;

(c) the unsatisfactory condition 
of various services rendered to 
policy holders; and

(d) its policy regarding organisa
tion of ^ranches.” -

The Corporation has come into exis
tence one year and three or four 
months ago. Of course, the statutory 
annual report is yet to come. But we 
have been furnished with an interim 
report which gives us an opportunity 
to discuss some of the affairs of the 
Corporation.

The House acclaimed, and, if I may 
say so, the whole country acclaimed 
the nationalisation of life insurance 
business. It was thought that this 
would be a step in the direction of
expanding the ambit of nationalisa
tion to other spheres also, to other 
financial institutions also. It also 
evoked the hope that this Life Insur
ance Corporation would set up a 
standard of functioning and 
administration which would be an 
example to be followed with regard 
to all such institutions. But un
fortunately those hopes have to a 
large extent been belied.

I want to discuss the affairs of the 
Corporation, firstly in regard to its 
employment policy; secondly with 
regard to the complaints of the 
policy-holders regarding the adminis
tration of policies and the various
services wtiich they used to get from 
private insurers and which they now 
find they are not getting from the 
Corporation; thirdly, its policy
regarding organisation; and lastly, its
policy with regard to investments.

With regard to employment policy 
and reorganisation of the higher 
services, particularly of the officers, it 
seems strange that not only in this 
interim’ report but even after that, up- 
till now I think, the Corporation has 
not been able to lay down any clear 
rule or policy with regard to the 
grading and seniority of its officers. 
One Member of the Lall Committee 
is a Member of this House and he hi 
present here. We hope he will throw 
some light on the conclusions whlcb 
were arrived at by that Committee. 
But that report was submitted in
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June, and it is very strange that 
nothing much has been done uptill 
now to implement the recommenda
tions of the Committee. We under
stand that an Implementation Com
mittee has been appointed but the 
whole matter is being held up and no 
satisfactory explanation has been 
forthcoming as to what the Corpora
tion is going to do about those 
recommendations.

In this connection I may refer to a 
case which was instituted m the Patna 
High Court recently, where this 
principle with regard to the ranking 
of officers was commented upon by 
the honorable Court, This is a fairly 
important case. There was a petition 
filed by one of the insurance
employees there who was employed 
as Divisional Superintendent but
whose rank was reduced to that of 
Inspector; after nationalisation he 
was asked to join the service and take 
up work as an Inspector. I may quote 
the findings of the honourable High 
Court in this case. Sir, where the 
learned Judges have clearly stated:

"In any event, the respondents (that 
means the Corporation) have no 
statutory power to reduce the rank of 
the petitioner from Class I post
(which he was holding) which he is 
entitled to hold under the express 
language of section 11{1) of Act XXXI 
of 1952 and so long as there is no 
order by the Central Government
under section 1 1 (2) reducing his 
rank.”

Sir, if the Government asks the 
Corporation to study carefully the 
judgment in this case, they would 
realise what sort of victimisation has 
been perpetrated by the vested 
interests who somehow or other have 
entrenched themselves in the big 
joint-stock Corporation—I mean the 
top-ranking officers of the big joint- 
itock companies who have managed 
to worm their way into the Corpora
tion, although the Corporation ia now
*  nationalised institution.

Corporation

Although this is but just one parti
cular case, if an enquiry is made it 
will be found that in every zone, to 
every division such complaints are 
hampering the work of proper admin
istration and organisation of the 
Corporation. It will not be far from 
wrong to say that the top officers who 
arc managing the Corporation have 
no spirit of nationalisation in their 
heart of hearts. They are incapable 
of understanding the present needs of 
the country. They cannot enthuse the 
spirit of .nationalisation either In th* 
masses or in their employees, and we 
feel that the Government should take 
serious note of all these complaints 
and try to put things in proper order.

I do not want to add much to what 
has been said by our esteemed friend. 
Shri Sadhan Gupta, about the policy 
which is being followed with regard 
to the field workers. That policy, to 
say the least, is highly unsatisfactory 
from the pomt of view of procure
ment of business and from the point 
of view of just remuneration that 
should be paid to those on whose 
labour the Corporation stands and 
other terms and conditions of their 
service. As a matter of fact, unless 
the field workers work properly, there 
can be no business for the Corpora
tion. Perhaps, the top-ranking offi
cials of the Corporation have an idea 
that now that life insurance business 
is a sort of a monopoly in their hands, 
people would come and purchase 
policies of their own accord, because 
in modem society civilised man has 
found that insurance is a necessity 
and therefore, he would of his own 
accord purchase policies. But, if we 
take into account the practical condi
tions that obtain and the realities of 
the situation,. . . . . .

Shrl Daszppa (Bangalore): Who
has said that, pleaseT

Mr. Deputy-Speaker: Shri T. K.
Chaudhuri is saying that.

Shrl Sadtuun Gupta: It is implied la
the policy pursued.
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ghri T . K . C hm uO fcsrt: The policy 
that *»■»« been purrued makes it clear 
that that is the idea with which the 
Corporation is being worked.
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back. But, it points to something 
wrong in the total administrative set 
up of the Corporation which must be 
set right immediately.

Hien, I come to the unsatisfactory 
condition of the services rendered to 
the policy-holders. You go to any 
town in India or any district where 
there is some insured persons, whose 
life has been insured or who have 
purchased a life policy; you will find 
complaints about the smallest things. 
I have known numerous cases where 
people have sent their premia, but no 
receipts have come uptill now. No
body knows where to complain, how 
to complain. All these small matters 
cannot possibly be brought either to 
the notice of the Government or the 
higher officers of the Corporation.

Mr. Depnty-Speaker: Did the hon. 
Member pursue any of these cases and 
find out whether money had not been 
received or only receipts had not been 
issued?

Shri T. K. Chandhnri: Money has 
been received. No formal or pukka 
stamped receipt has been given. You 
will find numerous cases like this. At 
least 20 cases are within my know
ledge.

In regard to claims, similar com
plaints are there. One case has been 
brought to my notice from Poona 
vhere a claimant, whose clain? is to 
the tune of Rs. 82,000 submitted his 
claim in October last, and uptill now, 
he has not heard anything about it. 
Of course, this is a legal claim. Per
haps, the case will go to court. Ordi
narily, the private insurers, of their 
own accord, would, at least, when a 
claim matured, inform the claimant 
that his claim has matured and that 
he is entitled to such and such pay
ments. That sort at thing is, somehow 
or other, found to be not being done 
since nationalisation. Of course, for 
these reasons, I do not want to say 
that nationalisation as a policy or as a 
principle is bad or that private 
Insurers should again be brought

Lastly, I come to investment policy. 
Here, of course, we get certain bare 
facts. A most serious doubt that has 
arisen in the mind of the public in 
the course of the last few months is 
that the investment policy of the Cor
poration is being conducted in order to 
benefit certain private capitalist 
groups. The other day, during the 
interpellation hour, thi question of 
investment of sums to the tune of 
Rs. 1,26,00,000 in companies controlled 
by a particular group of capitalists 
came up for questions and answer. The 
Government admitted that about the 
end of June 1957, in the Mundra 
group Rs. 1,26,86,000 were invested. I 
find here from the report that in 
debentures of companies, preference 
shares of companies, ordinary shares 
of companies, Rs. 8,62,00,000 have 
been invested of which nearly, you 
might say, one-sixth or one-seventh 
has gone to a particular group of 
companies owned by a particular 
group of private capitalists.

From the time this investment 
was made, various questions have been 
asked in the press and leading finan
cial journals in the country have 
commented on the mode in which 
this investment was made and the 
propriety of this investment. The 
hon. Finance Minister told us the 
other day that the only principle 
that guides the Corporation or the 
policy of the Corporation with re
gard to investments is profitability. 
They put money wherever they can 
earn a regular income. I do not 
want to say that the shares control
led by this particular group of mana
ging agents which were purchased 
were all bad shares and no money 
ought to have been put in them from 
that point of view. But, unfortu
nately, the timing of this investment 
has been such and the circumstances 
have been such that have justifiably 
given rise to many questions and
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doubts which have not been answe
red by the Government uptill now.
I am referring to this question be
cause this investment was made
within the period under review, 
that is, up to June, 1957.

Mr. Deputy-Speaker: The hon.
Member should conclude now.

Shrl Bimal Ghose (Barrackpore): 
There is no business today.

Mr. Deputy-Speaker: Even then
we have to regulate. I have got a 
list of eight hon. Members.

Shrl T. K Chaudhuri: What hap
pened was that the values of certain 
shares held by this group, even of 
companies like Jessop & Co., Rich
ardson Si Cruddas, were rapidly fal
ling, and it is reported, or was 
rather freely rumoured, that the 
fall became precipitate when there 
was a whisper in the market that a 
big cheque issued by the managing 
agents had been dishonoured. Of 
course, I do not know whether it 
was actually dishonoured, but that 
was the rumour which was rife in 
the market, and the market began to 
recover only when it was known 
that payment had been arranged. 
Just at 'this juncture the Life Insu
rance Corporation stepped into the 
field, and saved the Mundras by ac
quiring shares of some of their com
panies through private negotiation.

The Finance Minister told us the 
other day that there was nothing 
under-hand, Tjerything was plain, and 

' it was just that some good shares 
were in the market and the Corpora
tion could not but regard the invest
ment in these shares to be incrative, 
and so they purchased them. But It 
has been said, and openly charged, 
that along with the shares, blue 
chips of the Mundra group like tt'e 
shares of Jessop & Co., and Richard
son & Cruddas, the shares of some 
other companies controlled by the 
group were purchased whoae balance 
sheets have not been published up

till now. Although these Stings have 
appeared in the papers, and sharp com
ments have also appeared in the press 
uptill now, neither from the Corpora
tion nor from the Government has 
any answer been forthcoming.

The Finance Minister in another 
place some months ago enunciated 
the principle with regard to the 
investment policy of the Life Insu
rance Corporation or of the provident 
funds of different companies which 
are now administered by the Gov
ernment. He said that through these 
investments Government would be 
controlling or having a hand in the 
management of the private sector 
also. The savings come from the 
public, but they would be controlled 
by the Government, and would to
gether form one big investment fund, 
and virtue of or on the strength 
of this investment fund Government 
would be able to have a voice in 
the affairs of private companies as 
well. That was a very salutary 
principle.

I felt very much encouraged dur
ing the last session of the Parliament 
when Government took up the 
Life Insurance Corporation (Second 
Amendment) Bill which wanted to 
reorganise the investment sido of the 
Corporation. We definitely felt then 
that 'something healthy, something 
salutary was going to be done by the 
Government Of course, wo do not 
know what are the intention of the 
Government with regard to that Bill, 
and why that Bill was not moved 
during last session. We do now know 
as yet whether that Bill is going to be 
moved in this session at least. We 
were also encouraged because al
ready there were many complaints 
with regard to the activities of the 
Investment Committee of the Corpo
ration, and everybody felt that the 
investment side of the Corporation 
need a thorough reorganisation. We 
do not know what the intentions of 
the Government' are in this regard.



ggo7 Motion re. 4 DCCXMBER 1957

With regard to this particular 
effair, this investment in the com
panies of the Mundra gr«ip  there Is 
a further fact which should have 
been taken cognizance of by the 
authorities of the Corporation. Gov
ernment cannot escape by saying that 
the Corporation is an autonomous 
body and that the Investment Com
mittee is just under that Corpora
tion, because Government appoints 
its own officers in the Executive 
Committee of the Corporation, and 
they ought to have known—this fact 
and this must not have escaped 
their notice. They had known it, and 
*iven knowing it, this fact which I 
am going to state, they had put pub
lic money, held in trust, into the com
panies controlled by this group.

It was reported in The Statesman 
of Calcutta dated the 29th May that 
two companies of this group were 
prosecuted on the "Complaint of the 
Enforcement Unit of the Department 
of Economic Affairs at Calcutta 
under the Ministry of Finance. Three 
counts of charges under the Foreign 
Exchange Regulation Act were fram
ed by the Chief Presidency Magis
trate against the two companies. One 
is a tea company and the other is 
F. &. C. Osier (India) Ltd. Both 
these are controlled by this group. 
This was just one month, not even 
one month, before the investment was 
made. Do the Government want us 
seriously to believe, or do the Life 
Insurance Corporation want us ser
iously to believe that they did 
not know of this case which had 
been instituted with regard to two 
o f the companies controlled by this 
group? The country, the large body 
of policy-holders and this House have 
the right to know why at this parti
cular juncture the Corporation step
ped in and put such large funds into 
the companies controlled by this 
Sroup.

I would ask the Finance Minister 
io\ftnd out from the Corporation who

initially decided to invest such large 
funds in these companies. Hi Is is a 
very serious question, and I ask this 
question with all the seriousness tbtt 
I can command: was the Investment 
Committee consulted before ft deci
sion was taken, or was the Committee 
informed after a decision was taken 
and implemented? The proceedings 
of the Investment Committee should 
be immediately examined by the 
Government in this regard.

As I have already said, I am im
pelled to ask these questions because 
Government have themselves institu
ted proceedings against certain im
portant companies controlled by this 
group. We do not know the scrips of 
which companies controlled by this 
group the Government has purchased, 
but it has been freely stated in the 
market that some of the companies 
have not even publised their balance 
sheets. I also want to know whether 
the Life Insurance Corporation has 
received the share certificates for all 
the shares that have been purchased 
from the banks.

That is also a fact upon which 
some light should be thrown. In re
gard to the investments of the Cor
poration, the Finance Minister denied 
that the Corporation does not engage 
in open market operations. This is 
v.hat one responsible financial jour
nal of Calcutta, the Indian Finance, 
has remarked on this point:

"The essence of open market 
strategy is that its bonafides 
must never become a topic of 
controversy, or a subject matter 
of suspicion. The Reserve Bank 
of India has conducted open mar
ket operations on gilt edged for 
over twenty years. Crores and 
crores of stock have been bought 
and sold. And be it said to the 
Reserve Bank’s credit that never 
once has its bonafldet in this re ■ 
gard been questioned” .......
But, with regard to the Life Insu

rance Corporation, the bonafides have 
been questioned, These allegations

Interim Report of 360ft
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may be unfounded but I want Gov
ernment to take serious notice of 
these doubts and allegations tnat 
have been mac|£ openly. One of the 
members of the Council of Miniate cs 
was lately connected intimately with 
the Mundra group of companies. I 
have great respect for the Hon’ble 
Minister for the sake of the fair name 
of the Government, it should come 
forward with a full statement with 
regard to this affair and if there 
had been any secret deal, the Gov
ernment should immediately institute 
an enquiry. With these words Sir, 
I close.

Mr. Depaty-Speaker: Substitute
motion moved:

That for the original motion, the 
following be substituted, namely: —

"This House having considered 
the Interim Report of Life Insu
rance Corporation records its 
strong disapproval of,—

(a) the manner in which the 
Investment Committee of the 
Corporation has conducted 
its investment policy in re
gard to private equity capital, 
and, debentures, preference 
shares of certain companies 
in private sector and other 
Securities of such Companies;

(b) the policy of the Corpora
tion in regard to its emplo
yees, and particularly in re
gard to emoluments and ser
vice conditions of field wor
kers who procure business 
for the Corporation;

(c) the unsatisfactory condition 
of various services rendered 
to policy holders; and

(d) its policy regarding organi
sation of branches.”

Mttri Dasappa: Mr. Deputy-Speaker,
I think the motion before the 

Ktliu»c namely, to consider the interim 
mpbrt of the Life Insurance Corpora

tion of India has come very timely. 
Whether I agree with the Mover in 
all respects or not, I think that this 
debate is bound to serve a very good 
purpose; and it is from that point of 
view that I welcome the Motion be
fore the House.

When the Insurance Corporation 
Bill was under consideration here, I 
used to take some Interest in the dis
cussions and I saw some amendments 
also. Then, the issue was narrowed 
down to one simple thing, namely, 
that the people who are the principal 
agents—firms and partnerships— 
should be enabled to function as 
ordinary agents. The Act itself had 
given them a period of 7 years' exis
tence What I want to say is that 
the experience and knowledge of 
these agents should not be lost to 
the industry.' The disability under 
which the people of the Life Insu
rance Corporation are working should 
also be removed, and the counter
parts of these principal agents who 
are known as Chief Agents in so far 
as Life Insurance industry is con
cerned, should be enabled on identi
cal terms, namely, to function as 
ordinary agents with the special 
privileges which were attached dur
ing the earlier period, before the 
Corporation was constituted.

I am glad to hear that a suggestion 
was made on the floor of the House 
but that there was not time enough 
for the Government to examine this 
suggestion and that it needed a much 
more careful examination. I take 
it that in debates of the kind it is 
not the intention that all views of 
Members should be responded to 
completely. They have to analyse it 
m d scrutinise it and it should be 
examined by those who are experts 
and I am sure, no Government would 
reject a suggestion if it is going t+ 
serve the national interest.

That is the spirit, I thought, which 
was behind the Hon. Finance 
Minister’s reply during the Debat?.' I
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hope that he will welcome any sug
gestions that will be emanating from 
the Members and I hope the sugges
tions will merit his earnest considera
tion.

I would like to briefly reler to 
the progress Of the Life Insurance 
work during this period to which the 
report relates. Some of the remarks 
made by my hon. friends here who 
preceded me related not to the inte
rim report, but something outside it. 
Probably, certain things have happe
ned subsequent to the period of the 
report It is rather difficult for me 
to deal with those points either by 
way of refutation or by way of sup
port, especially relating to that part 
which relates to investments. The 
House has already been assured by 
the Finance Minister that a compre
hensive statement will be laid on the 
Table of the House.

Shrl T. K. Chandhnrl: The Minis
ter himself stated the other day that 
these investments which I referred 
to were covered by the period under 
review,

Shri Dasappa: I am sorry. But
this report gave no indication of that. 
If it relates to the period under consi
deration, I am sure that the hon. 
Member is perfectly within his right 
to make those comments. Anyhow, 
since the material before us is not 
quite sufficient, I would like to with
hold my remarks. I am glad to learn 
that a comprehensive statement will 
be laid on the Table of the House 
and I think there is also an attempt 
on the part of another hon. Member 
to move for a separate discussion. 
That probably would be the proper 
occasion for us to discuss about this 
question about investments.

Mr. Deputy-Speaker: Today we
have got the interim report under 
consideration and not any particular 
period of it. The hon. Member may 
continue his speech.

Dasappa: I waa hoping that 
there would be a separate opportunity 
afforded to this. House to discuss tMf 
Particular bnrmtzneat, which was the

subject-matter of a question before the 
House. Whether that comes or not, that 
is not a matter for me to say. And, as 
I said, if that matter pertains to this 
particular period, the Members who 
have commented on that arc wall 
within their rights. I am only plead
ing that I have no particular enligh
tenment on the nature of the invest
ments and so it is difficult for me to 
express my opinion on this matter.

I was saying about the functioning 
of the Life Insurance Corporation. 
Shri Sadhan Gupta was referring to 
the expanding of the operations of 
the Life Insurance Corporation. I 
think he was somewhat apologetic for 
the fact that the total business of Life 
Insurance Corporation was not so 
much as in the previous year. He was, 
in fact, trying to find many more 
excuses than what the Corporation 
authorities themselves say in this 
brochure. I do not want to go into 
that question; but, as I said then, I am 
prepared to say that there must have 
been some teething troubles. There
fore, I was not going to draw any 
general conclusions merely because 
during the first year of its operation, 
that is, from 19th January, 1956 to 
the end of the year, the industry had 
fallen short by more than Rs. SO 
trores.

In any case, what did the hon. 
Minister say was the main objectives 
of nationalising insurance when he 
moved for the consideration of the 
Bill for the establishment of the Life 
Insurance Corporation? I am not 
going into the details. The first thing 
is to eliminate malpractices. He has 
narrated a host of them. The second 
important thing is that it is going to 
fulfil one of the objectives of our 
Welfare State. This is what he has 
said. *We should be able to augment 
the total volume of savings required 
for implementing our next Five Year 
Plan and further Plans.’ Since those 
are the objectives, we have a right to 
consider whether the Corporation Is 
ful-filling those objectives.

Let me take the second objective 
first; and that is with regard to the
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extent of the business of the industry 
after nationalisation. If we see the 
figures given in the report, we find 
that the industry has been expanding 
in a very rapid manne. from year to 
year. In 1953, it was Rs. 179-86 crores; 
in 1954, it jumped to Rs. 243'99 crores; 
in 1955, it again rose to Rs. 258*66 
crores. But, in 1956, the year under 
review, It fell to Rs. 200*28 crores.

What I am going to deduce from 
these figures is this. There was a 
momentum gaining in the country so 
far as • this industry was concerned, 
from year to > ear. There was accelera
tion of the work. But what the then 
Finance Minister assured us, namely, 
the mobilising of more of savings for 
the Second Five Year Plan and the 
subsequent Plans, unfortunately, till 
today that has not materialised.

There is an old French proverb that 
he who offers excuses accuses himself. 
My friend, Shri Sadhan Gupta’s 
passion for nationalisation may be, to 
some extent, satisfied because of this. 
But, then, we, I think, are anxious 
that the purpose for which it was 
done should be ful-filled. Let me 
assure him that I am not in the least 
against nationalisation. 1 have 
welcomed nationalisation. In fact. I 
loved this natiopalisation so much that 
I wanted not only one nationalised 
Corporation but more than one nation
alised Corporation. I wanted almost 
every State to have a nationalised 
Corporation so that the.-e may be an 
element of competition introduced 
into this nationalised concern and we 
can aid this kind of mobilisation 
of savings to an infinitely larger 
degree than has now been presented 
to us. I am pretty sure that if every 
State had its own nationalised 
Corporation and the Centre had its 
own, there would have been an 
enormous amount of work all over the 
country. Each State would have 
galvanised the process of mobilising 
the savings. I referred to the Ifysore 
State Life Insurance Corporation last 
time and said that that was competing 
against 200 other companies and yet

it was thriving well. So, we need not 
be afraid of competition and I thought 
that this would be a better way of 
enthusing the whole of the masses irk 
India. I think I may be credited 
with the idea that I want the nation
alised section of any activity of the 
Government to succeed and fulfil the 
objects it has placed before itself.

Let me come to the other questions, 
before the House. I followed very 
closely the speeches of my hon. 
friends who have preceded me, and 
especially of Shn Sadhan Gupta. He 
made out a number of points. Having 
started very enthusiastically about 
the virtues of nationalisation, the 
latter half of his speech related to 
one woeful tale of acts of omission 
and commission of the Corporation'. I 
do not want to repeat what he said, 
that this Corporation is following in 
the footsteps of the previous private 
companies and merely trying to- 
mobilise savings without reference to  
the lapses and the quality of the 
business, that in : egard to claims 
there was so much of dilatorinesa* 
that in regard to the treatment of its 
employees—of course, That was the 
gravamen of his charge—he said it 
was nothing that was commendable. 
In fact, he has indicated that it was 
really bad treatment that was meted 
out to the employees right from the 
lowest field worker, the agent up to 
the officers and so on.

I shall deal with certain aspects o f 
these matters also. I do not think 
that the idea of expanding business 
should not be before any Life Insur
ance Corporations. He said that 
that should not be the proof at all; or, 
rather, he said he would be satisfied 
with a 100 crores of good business than 
300 crores of expanded business. If he 
proceeds on that basis, I am afraid the 
primary objective that we had placed 
before ourselves when nationalising 
this would never be ful-filled. I agree 
that there must be a reifl attempt 
made to get good quality business and 
the ratio at lapses should not be these. 
I quite agree: Bat, how  are- yew gate*
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to secure that? The only remedy that 
Shri fjMrty>an Gupta suggested was that 
we must see to the security of the 
employee*. la that all the only 
mistake in the Corporation’s activities 
and is there nothing else? That is * 
matter which I want to address my
self to today. I am not in disagree
ment with my hon. friend with regard 
to the treatment of the employees. I 
»m pretty sure he is more in the know 
of these things than myself. The 
criticism that he is very elaborate 
may be very legitimate, but I 
am sure, the Finance Minister will be 
able to apply his mind towards that 
end, and if there are any shortcomings 
in that respect he is going to remedy 
them.

15 hrs.

In fact, the basic thing m any acti
vity of any concern—either the Gov
ernment or private enterprise—is that 
the people who work for it ought to 
be satisfied with the terms and condi
tions of their labour and service. If 
the employees And themselves terribly 
dissatisfied with their terms and con
ditions of service it should be looked 
into as early as possible. I am aware 
of this defect in the working of the 
Life Insurance Corporation. A num- 
ber of agents have come and told me 
“well we are not at all happy with 
the way in which we are treated" and 
there is no enthusiasm on their part 
to continue to work; many of them 
have either left the service or have 
changed to general Insurance. How 
are we going to enthuse these workers 
on whom the entire edifice of Corpora
tion rests? That is a matter on which 
I would like a great deal of considera
tion. Now not only with regard to 
this but with regard to all the other 
things which my predecessors have 
referred to, and which I am going to 
refer to, I have a suggestion to make. 
It would be better the matter is sub
jected to a proper evaluation by some 
high authority. It should not be put 
off to an indefinite period. This is 
the fast occasion when there should 
b® ft proper evaluation of the working

of the Corporation, and I do not think, 
the hon. Minister should reject that 
suggestion. If he does it, it will throw 
a flood of light on the whole work
ing of the Corporation from which, I 
am sure, the Corporation will stand 
to gain.

Now with regard to the defects to 
which Shri Sadhan Gupta referred. I 
do not want to deal very much with 
regard to the lapses. This Report 
does not give us any idea of the lapse 
ratio. In fact, the speeches at the 
time of the introduction of the natio
nalisation Bill pin-pointed this parti
cular fact, viz., there were considera
ble lapses. I would very much re
quest the Finance Minister to let us 
know as to the particular lapse ratio 
after we nationalised the life insur
ance. That would show whether the 
sins were on the side of private in
surers or whether the Life Insurance 
Corporation also has to shoulder a 
great deal of the blame in that re
gard. We do not know exactly what 
the position is From the Report that 
I have got, the lapse ratio has not 
decreased in the slightest. In fact, I 
am told, it is a little higher than be
fore. I wish I am wrong because I 
can only depend upon such investiga
tions as I could make in a busy parlia
mentary career.

Let us take the question of expense 
ratio. It was stated that the expense 
ratio in India was the highest in the 
world, or, at any rate, compared to 
the western insurance companies, the 
expense ratio in India was very high. 
I want to know whether after the 
merger of these insurance companies 
and elimination of lot of overheads 
and duplications and over-lapping, 
there has been any reduction in the 
expense ratio. How are we going to 
discuss this matter without some kind 
of enlightenment on these, what are 
known, as primary tests of a success
ful insurance industry? We do not 
know anything about it All my in
formation, as I said, is that the expense 
ratio has gone up. Why? Because 
the whole hierarchy of officials from 
top to bottom is so big and compli
cated that you find that the expense
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ratio has mounted up. I am told the 
expense ratio should not exceed 60% 
or so of the first year's premium. But 
today in my part of the country after 
nationalisation the expense ratio has 
mounted up to 99%. This is some
thing serious and merits investigation. 
As I said, I do not have time to in
vestigate into every detail but there 
are statements made in some responsi
ble journals and my information is 
based on the reports of these journals 
and papers.

The next question is of agents. This 
is yet an inexplicable and ununder
standable thing for me. That only 
individuals should be encouraged to be 
agents and not co-operatives is a 
thing which bafles my imagination. 
Apart from raising this question on 
the floor of the House, 1 have 
tried to pursue this -matter by 
way of correspondence. And I have 
received an answer that the Corpora
tion prefers personalised service. It 
was heartening for me to understand 
I should like to know whether there 
is any partnership, Arm or company 
which can deal with things excepting 
through persons and individuals. It 
may be that the Corporation or the 
company may have a continuous exist
ence in life but they will not be 
effective except through personalised 
service I do not understand. And, 
therefore, they say that an agent 
should always be an individual. Sir, 
if A, B and C could work as separate 
individuals why should they not form 
a co-operative organisation, pool their 
resources, have a common office, a 
common typewriter, a common cashier, 
a common car and do a lot of busi
ness? Shri Sadhan Gupta was pleased 
to say that here with the beat of his 
efforts a man cannot get more than 
Rs. 100 per month. With that what 
office can he manage, what services 
can he render to his clientele and what 
real propaganda he can carry on 
God alone knows. And why these 
companies or these firms which pool 
their resources, all for expanding, 
•honitf become an anathema, I do not

understand. I can very well under
stand if the Government says they 
should not claim extraordinary privi
leges, but when they come -forward 
to function as ordinary agents, with 
no better commission than an ordinary 
individual agent what sin is there for 
them to have a co-operative organi
sation. I am saying this not with *  
view to criticise the Corporation. A s  
I said, I want the whole work to be 
galvanised; in fact, I would like this 
Rs. 250 crores to be doubled in less 
than a year. It can be done if only 
we work it in the right way.

With regard to agents, one of the 
accusations was that these permanent 
officers would have their own rela
tions—wife, son or daughter—as an 
agent and get the best of both bar
gains. one side salary and the other 
side the agency commission. Because 
he has got to tour round and with his 
experience it is a very easy job for 
him to have the work done actually 
by himself but the name is being lent 
by his wife or his daughter or his 
son. Sir, will the Government be 
pleased to assure me that no such thing 
is taking place with regard to the 
appointment of agents? My reports 
are somewhat disturbing. I am told 
that the same thing is even now going 
on. The relations of these salaried 
people are there as the agents and the 
malady is as aggravated as ever be
fore. I hope these things which are 
appearing in the Press and so on are 
all false; and therefore I say that 
evaluation becomes necessary.

Then there is the question of service. 
This is a matter where I have a little 
personal knowledge. I am told that 
the claims take a long time for being 
disposed of. The hon. Member Shri 
Sadhan Gupta referred to it today. I 
do not think he was merely exaggerat
ing it. It seems to be a fact that they 
now take a long time for being dis
posed of. Since it is only a case of 
individuals, an individual may die and 
there is no heir to pursue the matter. 
The individual may go on a pilgrimag*.
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may take leave, may fall ill, etc., and 
there 1* no service whatever to hi* 
clients. Whereas, if that was a Arm, 
having a continuous existence, it would 
get ready service. Therefore, there 
is that difficulty.

Then Shri Sadhan Gupta also refer
red to another matter, namely, that 
there must be inducement or incentive 
to the staff, the field workers. If they 
do more work and bring in more 
business, they must get a higher rate 
of commission. There may be a lot 
of justification for a suggestion like 
this. It will merit the consideration 
at the hands of the Corporation. What 
I say is this. Formerly, these private 
companies used to reward good work.

Shri Sadhan Gupta also rightly re
ferred to the quality of work—good 
quality work and bad quality work. 
In. the good old days, they used to 
reward good quality work and bad 
quality of work would attract some 
form of punishment. Now, I ask 
whether there is that particular proce
dure being followed now. Is there 
an attempt on the part of the Corpora
tion authorities to reward good work 
and punish poor quality work? Sup
posing the lapse ratio within a couple 
of years is 60 or 80 per cent—Shri 
Sadhan Gupta said that it used to be 
60 or 80 per cent or something like 
that and I do not think it is as high 
and as bad as that—what I say is, I 
am afraid it is at least as bad as 
before, I plead that the punishment 
that the old private companies used 
to give to those people who brought 
little business should be given now 
also. The same kind of punishment 
must be meted out to them. But that 
ie not being done today.

Mr. Deputy-Speaker: The discussion 
is to last for 2}  hours only.

Shri Dasappa: I shall finish. I am 
anxious that the Life Insurance Cor
poration must be a great success and 
I am going to buttress the argument 
that I was making—that these firms 
and companies which have knowledge 
and experience of insurance business 
should not be prevented from placing

their services at the disposal of the 
Corporation.

1 would Uke to refer to the proceed
ings of the Joint Committee on the 
Life Insurance Corporation Bill where 
Shri Sadhan Gupta himself put a 
question to one of the witnesses. He 
asked: “Would you accept the autho
rity of the Corporation to direct you 
as to how you should proceed re- 
gardMig the development of business?" 
The answer given by the witness—he 
was one of the chief agents—was 
“certainly” .

I would just refer to one other 
matter. A representative of the chief 
agents said at the Committee that 
“if we are to continue in the new 
set up, we shall be happy to serve 
the Corporation as loyally as we 
served the insurance companies so 
far”. So, I am saymg that we must 
not let the knowledge and experience 
of the people go away. We should no* 
place a discount on the knowledge and 
experience of theirs.

The interim report says:
“The Corporation has also re

cruited more than 20,000 new 
agents up to 31st March, 1957, and 
further efforts towards augment
ing the agency force are being 
made. According to detailed re
ports received from divisional and 
branch offices for the period end
ing 31st March, 1957, 54,807 agents 
have actively procured new busi
ness for the Corporation since its 
inception” .

One of the reasons for the low 
average productivity of agents In 
the past was that the agents did 
not receive any training in insur
ance salesmanship".
So, I would like this matter to be 

kindly considered, namely, that the 
firms and companies should not be 
prevented from placing their know
ledge and experience before the Cor
poration. As regards the evaluation 
of the work of the Corporation—2 do 
not want to insist upon any particular
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form or method by which this must 
be done—it is better that the whole 
thing is properly evaluated by some 
high authority. I am sure the hon. 
Finance Minister, for whose ability 
and industry I have nothing but most 
unqualified praise, will consider this 
matter. I am sure and I know that 
when he takes up a matter, he brings 
a lot of industry into it. I am sure 
he will be able to pull this Corpora
tion through and make a sueccss of 
ft.

I only hope that such suggestions as 
we have made here will be considered 
sympathetically.

Shri Nanshlr Bharucha (East Khan- 
desh): Mr. Deputy-Speakei, Sir, hav
ing once accepted the principle ol 
nationalisation of life insurance, it is 
our duty to stand by this principle 
and to see that the Corporation be
comes a brilliant success. I have no 
doubt that notwithstanding the fact 
that there has been a precipitate fall 
In the amount of business, which was 
due to a dislocation which was abso
lutely inevitable, the Corporation will 
proceed to function well. I am not, 
therefore, prepared to pass my judg
ment that this Corporation will not 
function well. I am inclined to believe 
that as more and more economies of 
a commercial combine are realised, 
for instance, in the matter of less 
advertisement than what was previ
ously prevailing, less of directors’ and 
others’ pay and travelling allowances, 
printing and publications, etc., we 
shall increasingly be able to get better 
results from the Corporation If one 
may put it, if there is dislocation, if 
there is trouble, these are bound to 
appear, because it was not a small 
venture that the State undertook. 
Nearly 250 insurance companies were 
taken over almost overnight, and it is 
to the credit of this Government, I 
must say, that they managed to train 
people Without the least knowledge of 
anybody, and those people were able 
to take over the management o f these

insurance companies almost overnight. 
That was really a creditable perfor
mance

Having given them credit for this, 
1 now proceed to voice the point ot 
view of the employees. I have been 
getting piteous letters from the All- 
India Life Insurance Corporation Em
ployees’ Association that somebody on 
the floor of Parliament should voice 
their grievance. I propose to confine 
my speech only to that aspect of the 
problem.

It has been said in this report with 
regard to the integration of services 
that the thing has been satisfactorily 
attained. It has been pointed out that 
even long before the ordinance, the 
Corporation had initiated a fresh study 
of the problem of pay-cales with a 
view to evolving new scales of pay 
and formula for fitting in existing em
ployees. One realises the difficulty of 
Integrating the staff pertaining to so 
many different companies. I have not 
been satisfied with the way in which 
things have been managed

It has been mentioned in this leport 
that the employees are satisfied. Far 
from it. The All-India Life Insurance 
Employees’ Association, for instance, 
writes to me that they are not satis
fied at all and the arrangement that 
has been arrived at is only a make
shift for a year or so. Their main 
grievance has been this: they are
not getting bonus to the extent of 
three months' pay, which 90 per cent 
of the employees were getting prior 
to nationalisation. Of course, the 
answer of the hon. Minister in charge 
is that the Government does r.ot pay 
bonds to its department.

Now it is here that I wont to raise 
the question of a new principle and a 
new policy which the Government 
must evolve. It is not enough when 
nationalisation has been accomplished 
that we get the profits which the 
private enterprise used to get It la 
also our duty to see that we pay as 
the private enterprise used to p*y. 
Nationalisation is no excuse, it X may
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rum a harsh word, for defrauding the 
employees of their legitimate dues.

It may be said that it is a question 
of policy. Then I want the Govern
ment to apply its mind to the creation 
of a new policy and a new concept 
altogether. It may sound very strange 
that Government servants should ask 
for bonus. Well, increasingly this 
State will go in for commercial enter
prises where we will be invading 
increasingly the private sector. There
fore, let us distinguish between the 
functions of the Government as 
sovereign functions and the trader’s 
functions.

This is not a distinction which I 
am creating. It is a distinction which 
is recognized by the court of law. 
When the Government functions as a 
sovereign body, when it taxes for 
defence and security of the State or 
for maintenance of law and order, it 
is discharging its sovereign functions. 
But when the Government enters the 
market as a trader, it ceases to be a 
sovereign body and, therefore, it is 
no use arguing that it is not the 
principle of this Government to give 
bonus.

If the Government assumes the garb 
of a trader, a commercial entrepreneur, 
it is the duty of the Government to 
see that it will abide 'by all those 
hazards of commerce and trade which 
an average trader is subjected to. 
Therefore, it is no argument to say 
that because this service is nationa
lised, the employees are not entitled 
to have bonus.

I want this Government to consider 
and evolve a new policy, not merely 
confining it to the Life Insurance em
ployees, but also to other sectors 
which may be in future nationalised. 
If tomorrow we decide to nationalise 
sugar trade then, can the Govern
ment say that because It is a nationa
lised concern, no bonus must be paid? 
No Sir. I submit that it is nothing 
but defrauding the employees. They 
must properly compensate them.

It is not merely a question of bonus. 
I may tell you that formerly 'the em

ployees were having medical aid, 
elementary education for children, 
housing schemes and so on. Now All 
these have gone. Why? It is because 
of this nationalisation. We are in 
favour of nationalisation. But we are 
not in favour of depriving the em
ployees of their legitimate dues.

It has also been stated—and It is 
so—that the machinery for reconcilia
tion of disputes between the 
employees and the Corpora
tion is no longer in existence. I want 
this cocept also to be removed. If we 
are increasingly for nationalisation 
then I think the House must decide 
on this policy that whatever is nation* 
alised in the purely commercial sec
tor, in that case the employees must 
have all the benefits that they used 
to have before. At the same time, they 
must also have a machinery for recon
ciliation of industrial disputes.

When the Government enters os a 
trader, why should they not be sub
ject to the laws and machinery created 
for resolving industrial disputes? 
Why should they be above them just 
because they are Government?

These are the points which, I think, 
the Government should bear in mind. 
Also, one point has been made about 
participation in politics. That is also- 
a question of policy. If we bear in 
mind the distinction of the Govern
ment discharging its sovereign 
functions and the Govern
ment entering fields of trade and com
merce, I think it will be possible for 
us to create a concept under which 
the employees of nationalised con
cerns will be given all the benefits 
which a private commercial concern 
would normally extend.

I put in this plea on behalf of the 
Life Insurance employees because I 
think theirs is a just cause. As this 
House knows, they actually went to a 
court of law and the court of law 
pronounced that they were entitled to 
the benefits which they were enjoying. 
The Court also held that under the 
Act the Government was not entitled 
to change or alter the conditions o f
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•ervice to the disadvantage o f the em
ployees. What did they do? They 
-promulgated an Ordinance to deprive 
the workers of the dues, which had 
1)660 pronounced by the court as just.

The point that I am making is this. 
Just because a concern is nationalised, 
it does not give the Government carte 
Blanche to deprive people of their 
■dues. We must make a distinction 
and I hope that a time w ill come 
when we shall increasingly see that 
the employees of nationalised con
cerns do not suffer simply because the 
concern has been nationalised in the 
interest of the nation.
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ftp fr̂ nfr mf^^-i ^ t *w
•nRn^F | ft> Wlftrft TOf
Jiff ff, wrtrSt v*r f f  1 1



J02J Interim JUport 4 D29CUB2R 10S7 of the Lift Iniuroncc 3628
Corporation

wtw ^
#  t  1 f»r *r?
f’F *ptt ?fr *nr
hxtw *pt 1 *t*tt m'Tvt ^  *rnsj*r
ft*rr ^  ^  *T?fr $ srt 3*r

% start % m  ^rrer v z  3tt% | i
f® r# |  ft?  y a j  tf®ncf %  * p t  $

js t  ^  ^  ^  hi"tr
%  tf»TC $  *T#r i « »  'TT f z :  ?ft
irvtor *fl»wSr<.<fta t  ftnr q r  <fr# t t t  
«rc w : m  t r  t t  ife »rr* | i ^  

fira %  «ihm ^  i trrf*- 
T f r s t ^ t t ? f t c q r ^ ^ f i  *nr 
sm pfi w f t %  v m r ^ H  « r t  ^r w*m

WTTtT % 5PTC $  1 fipff 3
AT? 'Tt  ̂ * 0 «  % 5PR f̂ TT «T*T t  I 
5 {̂ shrff if 5T*T f  I
5t $ ftp fBs start % *T*r
»ur iff 1 <rr viU ^Q  ^  t o
^ # r f  f*F *TTST >rsp SPTT >£T STPT
t  ® w r r  ^  eft ^  i'i ?ni v x  ^ °  °
VTVT ‘*ft ^  ?PP?TT ^ 1 tlldl % f̂f star 
faT*T iHT3r TPT X° tflT %•
5t ^ 1 ^ifVi^ *n? h>'i{ H({i *f?> H^nr 
f3p w»rc f^=R % hisv. f'w  r}« % 
S ta ff  %  TT*T ?ft TO cfr m  %  T»T
f t  'TTlNt I tr f^ T  A 5Tff f^ T T  

'TTW 'T̂ t' VTift MYf̂ *) ( T?T 
<RT TT ^<.1 “ i l l  vsH I ^TTffT ft> VTf^VT 

'T ?Y, ^rfV’T ^  'sf^cj «T̂ t ^ 
fVHt tJT 5PTT #  WTO- jft *PTT, ?ft

t r t  «rr f̂ rnT %<?m *t^t
f e r r  I T t  JITT ^TT U t ^RTT ^  f%
«rs^ ^  f ,  in ^r
#  fVsfsrir «(5Y ir *fr tht
arr% f  1

^ *rw
HifVitfl-j^tr*>J »T *T^T f»T«RT wvi’? l
fw frfk A  ^ 1 ^  %
WT̂ R r̂MRtu  ̂ % pvT?r

*r? ^  ^  ^  %
t p r m  «tt9? <fim  ?ftr ^isd< vro 
tfW r wrPnflr % *rm% *f j f  1 

^  v t f  jrpfr ^  ^ 1 f ^  ?t
=^R t o  ^  T O  t  t <rpr

^  I

15J1 tan.

[ S h m m a t i  R e n u  C h a k r a v a r t t y  in 
the Chair.]
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W  v t <TT v t fkw VX
^ rt jhht t« t fk  ^tgft % 

^TrCt
%ftr $<t *rf

'(T̂ H TT *!•? I

Shri Prabhat Kar (Hooghly): WhUe 
jfolrxg through the report of the Lite 
Insurance Corporation and its activi- 
"ties up to June 1957 I find that the 
vices of the private sector are main
tained while the virtues are abandon
ed. Prom the figure given here of 
the business for the years 1954, 1955 
and 1956 we find there is a fall of 
Rs. 58 crores of the sum assured—in 
spite of the fact that today, according 
to the statistics, national income has 
increased per capita, and it is a fact 
that more and more people have 
become insurance-minded.

If you look into the figures in the 
report itself, you will find that while 
in 1944 the number of policies was
7.24.000 and it was increased to
7.70.000 in 1955, in 1956 there is a fall 
from 7,70,000 to 5,49,000. For the six 
months of 1947, the figure is Rs. 74-92 
-crores.

If you try to understand why there 
is this fall in business, it is not a 
new enterprise that we can forgive 
the person at tfie helm of affairs of 
this Corporation. It is an industry 
-which was being carried on for a long 
"time with a growing number of 
policy holders and amoUnt insured. 
"The moment it is nationalised and 
taken over by Government it cannot 
be said that all of a sudden the peo
ple have become averse to insurance 
and therefore there is this fall and 
that we have to educate the people 
about the need of insurance and the 
benefit of insurance. If I may say so, 
Uie fault lies with the authorities.

First of all there is so much of 
centralisation with the result that so

far as the service that is being ren
dered to the policyholders is concern
ed, the policyholders instead of being 
satisfied are today annoyed and scar
ed away. Because of the fact that 
every small item has to be referred to 
the top man sitting in Bombay, there 
is delay either in accepting a policy 
or in granting a proper receipt after 
the payment has been made. The 
system of working needs certain 
changes, and powers should be given 
to the agents for the proper discharge 
of their normal duties and day-to-day 
functioning. Otherwise it will be 
difficult to render proper service to 
the policyholders which, naturally, is 
one of the main reasons why the peo
ple think twice before insuring their 
lives.

The second most important point is 
about the field workers, the persons 
who for all these years were working 
day and night procuring business and 
who may be called the life vein of 
this industry. They have not been 
properly treated. As regards their 
service conditions, although very re
cently there has been a scheme of 
categorisation, it is not to their satis
faction. When we look into this cate
gorisation scheme we find that, as in 
the past, too much stress is laid on the 
figure of the new year’s business, that 
is the first year’s business procure
ment. The same policy is being pur
sued and the agents are being asked 
to procure business every year to the 
tune of Rs. 40,000 which is an absurd 
proposition today when we know that 
the average output of an ordinary 
agent is to the tune of Rs. 3,000. This 
undue stress on the figure of the first 
year’s business wi'l lead to lapsing of 
the business. From the repfert we 
find figures about the new business, 
but we are not given the figure about 
the lapsed policies during this year. 
We know, as a result of too much 
stress on the first year’s new business 
during the yean lapses were even to 
the tune of 61 per cent. In the year 
1954, only 35*6 percent of the business 
Was In force. The others lapsed. Be
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cause, if you stress too much on the 
first year's business, naturally,- the 
agent or the field staff will try to give 
you business which, in quality, will 
not be such as on which the industry 
can flourish. As a result, if we take 
into consideration the figures of lapses 
in 1948—64, we find, nearly to the tune 
of 61 per cent.—ranging between 61 
per cent, and 50 per cent., there are 
lapses. When it was expected that 
after nationalisation, the service that 
will be rendered by the agent would 
be taken into consideration, that the 
old policy of the private sector will 
be changed, that there will be security 
of service and the agents will try to 
bring good life and good business so 
that the percentage of lapses will be 
less, the new terms that have been 
given by the Life Insurance Corpora
tion suffer from the same old defect 
which the private sector used to have. 
It is high time that this fact is taken 
into consideration, and as asked by the 
Held workers, no quota no co5t basis, 
their demand, is worked out anrf ac
cordingly a settlement is arrived at,

I know very recently, while these 
field workers were holding their Na
tional Federation Conference here in 
Delhi, the hon Finance Minister met 
them, discussed with them about their 
conditions of service and also assured 
them that he will try to discuss this 
matter with the Corporation authori
ties and find out a solution. For one 
and a half years, the industry has suf- 
fred and suffered to the tune of more 
than Rs. 58 crores in 1956. • We do not 
know what is going to happen in 1957. 
Although high promises are being 
held, the figure up to 30th June does 
not show any improvement. It is 
necessary in the interests of the count
ry that these field workers are given 
proper remuneration and are given a 
guarantee about security of service. I 
would suggest that, as in the case of 
the office employees. where .the 
Finance Minister held a bi-partite 
conference and came to some interim 
understanding, the same thing may 
be done in the case of field workers. 
The sooner it is done, the better for 
the industry and for the country.

While going through the working 
of the Corporation, one of the most 
important points is about this invest
ment policy. While introducing the 
Bill for nationalisation of the life in
surance industry, the hon. Finance 
Minister said that those persons Who 
were in the helm of affairs in life in
surance were not dealing properly 
with the funds. So far as misuse of 
funds is concerned, it is that they were 
investing money in certain shares 
which were, in the long run, found to 
be of no value. It was expected that 
after nationalisation, money lying in 
the hands of the Life Insurance Cor
poration will be utilised for the bene
fit of the country so that the country’s 
economic progress can be properly 
ensured From the Table on page 20, 
we find that from the 1st of Septem
ber 1956 to 30th June 1957, investment 
to the tune of Rs. 6-62 crores was 
made 'in the debentures of companies, 
preference shares of companies and 
ordinary shares of companies. TCiis 
constitutes 50 per cent of the amount 
invested during this period, the total 
amount being Rs. 19 -63 crores. Out 
of this sum of Rs. 19'63 crores of 
investment, 50 per cent, had been in
vested in the shares of private com
panies. We heard the other day from 
the papers, and it is now a fact, that 
Rs. 1,26,00,000 of investment has been 
made in the concerns of one gentle
man, Shri K. D. Mundra. As far as we 
coming from Bengal, are concerned, 
we can say that this name all the time 
raises some doubt. In the banks 
wherever they have got account, as 
far as I know, the bank managements 
are in panic. It is also a fact that the 
bank manager of a Foreign Exchange 
bank was dismissed for a certain 
deal with this gentleman’s con
cern. There have been enquiries 
from the Reserve Bank of India. 
Any concern connected with the 
name of this gentleman gives rise 
to suspicion. I would only say that it 
Is somewhat amazing that while we 
took away (he insurance companies 
from the hands of certain persons who 
have been subsequently found guilty 
by a court of law, we are investing in 
shares in concerns of persons who are
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already charged by a department at 
the Government lor having infiringed 
the law of the land, and not a small 
amount, to the tune of £30,000. I do 
not know whether the hon. Finance 
Minister had any knowledge before 
this investment was made. But, even 
now, this has been brought to his no
tice and I would request him to make 
a thorough enquiry and at least let the 
country know that after nationalisa
tion, when this investment has been 
made, the Government takes full res
ponsibility of this investment.

So far as the field workers are con
cerned, they have placed certain sug
gestions before the Corporation and 
perhaps before the hon. Finance Minis
ter. From the premium, 20 per cent 
is taken away to be utilised amongst 
agents, medical bill, medical officers, 
office staff and Held staff. The field 
staff gets 1 -5 per cent, out of the 20 
per cent This is from the first year’s 
premium. Then, 15 per cent, is taken 
away from the renewal premium. Out 
of this 15 per cent., 5*2 per cent, is 
given to the agents, 5 per cent to the 
administrative staff and 2 per cent, is 
.given to the employees. They are left 
with 3 per cent. If this 3 per cent, is 
distributed properly amongst the field 
workers, there will be no load on the 
Life Insurance Corporation and yet the 
field workers will be satisfleld. Once 
we have a contented field staff, we can 
assure better prosperity to the work
ing of the Life Insurance Corporation. 
I would request the hon. Finance 
Minister to take note of this sugges
tion.

Shri Rad ha Raman (Chandni 
Chowk): Madam, I am much thankful 
to the Finance Minister for having 
given us an opportunity of discussing 
the working o f the Life Insurance 
Corporation during its first year. The 
report contains all the facts and figures 
relating to the first 12 months of na
tionalisation of this industry. It also 
contains some figures for the first six 
months of the current year.

Some hon. Members have been very 
critic*! of the results which the Cor

poration has achieved in the first year
of its nationalisation and the first six 
months of the second year. I am con- 
cious that when this Corporation came 
into existence and this industry was 
nationalised, it had many difficulties 
to face. It was a very big thing, and 
we all believed that it was a great 
step and that the Government had 
done the right thing. We wanted that 
insurance should be nationalised and 
thought that the nationalised industry 
would prosper much fasteT than it 
was doing before, and I am of the opi
nion that if the working of the first 
year is reviewed in the light of the 
circumstances that prevailed then, it 
is not very disappointing. Although 
we wanted the results, to be much 
better, the results achieved were not 
so bad. We cannot actually judge 
things unless we bear in mind the cir
cumstances in which the nationalisa
tion of this industry was undertaken.

I am fully aware that the business 
of the first year was too small com
pared to our expectations, but the rea
sons are explained in the report, and I 
do believe that those reasons are res
ponsible greatly for the low business 
that we did The year 1955 was a 
boom year for insurance in our count
ry and business of the various com
panies, m that year had gone up by 
leaps and bounds. I do not want to 
go into the reasons because they are 
contained in the report.

In the first six months of the second 
year I feel that the business has 
slightly progressed Although I am not 
very sure whether we shall be able to 
achieve the figure of 1955 or do better, 
1 am sure we will fare much better 
than what we did in the first year. All 
the same, I feel there is great room 
for expansion, and if the 'snags that 
lie ahead are removed, the life insu
rance business will go much faster and 
we will have much better results than 
what we are having now.

The Finance Minister in a speech at 
Bombay on the 14th April said that he 
felt that the functioning of the Life 
Insurance Corporation was not m i
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satisfactory and that he wanted to im-
prove it. In this connection he also 
said that he was contemplating som~ 
major changes in the management of 
:the Corporation. We have been wait-
ing for long for these major changes 
to come. I somehow feel that we are 
taking unusually long time to set 
.things right, to have those major 
changes brought about in the Corpora-
tion and its functioning. 

I fully associate myself with the 
views expressed by my hon. friend 
Shri Dasai)pa that in our country there 
is very great room for expansion o"f 
this business. We were doing busi-
ness of .about Rs. 250 crores through 
nearly 250 companies throughout the 
country and there was much room for 
expanding this business, and we 
thought that after nationalisation the 
speed would be faster and our business 
of Rs. 250 crores would increase subs-
tantially in the subsequent years, but 
.c;o far that has not been achieved. 

The success of a life insurance com-
pany as was previously judged 
depended on · healthy competition, 
limiting of the expense ratio and 
·overhead expenses and limiting of 
renewal expenses. It also depended on 
reasy conditions of payment of premia 
and quick disposal of claims, and lastly 
>On the willing cooperation between 
the insurer and the insured, as well 
.as on the satisfied worker. If we look 
into the present functioning of the 
·Corporation in the light of these fac- . 
tors I feel there are many defects 
which have greatly contributed to our 
present results and because of which 
we were unable to expand the busi-
ness as fast as we thought we could. 

As I said, after nationalisation 
hea[thy competition has been removed. 
There was a suggestion by some hon. 
'M-embers in this House that if we 
wanted to nationalise this industry it 
was better we had more than one cor-
:Poration, with the object of maintain-
ing competition which was previously 
maintained by so many companies, but 
that was not accepted. 

When the industry w as in th'e hands 
of th e private sector we were always 
emphasising that there .must be a limit 
on expense ratio, and each company 
which had spent more than what was 
prescribed was taken to task. There 
was sufficient vigilance over that. But 
I think under nationalisation there is 
not much provision m ade for check-
ing the expense ratio and to maintain 
it within limits. After the monopoly 
expenses . must go down instead of 
going up. 

As regards overhead expenses too, 
previously there was a lot of vigilance 
and each company which exceeded 
the limit was made to reduce it in one 
way or another, and there was suffi-
cient check over it. Presently we feel 
there is not enough vigilance on that 
account also. 

With regard to conditions of pay-
ment of premia and quick disposal of 
claims, when the industry was in the 
hands of the private sector the com-
panies were affording quite a lot of 
facilities to the insured for payment by 
easy instalments. Although those 
conditions remain, yet I find the poli-
cyholder is not very happy with regard 
to payments. When it is delayed there 
is always a heavy interest to be paid, 
even for a day or two. Previously 
they were just relaxing these condi-
tions to the extent of 15 days and even 
a month, but at present there is a rigi-
dity and the policyholder who is to 
pay the premium on a particular day, 
if he is unable to pay on that parti-
cular day and pays a day or two later, 
has to pay additional sum · as interest 
and he dislikes this. So, I am drawing 
the attention of the Government and 
our worthy Finance Minister to the 
point thJlt there should be some check 
up in this respect. If we can rela:\ 
the conditions of payment of premia 
by the policyholders, it will greatly 
help to check the lapse ratio, make 
the policyholders happier and induce 
them to go in for further policies. 

With regard to quick disposal of 
claims, the Government claims that 
there is no red-tapism and that every 
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effort is made to pay the claims as 
quickly as possible, but if I know 
rightly and if I have judged the condi
tions well they stand today, I can say 
with some knowledge that claims are 
not disposed of as quickly as they used 
to be done by the private sector.
16-00 hrs.
[Mr. D e p u t y - S p x a x e r  in the Chair)

Therefore, I would request the hon. 
Minister to see that these handicaps 
are removed and necessary steps are 
taken' to expand the business and 
efforts should be made to pay genuine 
claims in time.

With regard to cooperation between 
the Corporation and the insured, I 
think, the position there is not very 
satisfactory. Although no specific 
grievances have been brought out here, 
I may tell you that when I talked to 
a friend ŵ ho was engaged in the in
dustry, I iclt that there is a genuine 
sense of dissatisfaction. The insured 
feel that the business would be run 
better than it was during the pre
vious years. He expects that the 
amount which may be claimed at the 
time of maturity or in case of death, 
will bfe paid with that quickness at 
least and willingness as was the case 
when the affairs were in the hands of 
the private sector.

Mr. Depnty-Speaker: How can wil
lingness be seen?

Shri Radha Raman: It can be seen 
by the time that is taken and the 
methods that s < adopted The people 
may be sitting uipi just looking after 
their work, thinking that it is not 
their responsibility, but, if we make 
the men personally responsible, that 
will automatically result in bigger 
business and all efforts should be 
made by him to pay the claims as 
quickly as possible.

When I say this, 1 feel that the re
port that has been placed before us, is 
a thought-provoking one and we have 
to find out as to what'were the reasons 
which have led to the fall of business 
and whether that was all inevitable.

It is true that there was bumper busi
ness in 1955, because there was stall 
insurance. There was also the car
ried forward business. All these fac
tors were there. I am certain that if 
there was satisfaction on the part of 
the workers and if the new conditions 
had been properly adjusted right from 
the very beginning the results would 
have been much better than what they 
are today.

I would now suggest a few steps in 
order to improve the business (hat we 
have undertaken to do through the 
Lite Insurance Corporation.

Previously, I find, there wdd 
hotchpotch arrangement and every-* 
body who could use his influence and 
get some business was made an agent 
or a special agent or a chief agent, 
whatever may be the name by which 
he was called at that time. When 
the Nationalisation took place we all 
thought that adequate attention will 
be paid to the proper training of these 
people. The agent has got a great 
responsibility upon himself He has 
to be conversant as to what actually 
Insurance means and how it can bene
fit the common man or the policyhold
er, An average agent did not know 
all these things An average agent 
does not know it even now. Govern
ment should take special steps to see 
that every agent who does the business 
of insurance should know his job well. 
He should know that he is doing the 
job not merely for getting some ad
vantage or some remuneration thereby 
but that he should serve the policy
holder who is at his mercy. But, so 
far Government have taken no steps 
in this direction.

There is, therefore, a great need of 
paying some attention to this problem. 
There should be some training course* 
or some methods by which the average 
agent could be trained properly as to 
what he has to do in the case of non
payment of premiums or late payment 
of premiums and the job to be done 
when the claim matures either V f 
{taath or by expiry o f t e  tin * .
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I do not k n o w  w h e t h e r  t h e  F i n a n c e  

M i n i s t e r  w i l l  a g r e e  w i t h  m e  w h e n  I  

g a y  t h a t  L i f e  I n s u r a n c e  b u s i n e s s  s h o u l d

not be mor>'‘.polised outside the count
ry. 1  find that business by private in
surers is stopped even outside the 
limits 0/  the Indian territory. I do 
not see any reason why companies are 
not allowed to function outside India. 
There is a healthy competition there. 
There are so many companies of other 
countries which are functioning there 
and there will definitely be some bene
fit derived by us if we think in terms 
of having no monopoly outside our 
own country. I would like to place 
this thing before the hon. Finance 
Minister for his consideration. I feel 
that in the case of workers, you have 
fixed certain remunerations. Some are 
fixed and some others are based on 
monthly or quarterly returns. These 
workers just go about and help the 
agents to get business. I know the 
agent is given some commission if he 
does more business. At present, the 
worker, or the Inspector or the field 
officer—by whatever name you may 
call him—is not getting anything bey
ond what he is getting in the regular 
course. Previously he used to get 
some income according to what busi
ness he was getting every month. 
There was a system of payment of 
bonus and the workers’ bonus depend
ed upon the increased business which 
they brought to the company.

So, this is my appeal to the Finance 
Minister. Whenever a worker does 
mote or better business, he should get 
more money either by way of allow
ance or by way of bonus, i.e. in addi
tion to what he would get in the usual 
routine manner.

Coming to the question of invest
ments, we have had some talk on this 
»ubject in this House. The corpora
tion has made investments since its 
functioning but I somehow feel that 
fee investment business should be 
completely, taken awsy from the Cor
poration and there should be a sepa
rate statutory body to function for 
investment*. I say this because there 
is much that is required to be done in 
the case of our investments. We have

recently seen that In case of one
investment the Corporation has lost as 
much as Rs. 40 lakhs. It is my view 
that there should be separate provi
sion for investment work. If we do 
that, that will help in avoiding losses 
on investments which may occur be
cause of the tendency to invest in 
securities which are not well secured.

Mr. Deputy-Speaker: The hon.
Member must conclude now.

Shri Radha Raman: I will be con
cluding in one or two minutes. I feel 
that the policy of investments requires 
greater vigilance.

With regard to the security of ser
vices some hon. members made some 
suggestions, -and, I think, there is a 
general dissatisfaction on this account 
as well.

In the first instance, Shri M. C. Shah 
headed a committee which ultimately 
decided the fate of so many senior 
workers who were getting more than 
Rs. 500. Then, we had the Lall Com
mittee. The Lall Committee also deci
ded about the senior officers and in
terviewed so many workers through
out the country. But, the Government 
had been teliing that there will be 
security o| service and there will be 
the implementation of the recommen
dations of the Lall Committee. There 
is a provision in the Act also to decide 
about the service conditions. I think 
unusual time is taken to decide these 
matters. I only wish that the Finance 
Minister may expedite this thing be
cause a lot of dissatisfaction among the 
workers exists on account of the un
usual time ' ■!)' is taken for the imple
mentation of tne Lall Committee’s re
port. They are all expecting that any
thing that is to be decided should be 
decided as quickly as possible.

Mr. Deputy-Speaker: Shri Ghose.
But, I would request the hon. Member 
to take only 5 minutes.

Shri Bbnal Ghose: Sir, I was one of 
the movers of the motion.

Mr. Deputy-Speaker: It was only
at the hon. Member's suggestion that 
I did not impose any time limit I 
agreed with his advice.
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Shri BUn»| t Î^oae; Therefore, y<w 
are imposing this time limit on met

Hr. Deputy-Speaker: I have been
acting according to his advice; why 
should he complain?

Shrl Binuil Ghoae; But why should 
you impose it on me?

Mr. Deputy-Speaker: I rang the bell 
and he said some tung should be give*). 
He did not rise and I thought he was 
not anxious to speak.

A r i  Blm&l Gbose: I may be given 
10 to 15 minutes.

Shrl Nathwanl (S o ra th jY o u  may 
extend the time.

Itfr. Deputy-Speaker: The maximum 
limit of time for such like discussion 
a  (Only two hours and a half. I have 
already extended the time by half an 
hour which is unusual and which 
,would not be a precedent for t£e 
future. Therefore, it is not possible 
*9 extend it any longer.

Shrl. Natbwani: You were good
enqygh. to extend it by half an hour; 
you can extend it by half an hour 
»o re .

Deputy-Speaker: There }s
limit, fpr .being good enough also.

Shrl Ulmal Ghose: As you know my 
name came to be clubbed with the 
movers ot ih'e motion because I had 
asked for a half-an-hour discussion Iji 
relation to the replies to the question 
which was tabled by Shri Nathwanl 
and Shri Mor^rka with regard to the 
Investments of the Life Insurance Cor
poration. Therety>re, I shall be speakr 
1&R primarily upon this investment 
aspect of the activities of the Life 
Insurance Corporation, although I shall 
taJbft* this opportunity to say a few 
words on certain- other aspects of its 
work, also.

In spite ot the fact that the working 
of the Corporation has not been up to 
our satisfaction, we do not rue* ,,tiw

support we had offered to the prqooaal 
for nationalisation w e still nop* 
and &re confident that opr ^xpectatiopi 
will not prove false and our hope* 
would be fulfilled,

With regard to the Business of the 
Corporation, it is true that the busi
ness has gone down. As I said on «  
previous occasion, we should not take 
an alarming vjgw because there were 
teething troubles; it had to be reor
ganised and business in the first year 
would naturally be lower than it was 
before. But I am .sorry to find that 
this report tries to belittle the fact 
that there has been less business and 
the causes given will not bear scru
tiny; because the causes are stated to 
be that formerly there was a reduc
tion in premium rates, that there was 
staff insurance and the Estate Duty 
came in.

The fact is that after the Corporation 
came into being, the premiums wera 
still further lowered; there have been 
the Janata policies and there have 
been the group insurance policies; and 
yet the business has not gone up. 
Therefore, their arguments cancel out 
Incidentally, I should really congra
tulate the Corporation for having taken 
the decision that policies of certain 
insurance companies would not be 
written down although they have not 
sufficient assets behind them.

Coming to the question of the dis
satisfaction amongst the workers, 
there are three categories There is 
the question of the officers. I would 
like to say only two things about the 
Lall Committee. Although the Lall 
Committee reported in June 1957, no 
decision has yet been taken That Is 
a very long delay and Government 
should take a decision. The second 
point is that the hon Minister here 
stated that it is the Corporation’s busi
ness to find out as to how they will 
deal with the report of the Commit
tee. I do not think that this is quite 
fair view, because it was the Govern
ment which had appointed the Com
mittee and, therefore, Government 
cannot divest themselves of all
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responsibilities with regard to the
report of the Committee.

Then, with regard to the administra
tive staff. The Finance Minister had
intervened and had come to a satis*
factory arrangement. But, I received
a letter from an association to which
Shri Bharucha referred that although
the general terms are satisfactory,
dissatisfaction remains with regard to
the question of bonus. And, I endorse
everything which Shri Bharucha had
•aid because if Government run these
companies as commercial concerns
there is no reason why bonus should
not be paid to workers if profits
accrue. Commercial concerns should
be treated on the same par whether
they are in the private sector or in
the public sector. Shri Bharucha had
argued that case and 1 do not want to
take much time.

About field workers there is dis
satisfaction and the Finance Minister
also knows about it. I only hope
that as he had settled the problem in
the other case, namely, with regard
to the administrative staff, he will
intervene and come to some satisfac
tory solution in this case also.

It is stated in the report that the
categorisation was proposed to be done
on the basis of the work in the Cor
poration during the period ending
30th September, 1957. That would
have been extremely unfair because
during this period the work of the
Corporation was disorganised, the
workers and the agents did not get
the benefit from the Corporation that
they should have got and, certainly,
their work was hampered. There
fore, this period is not quite fair to
take, into Account for deciding the
question of categorisation.

Coming to the last question which
is about investment, there are a lot
of points that I want to bring to the
notice of the Finance Minister. Al
though when the business was nation
alised it was stated by the then Fin- 
ahoe Minister that investments in any
sector would not suffer, we find that
investment in mortgages have been
frozen. No further investments under

mortgages are being allowed, and that
is a great handicap, particularly to
middle-class people who take loans
from insurance companies for build
ing their houses. I would like the
Finance Minister to intervene and see
that this business is revived.

I find that the investment in shares,
debentures and preference shares has
increased. That is very good because
an assurance was also given that the
private sector will not suffer by
nationalisation. As a matter of fact,
the private sector has not suffered at
all It has gained, on the contrary.

It appears that there is a feeling
that the Life Insurance Corporation
comes into the market whenever the
Stock Exchanges are in difficulties. I
would like to know from the hon.
Finance Minister what the position of
the investments of the Life Insurance
Corporation in equities is. What is
the policy with regard to this? Is it
the desire of the Government that the
Life Insurance Corporation will carry
out open market operations in equi
ties just as the Reserve Bank carries
out open market operations in secu
rities to maintain the health of the
Stock Exchanges’  Because when the
Life Insurance Corporation intervenes
in the Stock Exchanges we find that
they show some life.

The Stock Exchange are often in
difficulties, and it is only when the
Life Insurance Corporation intervenes
that there is some buoyancy imparted
to the market.

Incidentally, you will realise that the
situation is becoming more dangerous
from one respect that today the Stock
Exchanges which are in the private
sector depend very often for their
life, so to say, or for their energy on
the Life Insurance Corporation. If
the Life Insurance Corporation does
not intervene, there is a depression
in the market; and, then, when the
Life Insurance Corporation comes in
the stock market revives. What is
Government’s attitude in that regard?
Do they feel thatiit is a good thing 
that the Stock Exchanges should lw
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made dependent upon the public sec
tor for their very existence?

Thirdly, we find that there has been 
a lot of criticism with regard to cer
tain purchases made by the Life 
Insurance Corporation, particularly, 
in regard to the shares of the Mundhra 
group. There is one thing 1 should 
like to ask the Finance Minister in 
that regard. He stated that in mak
ing these purchases Government is 
concerned only with the profitability 
o f its investments. That is a proposi
tion which, I think, the Finance Min
ister will not accept in toto. It is not 
a question of mere profitability but 
also the soundness of the concern. If 
the Government comes to know that 
there are certain shares which are 
really profit-earning, which give 
good dividends but at the same time 
they are managed by people about 
whom there is lot of suspicion, then 
certainly an institution like the Life 
Insurance Corporation would not in
vest in such companies I am sure that 
the Government knew about the ac
tivities of the person whose shares 
were brought by the Life Insurance 
Corporation. Was it a desirable thing 
to do? I feel that the reason why 
Government bought the shares of this 
concern were not merely the question 
of profitability, but probably Gov
ernment were to get moneys through 
other sources from the same person 
and it was through the purchase of 
these shares which put that party into 
funds, which funds were then taken 
by Government for meeting the other 
obligations that the person owed to 
certain government institutions. I am 
not quite sure if that is so, but even 
if that is so it is not right and pro
per that the Life Insurance Corpora
tion funds should be utilised in that 
fashion—to obtain money in that man
ner with a view to get the dues owed 
to certain other government institu
tion by the same person. It is also 
known that in one of the companies 
is  which shares were bought a large 
amount of cash from that company 
'Mas taken away illegitimately by the 
same person, yet m large group o f

shares in that concern was bought 
Now, I do not say that the Life In
surance Corporation will lose money 
by such dealings but what I want to 
say is that this is not the proper work 
of a Corporation of this kind which 
is dealing with poor people’s fund.

Thirdly, I find that the Corporation 
has been engaged in the business of 
under-writing of shares. We know 
that when the Industrial Finance Cor
poration was first set up, although it 
had the power to under-write shares, 
that power was not exercised because 
it was said that this was not a proper 
thing to do. There were risks involved 
in that. I should have thought that Lite 
Insurance Corporation funds should not 
have been utilised for under-writing 
of private offers of shares. And, we 
find from the replies to a question 
that was asked here that in practical
ly all the cases—I believe, excepting 
one where the Life Insurance Cor
poration had under-written shares— 
they had to purchase the whole quan
tity of the-shares that had been under
written, which indicates that the shar
es were not so much popular. If they 
were not so much popular then the 
Life Insurance Corporation should not 
have cared to under-write those shar
es. I do not think that it is proper 
fer an Institution like the Life Insur
ance Corporation to engage in this 
kind of business.

Finally, there are two other points 
about investment business that I want 
to say before I finish. One is. what 
has happened to the Bill to which Mr. 
T. K Chaudhuri made a reference, 
which Government introduced in last 
session and which was a salutory 
measure for controlling and directing 
the investments of the Life Insurance 
Corporation That Bill seems to have 
been withdrawn or is just in abey
ance. We do not know what has 
happened to it It was a very high- 
powered Committee that the Bill 
envisaged and it would have appear
ed that that Bill could have done saw * 
justice to the question of investO M U t 
o f Life Insurance funds.
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Finally, Sir, there is one point with 
which the hon. Finance Minister may 
or may not agree, but which I have 
brought before this House many times, 
viz. the question o f investments being 
made through particular markets. We 
find that Bombay is getting all the 
preference and Calcutta and other 
markets are suffering. Those responsi
ble for the stock exchange market in 
Calcutta have brought this matter 
even before me and have told me that 
the Calcutta market suffers in relation 
to the Bombay market. It is not fair. 
Even with regard to Government 
rtcurities most of the transactions 
have gone through the Bombay mar
ket. It is true so far as Government 
securities are concerned, Bom
bay happens to be more important 
than any other financial market, but 
that is probably due to the fact that 
the Reserve Bank also operates in that 
market. If it were not so other mar
kets could also gain much better pro
minence. So, I should like the Fin
ance Minister to take that fact into 
consideration and see whether he 
should not offer his support to other 
markets also and not make them feel 
that they are being adversely treated 
in relation to Bombay market.

Shri T. T. Krishna machari: Mr.
Deputy Speaker, Sir, I welcome this 
discussion. It has got postponed for 
long and I am glad that the House 
has been able to express its mind on 
the working of the Life Insurance 
Corporation.

At the outset I would like to say 
that I do not propose to defend some 
of the charges made, for instance, the 
question of business, the question of 
promptitude, the various lapses in the 
■organisation because these are facts 
which are there, and the mere ques
tion of eloquence or marshalling of a 
few circumstances which perhaps 
justify them do not hold a cover-up to 
the issue. The fact remains, Sir, as one 
hon. friend put it “the teething of this 
particular baby has taken a very long 
tbne.”

The manner In which we started— 
■we probably did M t know, the ques

tion of ISO companies being integrat
ed was, if I may venture to say so, 
almost a superhuman problem. I have 
mentioned once before on the floor of 
this House that a very good manager 
of a. medium-sized insurance com
pany does not happen to be as good 
when he is asked to deal with a Cor
poration of this magnitude. Hon. Mem
bers have been finding fault with us 
for using the people who have served 
private enterprise. I offer no apolo
gies to the hon. Members for doing 
so because these people who were ser- 
ing private enterprise in the past have 
been successful insurance men. They 
are selfmade men. Many of 
have built up their companies and it 
Is on the strength of their record that 
we have taken them and given them 
positions of responsibility. Even *0, 
it happens that the responsibility la 
so heavy that they find it very diffi
cult to discharge adequately without 
further experience of handling a me
chanism of this magnitude. Much of 
our trouble, Sir, I have to put down 
to the comparative inexperience of 
the people handling such a big organi
sation. Maybe, in the light of V̂ hat 
has happened, when we are going to 
nationalise some other organisations of 
this nature we might begin in a 
different way but there is no use 
going back on what has been 
done. All that we could do is 
to reorganise it. My hon friend, Mr. 
Radha Raman said that I have men
tioned on the floor of the House that 
I am not satisfied with the present 
organisation and that I propose to re
organise the machinery. Such a thing 
is easier to be said than done because 
1 know that I had to come to this 
House for legislative sanction in order 
to drop some of the useless limbs 
right from the top to the bottom, and 
perhaps expand some of the limb* 
which are useful. And the House, 
hon. Members know, is fully occupi
ed; it has not got much spare time, 
and preparations of a Bill, having in 
mind vigilant eyes of people like Mr. 
Nathwani who would very legitimate
ly and correctly And fault with our 
bad drafting, takes time. I do hope 
It will b« possible for us to pUc« be-
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lore this House sometime next year 
a  Hill which will ensure better orga
nisation for the Insurance Corpora
tion.

I should like to touch upon one 
matter before I go into details regard
ing organisation of the Corporation, 
viz. the question of investment. I am 
afraid, Sir, that in this question of 
investment, perhaps very rightly, pre
judices have played a large part in 
lion. Members’ expressing their opi
nion on what the Insurance Corpo
ration has done.

So far as the insurance companies 
are concerned, I still maintain that 
profitability and proper investment of 
its funds is the main purpose behind 
the Insurance companies which have 
been investing money in any form of 
security. And profitability means en
during profitability, not evanescent 
profitability. I know that the hon. 
Member Shri Bimal Ghose knows it 
but he found that it is suitable for 
him to make a point of it. A  thing 
must be profitable for all time, be
cause insurance investments are there 
lor all time.

The second fact that the hon. Mem
bers would please note is that the 
insurance companies are not sellers, 
and therefore Shri Radha Raman is 
not correct in assessing a loss. Be
cause there is no selling, there is no 
loss. The question of loss and profit 
to a man who operates in the stock 
exchange is different from a person 
who buys for investment. The man 
who buys for investment judges the 
value of the investment on the basis 
of reasonable return. I do not see any 
fear being expressed that the return 
In regard to the companies in which 
insurance funds have been invested is 
likely to be jeopardised.

The other fact that the hon. Mem
bers opposite, particularly made a 
point of was that there was some 
relationship with some particular in
dividual and his, may I say. perhaps 
reputation. I cannot use the words 
Which they have i ŝed, because it 
would not be proper to use those

w o r d s  i n  t h i s  H o u s e .  T h e s e  a r e  f l n f t a .

Maybe that o n e  p e r s o n  ( e t a  89 p f c r  

c e n t  o r  30 p e r  c e n t ,  e o n t r o l  o v e r  

t h e  c o m p a n y  t o d a y  o r  h e  b u y s  u p  t h e  

m a n a g i n g  a g e n c y .  _ B e  f o e s  t o m o r r o w  

a n d  o t h e r  p e r s o n  c o m e s .  If t h e  i n 

s u r a n c e  c o m p a n y  h a s  a  s u b s t a n t i a l  

stake i n  i t ,  n a t u r a l l y  i t  w i l l  a s s e r t  

itself.
What is necessary is whether the 

company in which the insurance com
pany Invests its money is a substan
tial one, having regard to the fact 
that stock exchange value of the shar
es of the company is not a material 
factor. It is the real worth of the
company which the material factor.•i

Take, for instance, the investment 
of the insurance company in Indian 
iron, which is selling probably some
where about Rs. 20 or a little less to
day. There was a time when it went 
up to Rs. 80 in. 1937. Even today, a s  

I know it because 1  have been in 
charge of that particular industry, in 
relation to its capital, the total, am
ount of assets that it has is perhaps 
several times over. The Government 
has lent money to this concern, and 
it is a very substantial investment, 
because Government sees that it gets 
a reasonable profit and it will get a 
reasonable profit because we will need 
steel for a long time to come. I do 
feel that this is the type of company 
in which public funds should be in
vested, because returns for this pub
lic investment will be ensured. May
be that may be a mistake—I do not 
direct the investment of the Insurance 
Corporation—and may be in one or 
two c&ses, for instanpe, they might 
have gone in for textiles; they might 
have gone in for some small thing 
hece and there which is not probably 
good or they might have judged it 
from the facts of the situation which 
they have before them.

But so far as I am concerned, look
ing at it from a distance, I t h i n k  it i s  

good and proper that public funds 
should increasingly be invested i n  

those blue-chips, as they call i t ,  

where returns a r e  s a f e , ’  W h e r e  t h e  

industry is a  stable o n e  a n d  a n
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i m p o r t a n t  i n d u s t r y .  I  c a n n o t  s e e  

a n y  b e t t e r  u s e  t o r  p u b l i c  f u n d s  t h a n  

fim i n v e s t m e n t  i n  t h o s e  c o n c e r n s .

That Tsriiilfs me to another trouble. 
Hon. Members opposite think that I 
am favouring the insurance company, 
and'through my instigation, favouring 
the private sector. Some bon. Mem
bers on this side seem to think that 
the Government is getting control 
over the private sector through the 
backdoor. Well, I think my justifi
cation any my bona fldes are esta
blished. Naturally, all that I am con
cerned about and all that the Insur
ance Corporation is concerned about 
is to see tliat the policyholder gets a 
proper return and an investment 
which is a safe one, and we also see 
that in future, as far as possible, the 
public do have some share m the pros
perity that belongs to those concerns 
which have grown and developed 
under the auspices of Government 
influence and Government protection. 
That is a culmination which I think 
we should wish for, and if you ask 
for my own views as a person who 
had •some experience of this, I think 
it is a proper thing to do in an eco
nomy like tlie one which we want 
to Vufid up.

So far as the details are concerned, 
as I have said to the House, the in
surance company is not normally a 
seller. It is only a buyer. There
fore, the question of a loss now can 
be converted into a profit tomorrow 
and it does not arise. Of course, pro
bably if hon. Members wish to raise 
this discussion, I shall ask the Insur
ance Corporation to put all the papers 
on the Table of the House, and if 
there is anything which will perhaps 
hurt it, the Insurance Corporation 
will take adequate steps to see that 
their interests are protected.

I t  i s  n o w h e r e  t h e  c a s e  o f  t r y i n g  t o  

. h e l p  a n  i n d i v i d u a l  o r  a  g r o u p  o f  i n 

d i v i d u a l s .  m e r e l y  b e c a u s e  s o m e  o n e  

p e r s o n  i s  c o n n e c t e d  w i t h  a  p a r t i c u l a r  

c o m p a n y  t o d a y ;  h e  m a y  n o t  b e  c o n -  

n e i j t e J .  w i t h  i t  t o m o r r o w .  B u t  t h e  

i n s u r a n c e  c o m p a n y ?  s t a y s *  a n d  i t s .  b o l d 

i n g  s t a y s  i n  i t s  b a n d s .  T h e r e f o r e ,  

I  w o u l d  l i k e  o n c e  f o r  a l l  t o  d i s a b u s e

the minds of the hon. Members her* 
that there is any policy of helping 
any individual excepting helping pub
lic investment, the investment of 
insurance companies’ funds. I do hope 
that in future, this aspect of our 
investment, as insurance companies' 
fund grows, of insurance companies' 
fund will also grow.

One matter which was mentioned 
by my hon. friend Shri Bimal Ghose 
is about the question of a high-power
ed body controlling it—about the op
portunities for Calcutta to participate 
in this investment, similar to Bombay. 
The hon. Members know that we have 
a Bill here for that purpose, It is my 
intention that the high-powered body 
should be the highest that we can 
possibly get hold of and which can 
resist to a large extent any pressure 
that even Government can put on it.

Secondly, it was also my intention 
that there should be advisory com
mittees in various cities, Bombay, 
Calcutta, Kanpur, Madras and in other 
places where there should be a market 
It is also my intention that this ques
tion of mortgages on which Shri Bimal 
Ghose laid so much stress should be 
revived. The insurance companies 
have in the past played a large part 
in regard to building houses, in regard 
to building offices. Nothing would do 
right, to some extent, wherever invest
ment is safe, wherever returns are 
reasonable, then these mortgages 
should be revived. If there is a high- 
powered board, it might lay down the 
conditions in which mortgages should 
be given and the mortgages can be 
given by the various branches and 
divisional offices of the Insurance Cor
poration.

The idea that an investment com
mittee should meet once a quarter and 
do all sorts of things is difficult. It is 
better for three or four people to lay 
down the principle and have an ad
visory committee in which the insur
ance company could do all this secre
tarial work wherever it is necessary. 
Tl)cve are suggestions - which have to 
betaken note of and should be im
plemented as early as possible. But 
that does not mean, “do it next
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an oath or two months hence” . But it 
should be done over a period of time. 
I am grateful to the hon. Members 
who have made constructive sugges
tions in this matter.

On the question of the future of the 
-company, it is very difficult for me to 
say what business they will do this 
year. I hear that on the 25th of 
November, they had completed busi
ness to the extent of Rs 196 odd 
crores. They had proposals and busi
ness completed, in their hands, to the 
value of Rs. 246 crores. The Chair- 
.znan whom I met some weeks ago 
told me that he expects to reach the 
figure of 1955 this year. Whether he 
would be able to reach the Rs. 50 odd 
crores during the remaining six weeks 
o f the year is a matter for him to 
judge, .but 'in view of the fact that he 
had proposals on hand which are very 
near -the figure which -were reached 
in 1955, it perhaps leads us to hope 
that the 1955 figure might be reached 
or somewhere near that. It is all to 
the good. It shows that we are 
getting out of the morass.

An-hon. Member made a reference 
to the question of lapse ratio. The 
lapse ratio can only be calculated 
after a full year’s working, but the 
present trends show that the lapse 
ratio is certainly better than what it 
has been But I would not like to 
vouchsafe the position as being really 
true. This is what I have got from 
the office.

Then the question of bonus was 
raised. It is very difficult for us, for 
a Government^ concern, to think of 
bonu<!. particularly m relation per
haps to a set of staff who do not pro
bably do anything to stimulate an 
increased business I think the 
hon Member who was speaking from 
the opposite side—L think Mr. T K. 
Chaudhuri—made a slight error, 
that is Vo say, he more or less equat
ed the position of the field workers 
with that of the insurance agent. The 
position is slightly different. Any
way, if he read* (he speech, he will 
f e d  what it is.

I had suggested that we should have
some amenities fund These amenit
ies should grow. And there should 
be a committee of these people in
creasingly associated with the ques
tion of problems of insurance and 
their own problems. The Chair
man told me that because of preoccu
pation he could not get the thing 
moving. But we do hope to be able 
to do it.

I am very happy that hon. Members 
do appdeciate the little that we have 
been able to do in regard to stall. I 
have myself found a very good re
ward of whatever we have been able 
to do from the smiles that we dften 
get from these people when we see 
them. There is no question of hostility 
either to the Minister or to the 
management. 1  might also say that it 
our approach in regard to field 
workers as well

The question of salaried workers 
and their newly framed pay scales 
and the method of fitting them in has 
been engaging our attention for some 
time In doing so, we have to keep 
in mind that field workers are pri
marily salesmen and that any scheme 
formulated must provide incentives. 
1  do not, of course, say that we should 
not depart from the practice of the 
private enterprise, which resorted to 
the practice of “hire and fire” and 
where salaries were more or less pro
portionate to the actual production of 
business But it is essential that there 
should be incentives.

On the 30th September, 1957 the 
Corporation announced “ the terms 
and conditions of Bervice of salaried 
field workers” and the categorisation 
or fitting of the existing field staff. 
These were formulated after a good 
deal of thought and after it has had 
long discussion^ with field workers 
themselves alj over India. Ths 
scheme provided for a salary scale, 
the increments depending on a re
view of the work of the officers during 
the preceding year and the extension 
of other benefits like provident fund, 
gratuity, leave etc. to them.
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Attar the scheme n i  announced, 
representatives of field workers met 
me some time last month. They had 
also met the Prime Minister before. 
I  had a talk with them, a fairly long 
one, rather late in the night, and I 
did assure them that we will try to 
do our very best in order to give them 
a fair deal and we shall try to effect 
such changes and modifications as are 
necessary in the scheme that has been 
put out in the interests of these people.

I had also arranged a conference 
of the representatives of field workers 
and the Corporation and the discus
sions that were held between these 
two, I understand, were free and cor
dial. It lasted for several days. As 
a result of these discussions, the Cor
poration has further liberalised the 
scheme.

I have before me the scheme which 
has been liberalised. I do not want 
to go into the details of all the modi
fications and concessions made. A 
copy of the scheme originally framed 
as well as of the scheme, as modified, 
are being laid on the Table of the 
House. I have got it here but they 
would probably like me to authenti
cate it. Anyhow, I would certainly 
lay it on the Table. [Placed in Library, 
See No. LT-420|57]. They are:—

(1) It is clarified that persons 
recruited to the cadre of field officers 
from the ranks of the agents would 
be placed on the higher scale at ap
propriate salaries, taking into ac
count their experience. They will 
not be required to undergo any period 
of probation.

(2) Irrespective of his previous 
salary, a field officer who has done 
new business with a premium income 
of Rs. 10,000 or more will be fitted 
into higher scale. This concession, it 
is expected, would benefit a large 
number of employees and to a sub- 
rtantiaJ extent.

(3) The conveyance allowance in 
rural areas have been increased to 
the level of the allowances available 
in the cities.

(4) The "quota” has been lowered 
firstly by reducing the quotas them
selves and secondly by liberalising 
the interpretation of the expression 
“agent” who has ceased to work in 
3-II-B of the categorisation circular.

(5) Under paragraph 4 of the cate
gorisation scheme, emoluments are 
Increased or scaled down according as 
how the production compares with the 
quota. The limits of the comparison! 
have been scaled down so that more 
persons will get increases, including 
double and triple increments and 
fewer persons will have to face a 
reduction in salary. This concession 
together with the reduction in the 
quota means a substantial liberalisa
tion.

(6) The gratuity has been increas
ed from half a month’s salary for 
each year of service (after 1st 
January, 1958) to one month's salary 
for each year of service.

The scheme, particularly after its 
revision, i s  indeed, 1 think, a reason
able one and, lor the first time, in the 
history of insurance, provides a regu
lar and stabJe career to field workers. 
Hon. Members might note that under 
the scheme i t  i s  proposed to allocate 
exclusive areas outside the big cities 
to field officers which they could 
c.evelop intensively and scientifically. 
We hope that many field officers 
would accept transfers from cities and 
help the Corporation in their drive 
for new business. The appraisal of 
field officers’ work would not be con
fined merely to new business but all 
aspects of work including new busi
ness, cost ratio, efforts made in re
cruiting, training and motivating new 
agents and routine services to policy 
holders. In fact, by this scheme, the 
Corporation has given the field officer* 
a new status which, with a few ex
ceptions, they lacked under private 
enterprise.
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I may mention that the impres

sions fained in th'e talks was that 
though the modification in the scheme 
agreed to by the Corporation com
mended itself to a large number of 
delegates, a categorical acceptance by 
them, could not be obtained because 
their mandate from the workers was 
that there should be no settlement 
unless it wa? ca teg orica l provided 
that the services of none will be ter
minated and there will be no reduc
tions in emoluments. We have gone 
to the farthest extent possible in 
accommodating this view, but it 
would not be possible for the Cor
poration to agree to the demand in 
this extreme form. If a person does 
not do any work, well, he will -be 
affected. But, so far as termination 
of services are concerned, it is not 
automatic. Where an officer’s per
formances are very poor, a commit
tee will go into his case individually 
pnd only where it is convinced that 
tho poor performance was due to 
lack'' of application or diligence, ter
mination would result.

In fact, the approach would be 
“how many can be saved” , rather 
than “how many can be terminated" 
As regards reduction, no officer who 
has applied himself will have to face 
any cut. They have still time till the 
end of the month to improve their 
performance. Any such assurance 
would be unfair to the large number 
of workers who have worked hard 
and increased the level of the busi
ness to a new high level.

I hope I will have the endorsement 
of the other members in this decision 
of mine, that is, o f those who have 
not yet signified.

I would like to tell the House that 
in this particular matter there is no 
question of any hard and fast rute 
and there is no question of rigidity. 
We would like to accommodate th£ 
largest number of people. So far as 
I* am concerned, I can tell this House 
—though my friends in the opposi
tion may or may not believe it—that

it is a matter of primary conoctcn tp. 
me that the people who Work in tha 
insurance field must be ' satisfied and 
a reasonable amount of satisfaction 
should be provided for them.

There are other valuable sugges
tions made by my hon. friends Mr. 
Dasappa, Mr. Radha Raman and 
others. Well, all these will be taken 
note of. It is not possible -for met 
rot being an insurance man, nor 
being the Chairman or the General 
Manager of the Life Insurance Cor
poration, to be able to give an answer 
straightaway. But, as I said, I value 
tlus discussion greatly because it has 
given, an opportunity for the hon. 
Members to express their opinion and 
for me to explain the position because 
1 do consider that there are defects 
still in the existing organisation, de
fects which can be remedied.

My hon. friend, Mr. T. K. Chau- 
dhuri, mentioned about somebody, to 
vhom Rs. 82,000/- was owing. Well,*,'’ 
if anybody had Rs. 82,000/-, next ' 
time we would have heard from a 
court. There must be some trouble 
rbout it. But that does not mean 
that the service that is given is ex
cellent. It is not even medium, it is 
something below medium. The ser
vice must be improved, and must be 
vastly improved. While I do not lay 
any blame on the staff or on the man
agement, the only blame that we can 
attach is to the fact that we have to 
learn and we are learning. I have 
no doubt if the present spirit that 
motivates the Life Insurance Corpora
tion, at all levels, continues and 
progresses, we shell be able to give a 
tetter account of ourselves when we 
give the annual report to this House.
In the mean time let me tell the 
House that there is nothing under
hand, there is no question of using 
the insurance funds to please any 
category of peoples.

My hon. friend made some mention 
of some hon. Member in the House 
and mentioned something about it 
which, I think, is extremely unfair. 
No hon. Member of fhla ffm iu  m
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M i n i s t e r ,  h a s  g o t  a n y t h i n g  t o  d o  with 
any, investment It is being done by 
the C o r p o r a t i o n  a n d  it is purely with 
a view to benefiting the policyholders. 
So far as I atm concerned, I d o  not 
mind even admitting that when a 
colleague jof mine the other day want
ed the Corporation to take some sub- 
•ecription in one of his concerns—I 
mean not his private concern, but one 
ot the government concerns where 
the return will be poor—I said I shall 
not exercise my influence to see that 
the policyholder’s money is invested 
even in a government concern where 
the return does not happen to be 
what I consider legitimate. I am not 
going to use my influence at all in 
-any way so far as investments of the 
•Corporation are concerned.

Shri T. K. Chaudhuri: I never said 
that that person, that is the particular 
Minister about whom I mentioned, did 
use his influence; but he happened to 
be connected with those firms some 
time back before he became a Minis
ter; so lest his name gets tarnished, 
as also the good name of the Govern
ment, there should be a thorough 
enquiry. Not about him, I did not 
.say anything like that.

Shri T. T. Krishnamacharl: I know 
my hon. friend very well. He is al
ways generous. Even when he wants 
to find fault with us, I know he is 
generous. I did not mean to say that 
he found fault with my hon. colleague 
or  anybody But I do say that the 
Ministers of this Government have 
nothing to do with it; the only Minis
ter that has something to do is my
self, and I can tell you that It is my 
policy that even when a government 
concern wants the Corporation to 
Invest money at a rate which is lower 
than what the Corporation can get 
from outside, I do not propose to ask 
the Corporation to invest the money. 
Therefore, hon. Members may be as
sured of the fact that the interests of 
•the policyholders are looked after and 
are safe and that no investment is 
feeing made in a manner which will

jeopardise the interests of the share
holders.

But I am glad that this matter has 
been mentioned because of one or two 
points mentioned by Shri Bimal Ghose 
ir. regard to the proposals that 1  have 
put before the House, which are still 
pending, in regard to the Question of 
investment and mortgages which 
would help the small or medium-size 
people and also help the building of 
an opposition house. And it is a ques
tion of other parts of India also 
taking part in this investment. I 
v.ould be very grateful when that 
Bill comes up before the House if it 
does approve of the policy that the 
Government would like the House to 
ppprove of, namely that the invest
ments of the Corporation should par
ticipate in the progress which 
achieves in the economy through the 
measures that we are taking as Gov
ernment and which have been approv
ed of by this Parliament. That, pro
bably, we would be able to consider 
when we take up that Bill. Now that 
I find there are a large number of 
people in this House who perhapk like 
the Bill, perhaps that Bill might be 
given a chance, if not in this session, 
at least in the next session.

Once again let me say that I am 
very grateful to all the hon. Members 
for all that they have said either in 
favour of the Corporation or against 
the Corporation all of which has been 
very valuable so far as I am concern
ed.

Shri C. K. Natr (Outer Delhi): 
There is one thing which I cannot 
understand. He said that Government 
has yet to learn to organise. I do not 
understand it when the most experi
enced insurance veterans are in the 
country whom the Government could 
easily utilise for the advance of insu
rance business.

Mr. Depnty-Speaker: They are
utilising them.

I shall now put the substitute 
motion of Shri T. K. Chaudhuri.
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Shri Sadhan Gupta rose-

Mr. Deputy-Speaker: There is no 
right of reply in these discussions. 

Shri Sadhan Gupta: Yes, there is, 
under rule 358. 

Mr. Deputy-Speaker: No, not for 
this. 

I shall put Shri T. K. Chaudhuri's 
substitute motion to the vote of the 
House. 

The question is:-

That for the original motion, the 
following be substituted, namely: 

"Th is House having considered 
the inte rim Report of Life Insu-
ran ce CorporalJOn records its 
strong disapproval of,-

( a l the m anner in which the 
Inv l'slment C·Jrnmitlee of the 
Corporal ion ha s conducted its 
in vc~ tment poli cy in regard to 
pr iv"l" Pq1dv C'ilp ital. and de-
b l'nlures, prefucnce shilrrs of 

certain companies in private 
sector and other securities, of 
such companies; 

(b) the policy of the Corpora-
tion in regarrl to its employees, 
and particularly in regard to 
emoluments, and service condi-
tions of fie1d workers who 
procure business for the Cor-
poration; 

(c) the uns:1tisfactory condi-
tion of various services render-
\'!d to policy holders; and 

(d) its policy regarding or-
ganisation of branches." 

The motion was negatived. 

Mr. Deputy -Speaker: I shall now 
get on to the nexi: item. Shri Jhulan 
Sinha . The hon. Member is not pre-
sent. Then the House stands adjourn-
ed till 11 A .M. tomorrow. 

The Lok Sabha then ad.ionrned till 
Elev en of the C'nck on Thursday, the 
5th December 1957. 

' 
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Telegraph 
Bill, 1957.
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given by the Minister o f
State in the Ministry o f
Home Affairs on the 18th 
November, 1957 to a sup
plementary on Starred
Question No. 208 regarding
Shri Pataskar’ s Report
on Madras-Andhra Pra
desh border dispute.

BILL IN TROD U CED  .

The Payment o f  Wages
(Amendment) Bill, 1957 •

BILLS PASSED • •

j . The Deputy Minister o f
Finance (Shri B. R. Bhagat)
moved for consideration o f
the Capital Issues (Control)
Amendment Bill, 1957 . 
After dause-by-dause
consideration, the Bill
was passed.
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3549-50

3550-51

3551

355a— 81
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Columns

a. The Deputy Minister of 
Finanoc (Shri B. R. Bhagat) 
moved for consideration of
the Central Excite* and 
Salt (Amendment) Bill,
1957. After cUnse-by- 
cutuse consideration, the
BUI. wat passed.

1 1 . MOTION RB : INTERIM
REPORT OF LIFE INSU
RANCE CORPORATION 3584—366*

Shri Sadkaa Gupta moved 
the following motion :—

3®70
Gowaen

“ That the interim Report 
on the activities of the 
Life Insurance Corpora
tion be taken into con
sideration. ’ ’

AGENDA FOR THURSDAY,
5TH DECEMBER, 1957-

Consideration of the Indian 
Telegraph (Amendment)
Bill, the Coal Bearing 
Areas (Acquisition and 
Development) Amendment 
Bill, 1957 and the Indian 
Railways (Amendment)
Bill, 1957.

[ D M u r a m s T  ]






